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LEGISLATIVE ASSEMBLY.
Wednesday, 4th June, 1924,

. The Assembly met in the Assembly Chamber at Eleven of the Clock;
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

TRAINING FACILITIES FOR SUPERIOR STAFF EMPLOYED BY STATE AND CoM-
PANY-MANAGED RAILWAYS.

1197. *Diwan Bahadur M. Ramachandra Rao : (a) Will the Govern-
ment be pleased to state what facilities have been provided in this country
by the State and also by the Companies Railways for the training of the
superior staff employed by them shown under the heads of :

. Agency,

. Engineering,

. Traffie,

. Locomotive, ®
. Carriage and Wagon;

. 'Stores;, and

. Other departments,

{Annexure A of the Explanatory Memorandum of the Railway Budget for
1924-25) ¢

(b) Will the Government be pleased to state the number of Indian
probationers, if any, now undergoing training in this country under each
of the above heads ? _ ‘

(¢) Will the Government be pleased to state the proportion of
appointments under each of the above heads recruited in India and in the
United Kingdom on the State Railways and alsd on the Companies Rail-
ways {
~ (d) Is it 4 fact that persons who have gained practical experience
in the United Kingdom are preferred to persons who have obtained
similar experience in this country and will the Government state the
reasons for such preference ?

Mr. C. D. M. Hindley : I would refer the Honourabte Member to
the reply given in this Assembly on the 5th February 1924 to gquestiom
No. 145 by Sardar V. N. Mutalik which explains the existing position.
The whole of this question of training is at present receiving the atten-
tion of the Railway Board with a view to providing extra facilities for
the instrucfion of probafioners in India.

(b) Government have no precise information in regard to the number
of probationers under training on the Company-worked lines. So far as
_the State lines are concerned there are at present 6 Indian probationers

( 252 )
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in the Engineering Department and 10 Indian apprentices in the Local
Traitic Service.

(¢} Government have not the information in respect of Companies

lines. I place on the table a statement showing the proportion on State
Railways.

Proportion Proportion
Departnoent. recruited in recruited in
Enroye. India.

Agency . .. 82 18
Engineering .. 61 39
Traffic .o . . 26 4
Locomotive .. . .- .. .- 79 21
Carriage and Wagon .. . .. . 76 25
Stores .. .. 4 86
Other Departments (Signalling, Coal, Electrical, ete.) . 47 53

(d} No, it is not a faet. T instance, of the six selected r1ecently
for apnointment as apprentice Assistant Traffic Superintendents on State
Railways, 3 had gained some practical experience in the United Kingdom
and 3 were educated and brought up in India and will be trained here.

Diwan Bahadur M. Ramachandra Rao ;: Will the Honourable Mem-

ber be pleased to call for information from Company worked lines in
regard to parts (b) and (¢) ?

Mr. C. D. M. Hindley : That is a matter which is primarily the con-
cern of the Company administrations. I will, however, make inquiries
and furnish the Honourable Member with the information.

Rewmovarn oF titk DuTY oN SULPHUR.

1198. *8ir Purshotamdas Thakurdas : With reference to the inquiry
made by the Tariff Board, regarding the removal of the duty on Sulphur,
will Government be pleased to state the gist of the Tariff Board’s Report
on same, and further put a copy of the Report in the Asscmbly Library t

The Honourable Sir Charles Innes : The Tariff Board has recom-
mended that the import duty on all kinds of Sulphur should he remove.d.

Copies of the report have been placed in the Assembly Library.
Copies have also been distributed to Members.

DISSATISFACTION WITH THE INCOME-TAX ADMINISTRATION IN THE PUNJAB.

1199. *Lala Duni Chand : (¢) Are Govarnment aware of the
rapidly growing feeling of extreme dissatisfaction with the Income-tax
administration in the Punjab ?

() Is it a faet that the aggrieved persons in Amritsar, Sialkot,
Ambala Cantonment and several other places in the Punjab have mada

serious allegations against the Income-tax Officers and the general ad-
ministration of the Income-tax Department ?



QUESTIONS AND- ANBWERS. 2527

(¢) Do the Government propose to appoint a Committee of really
independent men to inquire into the allegations of the public against
the Income-tax administration {

The Honourable 8ir Basil Blackett : (a), (). The Government have
recently seen in the ‘‘ Tribune '’ a letter complaining against the ad-
ministration of the income-tax in Sialkote, and also a letter replying to
the attack on the Department. In the former letter certain inaccurate
figures were given.

The First Member of the Central Board of Revenue recently visited
Amritsar and Lahore and received representative deputations of tax
payers at those places. lle was unable to receive a deputation at
Ambala owing to the shortness of his stay.

The deputations at Amritsar and Lahore mentioned several respects
in which they considered the administration of the Act defective. Some
of the defects mentioned were due to the fact that the Department was
in its infaney and either have been or are being removed. In regard
to other matters, the Board has issued instructions that should safe-
guard the interests of the tax-payer and of the Government, and these
were explained to the deputations who appeared to appreciate them:.
At Lahore the deputation said that they could adduce proof of corrup-
tion in the Department and were invited to do so before the Commis-
sioner of Imeome-tax. The deputations expressed entire confidence in
the Commissioner.

The Government have no reason to believe that there is any justifi-
able ground for widespread dissatisfaction with the working of the
Act in the Punjab. So far as the assessments may be defective, the
blame lics-mainly at the door of the assessees. In the towns of Sialkote,
Lahore, Amritsar and Ambala, forms of return were issued in 1923-24
to 10,922 persons (including offieials and others taxed on salaries) but
only 6.094 or about 55 per cent. made returns. and in these four important
towns including some of the prineipal places of business in the IPunjab
only 721 persons in all (excluding persons assessed on salaries) returned
a taxable income. The number of assessees who produced accounts
was also very small. In Lahore, for example, less than half of those
who made returns did so. While such a state of affairs continues, it
is idle for assessees who furnish the Department with no materials -and
do not discharge their statutory obligations, to blame the Department for
any defects in the assessments. Glaring cases of attempted evasion have
also come to light. In Sialkote some wecre conclusively proved from
the assessees’ own books. So far from the working of the Department
being oppressive, great leniency has been displayed in refraining from
prosecuting persons who have not fulfilled their obligations under the
Act and who have been guilty of deliberate fraud. Evidence of the
fact that the Department endeavours to do justice is to be found in
the large number of persons previously assessed who were declared
not liable in 1923-24. These amounted to nearly 909 in the four towns
already mentioned.

(¢) The question does not arise.

ALLEGATIONS AGAINST THE STATION MASTER oF KASUR.

1200. *Lala Duni Chand : (a) Are Government aware that the
puhlic of Kasur, Lahore District, have been constantly complaining against
the local Station Master ?
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(b) Is it alse a fact that persons aggrieved by the doings of the said
Btation Master have been demanding full inquiry inte his eonduect *?

(¢) Do the Government propose to institute regular inquiry into
these complaints 1

(d) Is it a faet that the presemt Station Master of Kasur (North-
Western Railway) has been officiating in the Speecial Class sinee 1919,
whereas about twenty station masters, who are his seniors on the list,
are still serving in C Class ?

(e)Is it also a fact that recently, as a result of retrenchnient in the
Railway establishment, S. Mihan Singh and L. Nanak Chand, permanent
Bpecial Class Station Masters, have been reverted to C Class, while the
Eresent Station Master of Kasur, who is still officiating in the Special

lass, has not been reverted ?

(f) If the reply to (d) and (e) be in the affirmative, are the Govern-
ment prepared to take any action in the matter ¢

Mr. C. D. M. Hindley : (¢) No.

(b) Not so far as Government are aware.

(¢) In view of the replies to (a) and (b) above, Government are
. mot prepared to institute any inquiry in the matter.

(d) It is a fact that the Station Master has beén officiating in the

Bpecial Class since 1919, but it is not a faet that there are 20 Station
Masters in elass ““ C '’ senior to him. There are 11.

e} The two men mentioned who were reverted due te retrenchment
were put in the Special (lass years after the Station Master, Kasur,
and being the last to be put in were the first to be reverted on retrench-
ment.

(f) It is necessary to explain that the appointments to the Special
Class are made by selection and not entirely by seniority. In the eir-
cumstances, the Government are not prepared to take any action in th.
matter. '

Lala Duni Chand : Will the Government be pleased to say if they
have received a telegram from the people of Kasur protesting against
the doings of the Station Master at Kasur and asking for his transfer ¢

Mr. C. D. M. Hindley : I have received a telegram, but the purport
of it is not that mentioned by the Honourable Member. The purport
of this telegram, if 1 may take up the time of the House for a moment,
is this. At a huge public meeting two resolutions were passed. This
public meeting of the citizens, tax-payers, merchants and gentry of
Kasur without any religious or eommunal controversy unanimously
record their regret at the questions being asked and given notice of
in the Legislative Assembly by Lala Dunichand regarding the Station
Master, Kasur. The public of Kasur has never had any complaints
against the said Station Master, and if there were any, it may be on
personal grounds. That in the opinion of this meeting it is essential
to resolve that since the appointment of the present Station Master,
the mawmagement, cleanliness and general appearance of the station has
greatly improved and hic treatment of the general public is excellent.

Lala Duni Chand : Have the Government received a telegram from
Mr. Govind Das a. Chairman of a public meeting at Kasur ¢ The tele-
gram that was jus. read out by the Honourable Member is a bogus
{elegram,
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Mr. €. D. M. Hindley : | am not aware whether my office has
received another telegram, which perhaps also is a bogus one.

Lala Duni Chand : Another supplementary: question, Sir.  Is it not
within the knowledge of Government that for more than a year the
people of Kasur have been making representations against the Station

]

Master repeatedly to the authorit.es ?
Mr. C. D. M. Hindley : No, Sir, it is not a fact.

UNDESIRABLE SURROUNDINGS OF THE AMBALA C1ry Post OFFICE.

1201. *Lala Duni Chand : (a) Are Government aware that the
Ambala City Post Office is situated in a part of the town where prostitutes
live, and is it also a faet that the Post Office building is on three sides sur-
rounded by houses of prostitutes and a liquor shop ?

(b) If the reply to part (a) of the question be in the affirmative,
do thie Government propose to shift the Post Office from such undesir-
able and demoralizing surroundings to a better and more Jdecent place
in the town !

Mr. H. A. 8ams : It is understood to be the case that some of the
houses in the vicinity of the Ambala City Post Office are occupied by
prostitutes, and there is certainly a liquor shop, but the Post Office itself
1s situated in an inner courtyard surrounded by brick walls on two sides
and communicating by a gateway into the street on the third. The
positidn of the Post Office is eentral and convenient, and Government
do not propose to move it.

ALLEGED ILL-TREATMENT OF AN INDIAN RAILWAY PASSENGER BY SOLDIERS.

1202. *Khan Bahadur Sarfaraz Hussain Khan : (¢) Ilas the attention
of Government been drawn to the letter published in the Forward of the
2nd May, 1924, page 5, under the heading ‘‘ Ungallant conduet of
Soldiers. Irdian ill-treated. Won’t allow seat in Railway compart-
ment '’ ?

(b) If so, will the Government please state :

(i) Whether the statements therein made are eorreet ?
(1) If correct, what steps have Government taken to redress the
wrong complained of 1

Mr. H. B. Pate: (¢«) Government have seen the letter referred
to.

(b) (3) and (if). The attention of the Honourable Member is invited
to the replies given on the 2nd June to previous questions on this sub-
Ject. As stated therein, the matter is under investigation, and the action
to be taken against the individuals concerned will depend on the resul$
of the investigation,

ANNUAL REQUIREMENTS OF GOVERNMENT AND ANNUAL OUTPUT OF THE TATA
Iron AND STEEL CoMPANY OF CERTAIN CLASSES OF STEEL PRropucrs.
1203. *Ehan Bahadur Sarfaraz Hussain Khan : Will the Government

be pleased to state—

(a; The average annual requirements of the Government of India

and (b) the average anmual output of the Tata Iron and

N Steel Comypany, of the following materials ;

1. Eteel, structural shaped, i.c., beams, angles, channels, ete.,
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2. Common merchant bars, and rods, and light rails under thirty
pounds,

3. Galvanised sheets,
4. Wrought iron, angles, channels,
5. Common bars ?

The Honourable 8ir Bhupendra Nath Mitra : It would not be
possible to give even an approximate figure in reply to part (a) of the
Honourable Member’s question without an inquiry from a very large
number of purchasing departments and officers which would involve
great labour. I am informed however that a very rough estimate of
the requirements of the Indian Railways in 1924-25 under the first
three sub-heads of the question is as follows :

Beams, Angles, ete. .. 11,900 tons.
Merchant Bars, ete. .. .. 14.300 tons.
Galvanised sheets .. .. 3,000 tons.

As regards part (b), the Honourahle Member's attention is invited
to paragraph 15 of the First Report of the Indian Tariff Board.

ForergN COMPETITION WITH THE INDIAN STEEL INDUSTRY.

1204. *Khan Bahadur Sarfaraz Hussain Khan : Will the Government
be pleased to state :

(a) Whether competition with the Indian Steel Industry comes
chiefly from England and Belgium ?

(b) The average annual products of steel imported to India from
England and Belgium respectively ?

The Honourable 8ir Charles Innes : (¢) The two chief countries
from which steel is imported into India are the United Kingdom and
Belgium. Imports fromn other countries, notably Germany, France and
the United States, are also considerable. The attention of the Homnour-

able Member is invited to paragraph 34 of the First Report of the Tariff
Board.

(9) The annual values of imports of goods classed under the Tariff
headings ‘‘ Iron or Steel '’ and ‘‘ Steel '* are, roughly, from the United
Kingdom 10 crores, from Belgium somewhat over 3 crores.

TaE PENINSULAR LocoMomive CoMPANY, LiMITED.

1205. *Ehan Bahadur Sarfaraz Hussain Khan : Will the Government
be pleased to state :

(a) 1f it is a fact that the Peninsular Locomotive Company,
Limited, was incorporated in India on the 6th December
1921 ¢

(b) If it is, whether it has commenced operations ?

(¢) If it has not, what are the reasons, why it has not commenced
operations 1
The Honourable 8ir Charles Inmes: (a) Yes, but it went into

liquidation on the 11th December 1922 and was re-registered on the 29th
January 1928.
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(b) and (c). The attention of the Honourable Member is directed to
page 169 of the Tariff Board’s Report on Steel, which gives the informa-
tion required.

CasE oF DR. JIWAN LAL, LATE SUB-ASSISTANT SURGEON.

1206. *Mr. Chaman Lal : (a) Is it a fact that Dr. Jiwan Lal, Sub-
Assistant Surgeou, while on military duty in Bushire, Persian Gulf,
was sentenced to 5 years’ imprisonment for alleged atiempt to seduce
His Majesty’s troops ?

(b) Are the Government prepared to reconsider his case ?

(¢) Is it a faet that this gentleman is being treated as an ordinary
eriminal in Thana Jail ?

(d) Are the Government prepared to pass orders imuuediately for
treating Dr. Jiwan Lal as a political prisoner and not as an ordinary
eriminal !

Mr. H. R. Pate : (¢) Ez-Sub-Assistant Surgeon Jiwan Lal was sen-
tenced to five years’ rigorous imprisonment for (i) gross insubordination
to his superior officer and (#) an act prejudicial to good order and
military diseipline.

(b) The case has already been reconsidered on three occasions. On
each ocecasion it was decided that the orders passed should stand, and
Governtnent are not prepared now to re-open the case.

(e) Er-Suab-Assistant Surgeon Jiwan Lal was transferred from the
Thana Special Prison to the Yeravda Central Prison on the 4th May
1923 and is being treated as an ordinary prisoner.

(d) Government are not prepared to issue orders of the kind sug-
gested.

Orivsm Ponicy oF THE GOVERNMENT OF INDIA.

1207. *Mr. C. Duraiswami Aiyangar : (a) Has the attention of the
Government been drawn to an article in the Hindu dated 30th Aprii 1924
from the pen of Mr. C. F. Andrews on opium and the League of Nations T

(b) Is it a fact that Mr. John Campbell stated before the League
of Nations at Geneva that ‘‘ even the most ardent opponents of the
Government of India including Mr. Gandhi have never brought any
rveproach against its opium policy '’ ?

(c¢) Are the Government aware that Mahatma Gandhi has condemned
the opium policy of the Government in unmistakable terms ?

(d) Are the Government aware that the late Mr. Gokhale condemned in
several of his Budget speeches the opium revenue poliey of the Government
of India ?

(e) If the answer to questions {¢) and (d) be in the affirmative,
are the Government prepared to call for an explanation from

Mr. John Campbell as to why he made the statement referred io in
(b) before the League of Nations ?

t"Ihe Honourable Bir Basil Blackett : (s) The answer is in the affir-
mative.

(b) The Proceedings of the League of Nations do not disclose that
any such statement was made by Mr. Campbell before the League.

. Parts (¢), (d) and (¢) do not arise.
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Mr. ¢. Duraiswami Aiyangar : May I know if the delegates to thé
League of Nations are given instructions by the Govermment of India
as regards what they should say about the Opium policy of the Govern-
ment of India ?

The Eonourable Sir Basil Blackett : Naturally general instructions
are Ziven.

DEpARTMENTAL COMMITTEE ON THE WORKING OF THE REFORMS.

$12¢8. *Mr. A Jinnah : (¢) Will the Governnient be pleased to staté
whether any non-official opinion or views are going to be sought by the
Departmental Committee appointed by Government to inguire into the
working of the reforms ?

(b) Will the {;overnment be pleased to state the approximate date
when the Committee is likely to conclude its inquiry and maké its report ?

(¢) Will the Government be pleased to state whether, before the report
of the Committee is sent to the Secretary of State for India, any and what
steps are going to be taken by Government tbo establish effectual or any
consultation with (e) the Non-official Membérs of the Assembly,. (b) the
representatives of the people, and (¢) public bodies and assnciations ?

ProrosED AMENDMENT OF THE GOVERNRMENT oF Ixpia Acr, 1919,

1209. *Mr. M. A. Jinnah : Will the Government be pleased to state :
(a; What steps and methods are going to be adopted by Govern-
ment to establish effectual consultation with the non-official
representative opmions in the country regarding the pro:
posed amendment of the Constitution of the Government
of India Aect of 1919 as declared by the Secretary of State
and the Under Secretary of State for India reeentiy in Par-
liament {
{b) If any step is going to be taken when the same will be put into
operation ?

The Honourable 8ir Alexander Muddiman : May I answer questions
Nos. 1208 and 1209 together ?

1 have nothing to add to the information contained in the Com-
muniqués issued on the 16th and 23rd May, copies of which have already
been placed un the table, in reply to Mr. Rangaswami Iyengar’s unstarred
question No. 262, dated the 27th May 1924.

Mr, M. A. Jinnah : May I ask if the Honourable Member will be
able to inform the House as to whether the Committee which is now
appointed will go to different parts of India and take evidence from
representative men ¢

The Honourable 8ir Alexander Muddiman : That, T think, Sir, was
not the intention. I would be prepared to receive any reprcsentatlon
that would be made to us here and if necessary to take oral evidencé
from any of those who have submitted documents, if the Committee
thinks fit ; it will rest with the Committee.

Mr A. Rangaswami Iyengar : May I take it, Sir, that this Committee
will proceed to examine witnesses up here when it is set up ?

The Honourable 8ir Alexander Muddiman : Written representations
will be received in the first place and, if, in the opinion of, the Committee,

t For Answer to this question—see the Answer below Question No. 1209..
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it is desirable to obtain further information than that contained in the
statements, it will be done.

Mr. Chaman Lal : May I know, Sir, why this House was not asked to
sclect the personnel of the Committee ?

The Honourable 8ir Alexander Muddiman : T am unable to give the
Honourable Member any information on that point.

GuarDS AND DRIVERS ON THE NORTH-WESTERN RAILWAY,

1210. *Mr. Harchandrai Vishindas: (@) Will Government be
pleased to state whether there is any fixed number of years after which a
guard of A Class on the North-Western Railway is promoted to B Class
and trom B to C Class !

(b) Can a driver on the same Railway who has drawn special grade
pay for three years be reduced by being deprived of the special grade 1
Mr. C. D. M. Hindley : (a) The reply is in the negative.
(b) Yes.
AMOUNT oF PREMIA PAID BY CERTAIN GOVERNMENT DEPARTMENTS, ETC., FOR
Fire, MARINE AND MoTOR INSURANCES.

1211, *Mr. Jamnadas M. Mehta : Will Government be pleased to.
state what amounts of premia for Fire, Marine and Motor Insurances
scparatgly, were paid during the official year ended 31si March 1923
by the following Departments out of the revenues of India :

(1) Army Department,
(2) Home Department,
(3) Finance Department,
(4) Commerce Department,
(5) Industries Department,
(6) Education, Ilealth and Lands Departmext,
(7) By the Secretary of State for India in Couneil,
(8) By the High Commissioner for India,
aund the amount under each head that was paid to —
(a) Insurance Companies incorporated in India,
(b) Insurance Companies incorporated outside India.
The Honourable Bir Basil Blackett : The information asked for is

being collected, and will be furnished to the Honourable Member when
ready.

ALLEGED ASSAULT BY SOLDIER ON PaRs! PAssSENGER AT THE KaracHI CaN-
TONMENT RAILWAY STATION.

1212, *Mr. W. M. Hussanally: (a) Hag the attention of the Clorernment
been drawn to the recent incident at the Karachi Cantonment Railway
Station when a respectable Parsi passenger was assaulted by a European
of the Royal Air Force {

(b) Has any inquiry been held by the Military authorities in the
matter ¢

(¢) If so, with what result ?

) (d) Does courtesy and ecivility to Indians form part of military
training or discipline for European soldiers ?
1.851LA B
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Mr. H. R. Pate : (u«), (b) and (¢). The attention of the Honourable
Member is invited to the reply given on the 2nd June to Question No. 115Y.

(d) Yes. I would invite the attention of the Honourable Member to
part (i) of the reply given on the 27th March 1922 to Question No. 308. |

Racian DisTiNcTIONS oN INDiaN Ramways BETWEEN EUROPEAN AND
IxpiaAN EMPLOYEES.

1213, *Mr. W. M. Hussanally : (a) Is it a fact as stated Ly the
“ North-Western Railway Union Weekly ’’ recently that racial distine-
tions are maintained on Indian Railways between European and Anglo-
Indiar employees on the one hand and Indians on the other ¥

(b) If yes, what are these and why are they being maintained

(¢) Is it a fact that such distinetions exist in salaries, uniforms and
residential quarters and house allowances between ofiicers of tne same
grade ?

Mr. C. D. M. Hindley : (a), (}) and (¢). Government has not seen
the article refcrred to. So far as salaries and allowances are concerned
the Honourable Member is referred to the replyt given to Lala Girdhari
Lal Agarwaia in respect to a similar question on*6th September 1922,

In respeet to the other matters such as uniforms, ete., arrangements
are left to diseretion of local authorities and such distinetions as do exist
ave presumably in consideration of Indian preference for their own style
of dress, etc.

SALARIES oF EvroreaAN AND IxpiaN DrIvERS ox RAILWATYS,

1214. *Mr. W. M. Hussanally : (a) Is it a fact that European drivers
draw a much larger salary as such thar their Indian comrades of similar
rank and doing the same kind of duty !

(b) If so, why ?

(¢) Is it a fact that these European drivers besides drawing larger
saiaries, draw double duty allowance for working their engines o Sundays,
while their Indian colleagues get none either on Sunday or on their own
Sabbath ?

(d) If so, why ?

Mr. C. D. M. Hindley : (¢) and (b). So far as State Railways are
concerned the statement is only partially true. On the North-Western
Railway and Oudh and Rohilkhand Railway there is no distinetion what-
ever in respeet to nationality and Indians who are qualified are eligible
for the highest seale of pay.

Owing to certain local conditions this is not the case on the Eastern
Bengal Railway but steps are being taken to try and remove the difficul
ties and apply the same principle as exists on the North-Western and the
Oudh and Rohilkhand Railways.

(¢) and (d). European drivers draw extra pay if required to work
on Sundays and Christian holidays. Muhammadan and Hindu drivers
receive extra pay if ealled upon to work on Muhammadan aud Hindu holi--
days, respeetively.

Pandit Shamlal Nehru: Will the Honouralle Member tell us what he
1eans by the special local conditions on the Eastern. Bengal Railway ?

1 Vide, page 103 of Luegislutive ._i;il:l;l;l;—i)cl_mtes, Volume III,
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Mr. C. D. M. Hindley : The local conditions to which T referred, Sir,
in regard to the Eastern Bengal Railway are that, running into Caleutta in
close proximity, with the Eastern Bengal Railway are two other Railways
on which certain conditions with regard to pay and service obtain and, it
has been found necessary in the past on the Eastern Bengal Railway to
keep in uniformity to some extent with those Railways. The matter,
however, is under inquiry and 1 wili see what can be done about it.

CHARGE ALLOWANCES OF EUROPEAN AND ANGLO-INDIAN STaTION MASTERS.

1215, *Mr. W. M. Hussanally : (¢) Is it a fact that European and
Anglo-Indian Station Masters get a charge allowance for holding charge
of particular stations while Indian Station Masters get none ?

(b) If so, why ¢

Mr. C.D. M. Hindley : (o) and (b). On State Railways charge allow-
ances are sanctioned for certain stations and are allowed to any Station
Masters holding charge at these stations irrespective of nationality, and
Indians are actunally drawing the allowance at the present time.

House RENT ALLOWANCES OF EUROPEAN, ANGLO-INDIAN AXD INDIAN Rarm-
wAY EMPLOYEES.

1216, *Mr. W. M. Huseanally : Is it a fact that the minimum house
rent a European or Anglo-Indian railway emplovee gets is Rs. 25 what-
ever s rank ; while that for an Indian is Rs. 7-8-0 under similar cir-
cumstances 1 If so, why ¢

Mr. C. D. M. Hindley : No. The general rule on State Raiways is as
follows :—

¢¢ When railway quarters cannot he provided for an employé who is entitled te
free quarters under the rules, it is left to the discretion of the Agent to sanction the
grant of a house allowance in lieu of free quarters according to the following semles :

Employés whose pay is Ra. 60 or upwards .. Rs. 10 per mensem.
Employés whose pay is more than Rs. 20 but Bs. 5 per mensem.
less than Ra. 60.

Tn speeial cnses where the rates are considered inadequate the Agent may increase the
rales up to a maximum of 50 per cent.'’

The Ionourable Member will see that the rule makes no distinction
between European, Anglo-Indian and Indian employees.

Motor Cars oF EtroprEAN Ramwway EvrrLoyzes.

. 1217. *Mr. W. M. Hussanally : (a) Is it a fact that some European
employees whether they have local travelling at the stations to which they
are posted or not, are allowed to have motor cars at railway expense ?
1f so, why ?

(b) Is it a fact that when these mators go out of order they are carried
at railway expense to Lahore or other stations where there are railway
workshops and there repaired at railway expense !

Mr. C. D. M. Hindley : Railway employees are subject to the depi-
sion as regards the provision of motor cars at (Fovernment expense which
was arrived at by the Government of India in 1914. This decision does
not permit of cars being provided at Railway expense except in very special
cases. Since the decision was arrived at in 1914, no motor cars have
been provided at the expense of a Railway for the use of their employees.
The reply to the first part of the Honourable Member’s question is, there-
fore, in the negative, and the second part of hls question does not srise.
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EUROPEANS, ANGLO-INDIANS AND INDIANS HOLDING SUPERIOR PosTs oN Rair-
WAYS,

1218. *Mr. W. M. Hussanally : (¢) When was the Indian recruitment
of A. T. S. first commenced on Indian Railways ?

(b) How many such Indians have been taken on by now 1

(¢) How many of these Indians have risen to hold charge of Districts
by now ?

(d) How many to posts superior to that of D. T. S.¥

(e) Has such recruitment of Indians been extended to other depart-
ments of the Railway Administration ?

(f) Will Government please lay on the table a statement showing
Europeans, Anglo-Indians and Indians separately on Indian Railways
holding superior posts ?

Mr. C. D. M. Hindley : (a) Direct recruitment on State Railways com-
menced in 1909 although Indians had previously been appointed as
Assistant Traffic Superiniendents by promotion from the subordinate ranks.
As regards the Companies’ Railways, Government have no preeise inform-
ation.

(b), (¢) and {d). The information relating to State Railways will
be found in the Classified List of Railway Establishment which is in the
Members’ Library.

(e) Yes. In this connection I would refer the Honourable Mewnber to
the reply given by me to Diwan Bahadur M. Ramachandra Rao this
morning. The Engineering Department in particular has been recruited
by Indians from local colleges for many years.

(f) The information was given in Annexure A to the Explanatory
Memorandum on the Railway Budget for 1924-25.

Mr. W. M. Hussanally : Will the Honourable Member be pleased to
give the information for the Company-managed Railways also ?

Mr. C. D. M. Hindley : Does the 1Tonourable Member refer to the infor-
mation asked for in part (a) of his question ¥ T can obtain that informa-
tion, Sir, certainly. T will let the 1lonourable Member have it.

INDIANSs HoOLDING PoSTS OF HIGHER GRADES ON THE RAILWAYS,

1219. *Mr. W. M. Hussanally : (¢) Will Government be pleased to state
how many posts of higher grades in Railway service have been given to
Indians as a result of the action taken by the Goverument on the Resolu-
tion of the Honourable Mr. V. G. Kale in the Council of State on the 22nd
February 1922 !

(b) Will Government supply the above information in a tabular
form showing the designations of the posts and the amounts of salaries !
Mr. C. D. M. Hindley : (¢) 28 posts in the superior State Railway
service have been filled by Indians sinee the Honourable Mr. Kale’s Resolu-

tion was passed in the Counecil of State in February 1922. Particulars for
Companies’ lines are not available.

(b* The details asked fer in respect of the appointments referred to in
(a) are furuished in the statement which T lay on the table.

Engineering Department.
Pay.
. Rs.
6 Assistant Executive Fngineers . .o 300—1,200
8 Assistunt Engineers .. .. . 250—750
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Rs.
Trafflc Department.

5 Assistunt Traffic Superintendents . 200—750
3 Apprentice Traflic Superintendents o 200—750
Locomotive Department.

1 Assistant Loco. Superintendent 425—1,375

1 Assistant Loco. SBuperintendent, tempur.xry 375
Stores Department,

1 Assistant Stores Officer, temporary ., 350
Agency Department.

3 Compilation Officers for Statistics .. 500—800

OvERBRIDGE AT THE C'LIFTON AND THE DEvox ViLLa (rossiNgs 17 KARACHL

220, *Mr. W. M, Hussanally : (a) When was the question of an
averbridge on the (Mifton Crossing and Devon Villa Crossing ai Karachi
first mooted ¥

(b) Why have these bridges not been taken in hand up-to- date !

(¢) When do the Government expect to take these bridees in  hand
and when to complete them ?

(d) Are Government aware that the non-construciion of these bridges
is eausing a good deal of detention to vehicular and pedestrian traffic at
these points, and that the public and the Municipality have often made
compld#ints in the Press regarding this matter ¢

Mr. C. D. M. Hindley : (a), (b), (¢) and (d). As regards an over-
bridge at the Clifton Crossing I would invite the attention of the Honourable
Member to my reply to a similar Question No. 1171, put in this Heuse by
Mr. Harehandrai Vishindas a day or two ago. There is no proposal at
present to build an overbridge at the Devon Villa Crossing.

Mr. W. M. Hussanally : This does not answer the first part of my ques-
tion. When did this question come up for the first time ?

Mr. C. D. M. Hindley : | am afraid I cannot tell the iloncurable
Member.

Mr. W. M. Hussanally : I can tell you. Nearly a quarter of a century
ago.

Mr. C. D. M. Hindley : If the Honourable Member is in posscssion of
the information, T do not know why he asked me.

Mr. W. M. Hussanally : Because T wished to know exaetly.

ERrecrioN oF SHEDS ON TU'E PrLAaTFORMS AT KoTRi STaTION.
1221. *Mr. W. M. Hussanally : (a) Are Government aware that Kotri

station is a large junection in Sind on the North-Western Railway ?

(b) Are Government aware that no shed exists at any of the platforms
at this station

(¢) Are Government aware that trains arriving at this station make
a long halt at this station, and passengers frequently have to change
trains ¢

(d) Are Government aware that the travelling public have from
time to time complained of the inconvenience ?

. (e;) Do Government propose to ercet sheds on this station ; if so,
when



2538 LEGISLATIVE ASSEMBLY. [41 JUNE 1924,

Mr. C. D. M. Hindley : (a), (b) and (c). The replies are in the
affirmative.

(d) The Agent, North-Western Railway, reports that a eomplaint has
been received only recently.

(¢) Since waiting rooms and a large waiting hall exist at Kotri, Gov-
ernment do not propose to order the erection of additional shelter on the
platforms at present.

Runaing oF 2 LATE Nigrr TrRAIN FROM HYDERABAD To K.irACHL

1222. *Mr. W. M. Hussanally : (¢) Are Government aware that the
passenger train that follows the Punjab Mail into Karachi at noon is
usually about half empty ?

(b) Are Government aware that this train carries few, if any, passen-
gers for Karachi from Hyderabad (Sind) onwards {

(¢) Are Government aware that Hyderabad people have desired that
this train be ended at Hyderabad or Kotri ; and instead an evening or
late night train be run from Hyderabad to Karachi which would suit
equally the few unimportant stations on the way and ease the rush in the
Punjab Mail as well ?

(d) Do Government propose to recommend the change above indicated
to the Railway administration ?

. Mr. C. D. M. Hindley : (a) Government understand that th® train
in question, No. 24 Down Passenger, is as a rule, well patronized.

(b) This train does not pass through Hyderabad station and is not
therefore intended to serve the needs of the travelling public of that
town.

(¢) No representation to this effeet has been reccived by the Rail-
way Administration. The Punjah Muil train is not, as a rule, over
crowded.

(d) Government understand thkat the change suggested would not
suit the convenience of the public now using No. 24 Down Passenger and
in the eircumstances Gevernment do not propose to take any action.

JaiL REForRM.

1223. *Mr. Devaki Prasad 8inha : (¢) Has the attention of Government
been drawn to the 3rd series of article under the heading ‘‘ My jail expe-
riences ’’ (sub-heading *‘ some terrible results ’’) written by Mr. M. K.
Gandhi and published in ‘‘ Young India ’’ dated 1st of May 1924 1 Ilas
any inquiry heen made with refeveiice to the complaints against the
present administration of jails, contained in the aforesaid article {1 1f
not, do Government propose 1o make any inquiry 7

(f) Are Government aware that many of the recommendations of
the Jail Commission, published in 1921, have not yet been given effect to t

(9) Do Government propose to make inquiries from the Local Govern-
ments and to ascertain how and within what period it is proposed to give
full effect to all the recommendations of the Jail Commissioners 1

The Honourable Sir Alexander Muddiman : (a) I have seen the
articles referred to but do not consider that it is necessary for the Gov-

ernment of India to institute any inquiry in regard to the complaints
made therein.
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(f) Government have at present no information as to the extent to
which Local Governments have been able to give effect to the recommenda-
tions of the Jails Committee.

(g) Government do not thirk that any useful purpose would be served
by making the proposed inquiries from Lgeal Governments.

Lala Duni Chand : Do not the Glovernment think it worth while to
institute an inquiry into an allegation that has been made by a gentleman
of Mahatma Gandhi’s position 1

The Honourable 8ir Alexander Muddiman : I must remind the
Honourable Member that at preseut ‘* Jails '’ is a Provineial subject and
therefore this is a matter primarily or the Bombay Governn:ent.

Dr, H. 8. Gour : Is the Honourable the Home Member aware that
there has been a feeling in this House expressed in the form of a Resolu-
tion that the treatment of political prisoners must be very different to
the treatment of ordinary prisoners and as such do not the Government
think it necessary to institute an inquiry with a view to allay the publie
mind regarding the allegations made about the maltreatment of Mr.
Gandhi in jail ¢

The Honourable 8ir Alexander Muddiman : 1 have already given an
answer to that question.

Di%van Bahadur M. Ramachandra Rao : May I ask the Honourable
Member whether he would call for information from the Loecal Govern-
ments as to the extent to whiech the recommendations of the Jails
Commission have been given effect to ?

The Honourable Sir Alexander Muddiman : T think that will have
to be done later. I am not prepared to give a promise that it wil! be done
at once. I think it will have to be done later,

Pandit S8hamlal Nehru : Will the Honourable the Home Member
bring this to the notice of the Bombay Government ?

The Honourable 8ir Alexander Muddiman : I will bring this question
1o the notice of the Bombay Government.

Mr. C. Duraiswami Aiyangar : Is the Honourable the Hlome Member
aware that in the Delhi session a Resolution was passed by this Assembly
that, whenever it is possible to get information from Local Governments,
such information should be sent for and given to this Assembly §

The Honourable 8ir Alexander Muddiman : No.

Mr. Devaki Prasad Sinha : Have Government any information as to
how far the recommendations of the Jails Commission have been given
effect to by the Local Governments {

The Honourable 8ir Alexander Muddiman : T am not prepared to say
that Government have no information. They probably have some infor-
mation, but not complete information.

Mr. Devaki Prasad Sinha : Are Government aware that many of the
Local Governments have so far effected no change in their Jails Codes even
after the recommendations of the Jails Commission were forwarded to them.

. The Honourable 8ir Alexander Muddiman : No, I am not aware of
that.
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Dismissar oF Mr. Strma R, A PostaL TELEGRAPHIST.

1224, *Mr, Devaki Prasad 8inha : (a) Is it a fact that one Mr. Subha
Rao, a servant in the postal department, was dismissed after 17 years of
service on inter alia the following charges :

(i) Contributing to the Tilak Swaraj Fund,
(i) Associating with Non-co-operators,
(i11) Subscribing to Non-co-operation papers, and

(iv) Wearing Khaddar ?

() Did Mr. Subha Rao memorialise His Excellency the Viceroy and
has his petition been rejected ?

(d) In how many instances have Governmcnt servants been punished
for the charges enumerated in (a) above ?

The Honourable S8ir Bhupendra Nath Mitra : (¢) and (b). The
attention of the Honourable Member is drawn to the reply given to Ques-
tion No. 1138, by Mr. Gaya Prasad Singh.

(d) This is the only case that is known to have occurred in the Posts
and Telegraphs Department, in which there has been a breach of the rele-
vant provision in the Government Servants Conduct Rules. If the
Honourable Member knows of any other specific cases and desires inquiry
to be made in regard to them, the Government of India will be pleased to
make such inquiry provided that the Government Servants were serving
in a Department directly subordinate to the Government of India.

Mr. A. Rangaswami Iyengar : May I know, Sir whether there is
anything specific in the Government Servants’ Conduct Rules as to the
extent to which public servants can contribute to funds intended for
public purposes, political or non-political ¢

The Honcurable 8ir Bhupendra Nath Mitra : A copy of the Geov-
ernment Servants’ Conduct Rules is in the Library and 1 leave it to the
Honourable Member to draw any conclusions he may want to draw after
a pernsal of those Rules.

Diwan Bahadur M. Ramachandra Rao : May I ask the Honourable
Member whether there is anything in these Rules prohibiting a publie
servant from contributing to these funds ¥ The Honourable Member
is aware of these Rules as much as any of us and we would like to have
a plain answer for the purpose of not misleading Government servants,
who may sometimes in ignorance contribute to these funds.

The Honourable 8ir Bhupendra Nath Mitra : T would invite the

Honourable Member’s attention to Rule 22 of the Government Servants’
Conduct Rules.

. Mr. Devaki Prasad Sinha : Is it a fact that there is absolutely nothing
in the Government Servants’ Conduct Rules which precludes public

servants from econtributing either to the Tilak Swaraj Fund or from
putting on khaddar 1 :
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The Honourable 8ir Bkupendra Nath Mitra : I would leave the
Honourable Member to read the particular rule of the Government
Servants’ Conduet Rules which 1 have gooted, and to draw his own eon-
~clusions.

Mr. A. Rangaswami Iyengar : May I know, Sir, if it is a question
of Interpretation whether any particular subscription i a matter which
-comes within thz terms ‘‘ taking part or taking any interest in a political
‘ovement 7 ?

The Honourable Bir Bhupendra Nath Mitra : Government have con-
‘sidered all the Facts of the case and with doe regard to the provisions
of th Government Servants’ Conduct Rules have come to a certain

opinirn. It is open 10 the Honourable Member to form his ewn con-
«lusions.

Pandit 8hamlal Nehru : May I know what that opinion is, Sir ?

The Honourabie 8ir Bhupendra Nath Mitra : The opinion is that
this particular publie servant infringed the Government Servants’ Condnet
TRules and was liable to be punished under those Rules.

Mr. M. A. Jinnah : Do I understand that this public servant was
dealt with on the pariicular facts of his own case ?

The Honourable Sir Bhupendra Nath Mitra : He was dealt with on
the varticular Taets of his own case. The full facts were presented to
the House a few days ago.

Mr. A. Rangaswami Iyengar : Sir, I want a specific answer to my
question as to whether contribution to public funds of a political or semi-
political character constitute that taking part in public affairs which
would bring the public servant within the disciplinary action whieh has

beer ........ -

Mr. President : Order, order. T think that question has been suffi-
-eiently answered and the Honourable Member has been referred to the
<apy of the Rubes ini the Library.

Mr. A. Rangaswami Iyengar : I desire to know what the Govern-
ment’s interpretafion is.

Mr. Chaman Lal : May T ask the Honourable Member whether there
is anything in these Rules which says that an offence is committed if
a servant of the State subseribes te what are known as mon-co-operation
papers !

The Honourable 8ir Bhupendra Nath Mitra - I am afraid T did
not catch the last part of the Honourable Member's question. I shall
be obliged if he will repeat it.

Mr. Chaman Lal : I draw the Honourable Member’s attention te
part (iii) of the question—'‘ Subscribing to non-co-operation papers.”
Is that an offence under the Rules !

The Honourable Bir Bhupendra Nath Mitra : No, that does not coa-
stitate an offence under the Rules. .
L83LA °
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Lala Duni Chand : Does the wearing of khaddar amount fo an in-
fringement of any of the Rules, and if not, will the Government be
pleased to issue instructions to that effect ¢

The Honourable 8ir Bhupendra Nath Mitra : The wearing of khaddar
by itself does not constitute an offence.

Mr. Chaman Lal : May I ask the Ionourable Member whether
‘“ assneiation with non-co-operators '’ constitutes an offence !

The Honourable Sir Bhupendra Nath Mitra : I have already
answered the question and all I can add is that taken by itself this may
not amount to an offence.

Mr President : There have been sufficient supplementary questions
on this.

CoMMITTEE ox CONSTITUTIONAL REFORMS.

1225. *Mr. Devaki Prasad 8inha : (¢) Are Government prepared to
announce the personnel of the official Committee on Constitutional Reforms
appointed by the Government of India in pursuance of the announcement
made by Sir Maicolm Hailey in this House on ik 8th of February 1924 1
1f not, will Government be pleased to state the reasons tor not doing so ?

(b) Is it proposed to associate any non-oflicial or some of ¢he ex-
ministers of the Provinees in this inquiry ¢

(¢) What are the terms of reference of this Committec and what is
the procedure adopted by this Committee in the conduct of this inguiry !

(d) By what date is the result of this inquiry expected to be published
and at what stage do Government propose to invite public eriticisms on
the report of this Committee {

The Honcurable Sir Alexander Muddiman : I have nothing to add to
the information contained in the Communiqués issued on the 16th and
23rd May, copies of which have already been placed on the table in reply
to Mr. Rangaswami Iyengar’s unstarred question No. 262, dated iue
27th May 1924.

Mr. A. Rangaswami Iyengar : May I know, Sir, if the report of
the Official Committee, which it has been said has already been got ready,
will be published for the information of this House ¢

The Honourable S8ir Alexander Muddiman : A memorandum con-
taining the results of the Official Committee will be communicated to
the tew Committee. “Whether it will be published I cannot say at
present.

Mr. A. Rangaswami Iyengar : Would it be placed at the disposal of
Memabers of this Assembly ?

The Honourable Sir Alexander Muddiman : I will take time to con-
rider this.

Mr. Devaki Prasad Sinha : Will the reports received by the Loeal
Governments in answer to the questions sent out by this Committee be
also placed before the new Committee that has been appointed
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The Honourable 8ir Alexander Muddiman : I did not hear the
Honcarable Member. Did he ask if the proposals of the Local Govern-
ments will be placed before the Commitiee?

Mr. Devaki Prasad 8Sinha : Will the replies received by the Local
Governments in answer to the questionnaire sent by this Committee
also be placed before the new Committee ?

The Honourable 8ir Alexander Muddiman : The Government of
ITndia have asked the Loecal Governments for certain information, which
the ouse already knows and that information will be laid before the
new Committee.

COMMITTEE APPOINTED BY THE BRITISH CABINET TO CONSIDER INDIAN
AFFAIRs.

1226. *Mr, Devaki Prasad 8inha : (a) Have the Government of India
received details of information regarding the Committee appointed by the
(labinet to consider Indian affairs, which formed the subject matter of a
question asked bty Dr. H. 8. Gour on the 10th of March 1924 ? Did
Government receive any communication on this subject after the answer to
the aforesaid guestion was given by Sir Maleolin Ifailey ?

(b) Who are the members of this Committee and what are the pur-
poses and funetions of this Committee ¢

(# Has this Committee had any consultation or communication wit
any member of the Seeretary of State’s Council or any non-oificial publis
men, or public bocies ?

(d) Are Government prepared to lay on the table all eorrespondence
between the (nvernment of India and the Sceratary of State on this
subject ?

The Honourable 8ir Alexander Muddiman : The Cabinet Committee
on Indian Affairs is one of several Cuavinet Committeez appointed
by His Majesty’'s QGovernment in accordance with the recog-
nised procedure to deal with matters of current departmental administra-
tion. Such (ommittces, for example, have been appointed to deal with
home affairs, unemployment and housing. The composition of these
Commitiees is confined to Members of the Cabinet with the oceasional
ad l.c inclusion of other Ministers or officials. The Membership is not
disclrsed unless for special reasons the Cabinet so directs. Their
purposes and functions are to investigate and to keep in touch with
developments of the more important sections of administrative problems
and as occasion may require to report their conelusions to the Cabinet
for final decision. The action taken by such Committees is for the
assistance of the Cabinet alone and is not made public unless the Cabinet
so di-ects after taking a final decision thereon,

Mr. Devaki Prasad Sinha : Is it the Secretary of State for India
who prepares the agenda for the busin:ss {o be discussed by this Com-
mittee or do the memhers of the Committee have a richt independent of
the Secretary of State to bring any subject befor> them for discussion 4
Can_the Honourable the Hlome Member give us any information in re-
gard to that matter ?

_ The Eonomble_ 8ir Alexander Muddiman : T have given the House
a very full answer in the matter, which is :;]enrly not within my eog-
nisance. 1 have no information on the mutter.
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AvreGed AssavLT BY Brimise Sonpiers oN Mr. R. K. Smuava oF KaracHL
1227, *Mr. C. Duraiswami Aiyangar : (a) Ilas the attention of the

Government been drawn to an article in the ¢ Swarajya ’ dated the 2nd
May 1924, under the heading ‘‘ British Soldiers’ Rowdyism and Assault
on Indian Passenger '’ ?

(b) Is it a faet that Mr. R. K. Sidhva, a citizen of Karachi, was
assaulted by British soldiers in a railway train ?

(¢) Has the attention of the Government Decn dvawn to the report
of the same incident in the ‘‘ Sind Observer '’ and the *‘ New Times ’ §

(d) Will the Goverrunent be pleased to state if any imguiry was ever
made for the purpose of finding out the offenders and punishing them ¢

(e) Will the Government be pleased to state to which regiment and to
which rank the said soldiers belong ¢

(f) Will the Government be pleased to state what steps have been
taken and orders passed to preven: such incidents recurring in future ?

Mr. H. R. Pate : (@) Government have not seen the article referred
to by the lHonourable Member, but they have seen letters and comments
on the incident, whieh have appea:od in other papers.

(b)Y, (d), (¢), (f). The attention of the Honourable Member is
irvited to the reply given this morning to the question asked by Khan
Babsdur Sarfaraz Iussain Khan, No. 1202.

() Government have seen the reports referred to. ¢

Mr. C. Duraiswami Aiyangar : May I know whether the Government
of India is getting the ** Swarajya > paper or not !

Mr. H. B. Pate : I am not in a position to say.

Mr. C. Duraiswami Aiyangar : May I know whether after the atten-
tion of the Government had been drawn by me, the llonourable Member
referred to the ‘‘ Swarajva '’ paper or not ?

Mr. H. B. Pate : No, Sir.

East Arricx CoMMISSION.

1228, *Diwan Bahadur M. Ramachandra Rao : (a¢) Ilas the attentionr
of the Government beenr drawn to the resolution moved ir the Llouse of
Commons by Sir 8. lenn in regard to the administratiom of the Bast
African Colonies, protectorates and mandated territories ard the announce-
ment of the Colomial Secretary, regarding the appointment of a Commis-
xion to examine the question of a unity of policy in the administration and
development of the territories of Kenya, Uganda, Tanganyika, Zanzibar
and North Eastern Rhodesia ?

(b) Will the Government be pleased to state the presemt Indian
population in the above territories ?

(¢) Wilt the Government be pleased to state what steps have been
taken or are proposed to be taken to secure the due representation of Indian
interests on the proposed Commission %

Mr. J. W. Bhore : (¢) The answer is in the affirmative.

(b} A statement giving the information available is laid on the table,

(¢) The Governunent of India are already in ecommunication mth the
Seerctary of State fov lndm on the subject.
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Statement showing the Indian population in certain East African territories.
Kenya .. .- .. .- . 22,822
Ugunda . . .. .. .o 3,500
Tanganyika .. .. .. .. 9411
Zanzibar . . ‘e .. . 12,841
Northern Rhodesia (Asiaties) . - . 56

Levy oF A PoLL-Tax 1IN KeNYA.

1229, *Diwan Bahadur M. Ramachandra Rao : Will the Government
be pleased to state whether any and what steps have been taken by the-
Government of India to seenre the cancellation of the Poll-Tax now being
levied in Kenyva and how many Indians have been sent to prison for {ailure:
to pay the tax 1 '

Mr. J. W. Bhore : The poll-tax. which is paid by every male adult,
other than a native resident in Kenya. has been levied sinece the 1st of
January 1913. The Government of India have taken no steps im the
matter as the Ordinance under which the tax is levied makes no diserimina-
tion against Indians. They have no informatien as to the number of
Indians sent to prison for failure to pay the tax. -

Mr. Devaki Prasad 8inha : Ilave the Government of India protested
against the levy of a poll-tax on Indians in Kenya ?

Mr. J. W. Bhore : No, Sir.
Diwan Bahadur M. Ramachandra Rao : Will they enter a protest,
Sir 1

Mr. J. W. Bhore : T have already said that, as the Ordinance makes
no diserimination against Indians, the Government of India do not propore
to take any steps.
CoMPOSITION OF THE COMMITTEE OF INQUIRY INTO THE WORKING OF THE

REFORMS.

1230. *Diwan Bahadur M. Ramachandra Rao : (@) Will the Govern-
ment be pleased to state the eomposition of the Committec of inquiry into
the working of the Reforms and its terms of reference ?

(b) Are the Government aware that considerable dissatisfacticn now
exists on the greund that the inquiry ix not a public inquiry ?

The Honovrable 8ir Alexander Muddiman : 1 have again to refer the
Honourable Member to the Communiquds whiech I previously referred to.

Diwan Bahadur M. Ramachandra Rao : May I ask the Honourable
Member what the reply of the Government is in regard to part (b) ?

The Honourable 8ir Alexander Muddiman : I think the Communiqué
explains all about the inquiry. I do not understand what the Honourable
Meusiber means by public inguiry. Does he mean whether members of the
publie will be examined or whether the inguiry will be public ?

Diwan Bahadur M. Ramachandra Rao : I want to know whether
this inquiry of the new Committee will be open te the public in the sense
that they would be eapable of watehing the proceedings t

The Honourable 8ir Alexander Muddiman : That, I think, is a mat-
ter of procedure to be determined by the Chairman concerned.

Dr. H. 8. Gour : What is the objective of this inquiry ¢

The Honourable 8ir Alexander Muddiman : That is fully explained
in the Communiqué. .
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EMPIRE SCHOLARSHIPS.

1231. *Diwan Bahadur M. Ramachandra Rao : Will the Government
be pleased to state whether in eonnection with the Fellowship of the British
Empire Exhibition a series of Empire scholarships of £1,000 each are to be
granted to young citizens of the Empire for prosecuting a University
career or to undergo technical education and whether any and if so how
many of these scholarships will be awarded to Indians ?

The Honourable 8ir Charles Innes : The Fellowship of the British
Empire Exhibition is a scheme connected with the British Empire Exhibi-
tion. Under this scheme those who subseribe two pounds two shillings
become entitled to a season ticket of admission to the Exhibition or to
twenty-five single tickets as well as to a certificate of membership. Ten
per cent. of such subseriptions are to be utilized for the provision of
scholarships. The Government have not yet received full information of
the method on which such scholurships will be awarded, but they under-
stand that if. for instance, 5.000 applications for fellowship were received
from India, then India would be entitled to nominate a scholar to whown
£1,000 would be granted to take a University or technical course in the
United Kingdom. Copies of the papers have already been sent to the
Honourable Member.

Oristoxs oF THE Hign Courts ox TnE REPoRT oF THE INvIAN Bar Coa-
MITTEE. .

1232, *Diwan Bahadur M. Ramachandra Rao : Has the Report of the
Indian Bar Committee been referred to the High Courts ¢f Judicature
in India for an expression of their opinion ? If so, will the Government be
picased to place the opinions, if any received on the table ?

The Honourable Sir Alexander Muddiman : The answer to the first
part of the question is in the affirmative, and when other replies are receiv-
ed, Government will consider them.

JAMADARS, SUBEDARS AND Surrpar Masors 1N THE Fianrivg UUNITS AND
ALSO IN THE INDIAN MuiprcArL DEFARTMENT OF THE INDIAN ARMY.

1233. *Mr. K, G. Lohokare : (1) Will Government be pleased to give
the following information :

{¢) Ratio of Jamadars to Subedars and Subedar Majors in the
fighting units and in the I. M. D. in the Indian Army ?

(b) Average number of years of service for promotion from
Jamadar to Subedar and to Subedar Major in the combatant
and the I. M. D, Service ?

(c) Percentage of King’s Commission given to these Indian
Officers in the two services ?

(d) Total amount of pay drawn by a Military S. A. S, in cach
quinquennium during his service of 30 years—(without
Selection Grades) ¢

(e) Total amount of pay drawn by a Civil 8. A. S. in each of the
Provinces in India in each quinquennium dvring 30 years®
service (without Selection Grades) 1

(f) Amount of allowance, if any, given to Military 8. A. S. {0 cover
éheA a(é\'afntage of private practice available {0 the Civil
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(¢) The rate of house-rent allowanee in lien of free quarters given
to Military S. A. S. and Civil S. A. S, in Presidency and large
district twons in India. and the consideration. if any, for
difference in rent in Civil and (antonment areas—where
the Military S. A. S. has to find aceommodation ?

Mr. H. BR. Pate : (a) I will furnish the Honourable Member separate-
ly with statements showing the number of Jemadars, Subedars, ete, in
the various arms of the service and in the Indian Medical Department and
I trust that this information will serve his purpose.

(b) The average number of ycars of service required for promotion
from Jemadar to Subedar and then on to Subedar Major varies in the
different units of the Indian Army. There are no statistics on the point.
As regards the Indian Medieal Department, the average number of years
of service for promotion from Jemadar to Subedar is 20 years, and from
Subedar to Subedar Major, another 7 years.

(¢) Honorary ‘King’s Commissions are granied to Tudian officors of”
the Indian Army in accordance with the principles laid down in para-
graph 122, Army Regulations, India, Volume IT (1922 edition), a eopy of
which is in the Library. So, far, 344 such commissions have been granted
to Indian officers holding the Viceroy’s (‘ommission.

As regards the Indian Medical Department, I would invite the atten-
tion of the Honourable Member to the reply given on the 24th March last
to parte (e) of his starred Question No. 979.

(/) The ficures are as follows:

Rs.
During the 1st term of 5 years’ service .. 4.200
During the 2nd term of 5 years’ serviee .. 5.100 -
During the 3rd term of 5 years’ service .. 6,600
Dur'ng the 4th term of 5 years’ service .. 8,100

Service rendered in the ranks of Subedar and Subedar Major has not
been taken into account as promotion to these ranks is by sclection.

(e) The Government of India do not possess the information.

(/) No allowance of the kind is given to Military sub-assistant
surgeons.  They are permitted to engage in private practice, provided such
practice does not interfere with their official duties.

(7) Thf_‘ rates of compensation admissible in lieu of quarters to mili-
tary sub-assistant surgeons is as follows :

Per mensem.

Rs.
Subedar-Majors, Subedars, and Jemadars with over 5
years’' service .. .. .. 12
Jemadars, with 5 years’ service and under, and warrant E
ofticers . .. .- .. 8

50 per cent. extra is given to a sub-assistant surgeon serving in a Presi-
dency town.

The Government of India are not in possession of the information
desired in respect of civil sub-assistant surgeons.
. Mr. K. G. Lohokare : Will the Honourable Mcmber call for the
information asked for in (g), namely, ‘* and the consideration, if any,
for difference in rent in Civil and Cantonment areas—where the Military
Sub-Assistant Surgeon has to find acccmmodagion ?
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Mr. H. R. Pate : Yes, Sir. The

Member so desires, will be ealled for.

1. M. S. OFFICERS ON TEMPORAKY LIST ADMITTED SINCE THE BEGINNING OF
THE GREAT WAR.,
1234. *Mr. K. G. Lohokare : Will Government be pleased to give in-
formation as per table below ?

1. M. S. Officers on Temporary Lict admitted since the beginning of the

information, if the Honourable

Great War,
H H 1
} M(mhoned Wounded, ‘ European Other Taken on
D | | invaliled | theatre | theatre permanené
] I)espat,ehes. i and killed. } service. service. cadre.
| |

t 1

" Indians with Indian
Degrees.

Indians with British
Degreen.

Europeans .. ..

i
| |
| |
!
|

[}

Mr. H. R. Pate : The information desired by the ITonourable Mem-
ber, so far as it is available, is given in the statement laid on the table.

I. M. 8. Officers on Temporary List admitted since the beginning of the Great War.

Mentioned | Wounded, | Buropean | Other | Taken oa

—_— in ' invalided | theatre .theatre | permnent.
deapatches. | and killed. | service. service. |
| i

Indians with Indian 2 i b8
) 45 23* | Informa- Informa- |

Indians with British tion mnot | tion not: 42t
degrees. available. available.!

Europeans .. .- 10 6* | 11

*Inclodes also officers who died.
1Six of these also hold Indian degrees.

CONTRIBUTIONS TO INSTITUTIONS TRAINING CANDIDATES FOR THE INDIAN
Civi AND MILITARY SERVICES.

1235. *Mr. K. G. Lohokare : Will Government please say :
(a) What are the Indian Civil and Military Services to which

Indians are not admitted ¢

(b) Which are the institutions for training candidates to these

services ?

(c) What is the amount of contribution these training institutions
received from the Indian Treasury durmg each of the last

five years ?
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The Honourable 8ir Alexander Muddiman-: (¢«) There are no such
civil services,

In the Army in the rank of King’s Commissioned Officers (to which
I assume the Ilonourable Member’s guestion relates) Indians are adniitted
only to the Cavalry and Infantry branches of the Indian Army.

(b) The only institution which trains candidates for the Army in
India «nd does not admit Indians is the Royal Military Academy, Wool-
wich.

(e¢) It is not possible to give the figures asked for by the Homnourable
Mewiber whoce attention is invited to the amswer given on the 11th
I¢ ruary 1921 to Mr. Palel’s Question No. 219,

Lala Duni Chand : 1low is it that in spite of the association of
Indians with the British for the last 150 vears, they are still anfi; %o be
adnitied into sorae of the services ? Is there anything radically wrong
about them ? 1f so, will the Government be able to point it out ?

The Honourable Bir Alexander Muddiman : I am not aware that
there is anything radically wrong with the Indians.

Lala Duni Chand : Why are they not admitted, then ?

(No answer).

L ]
WorkinNG ITours oF TRAFFIC AND TRANSPORT STAFF ON IxDIAN RAiLways.

1236 *Mr. E. G. Lohokare : Is it a fact 1hot a large majority of
traffic and transport staff on railway stations on the Indian Railways
bave to work for 12 heurs a day on all days of a week ¢

BMr. C. D. M. Hndley : No. Except at small stations where the work
is not eontinuous it is not the case that traffic and transpoert staff are
r:qu.red to work 12 hours a day.

Mr. Devaki Prasad 8inhs : What are the average hours of work
which a large majority of the traffic and transperi staff are required to
put in ?

Mr. C. D. M. Hindley : 1 am not in a pos’tion to answer that question.

Mr. Devaki Prasad 8:nha : Are those officers, who, according to the
1lsmrecable Member who kas spoken on behalf of Government, are requir-
cd to work for 12 bours or more, given any additicnal salary or exira
a'lowance ?

Mr. C. D. M. Hindley : The essential condition is that the work i3
not continuous and therefore 12 hcurs’ duty does not constitute 12 hours’
work.

Pandit 8hamlal Nehru : Are they allowed to gn home during office
hours ?

Mr. C. D. M. Hindley : I cannot say exactly what the rules are.
But atl most of these stations, as the Honourable Member is perfectly aware,
the Station Master’s house is within a few yards of the platform and there
is e doubt that he does go to his house.

Mr. Devaki Prasad S:nha : Will the Hononrable Member ascertain
what are the average hours of work

Mr. C. D. M. Hindley : No, Sir. .

LSSLA ®
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YWorking HouRs oF SUBORDINATES EMPLOYED IN Rammway Goops-SHEDS.

1237. *Mr. K. G. Lobokare : Is it a fact that in days of Traffic season,
subordinates posted to railway goodssheds have sometimes to work more
than 12 hours a day ¢ :

Mr. €. D. M. Hindley : The Honourable Member does not speeify
any particular railway goods shed and it is therefore impossible fo give
a direct reply to his question. I may however state that on State Rail-
ways ihe aggregate hours per week which the staff (other than those
employed on working of trains) are required to work are limited by the
conditions Jaid down in the draft Convention of the International Labour
Conrference.

Mr. K. G. Lohokare : T did not want to have information about any
part 2ular poods-shéd. I have found out in my experience that it is the
tsual practice that on almost all the goods sheds of Indian Railways the
staff has to work for more than 12 hotrs in the busy season of the traffie.

Mr. President : The Honourable Member is making a statement.

Mr. K. G. Lohokare : The Honourable Memther for Government has
just said I Have tiot given him any particular goodsshed......

Mr. President : The Honourable Member is arguing the answer.

Mr. K. G. Lohokare : I have not been arguing. I have only* asked
the Honourable Member wheéther the Government are aware. . ...

My, President : Will you put your question again f

Mr. K. G. Lohokare : My question is that it is the practice on all

stations that subordinates sometimes have to work for more than 12 hours.
Are Govertiment aware of this fact {

Mr. President : The Honourable Member is really giving information.
Will the Honourable Member put the supplementary question 1

Mr. K. G. Lohokare : Are Government aware that this is the practice
at all the stations ?

Mr. ¢. D. M. Hindley : Are Government aware that this is the
practico—what praetice, Sir §

Mr. K. &. Lohokare : That they have to work for more than 12 hours
in all the goods-sheds.

Mr. C. D. M. Hindley : No, Sir.

Mr. C. Duraiswami Aiyangat : Is the Honourabla Member further
aware that in these goods sheds the clerks are required to work under zine
sbieds in very hot weather ¢

Mr. C. D. M. Hindley : The Government are quite aware of this faet.

Y crxing Hougrs oF THE STAFF oF THE GREAT INDIAN PENINSULA RAILWAY
EMPLOYED AT WAD! BUNDER,

1238. *Mr. K. G. Lohokare : Is the attention of Qovernment drawn to
the Resolutions of the G. 1. P. Staff U'nion, Wadi Bunder Branch, publishe
in the ** G. 1. P. Union ITerald ”’ of the 16th March 1924, ind have they
iaken notice of the number of hours the staff have to work there 3
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Mr. C. D. M. Hindley : Government have seen the resolutions refer-
red to. I may mention that a resolution of the International Labour
{‘onference, as accepted by the Government of India. recommends certain
specifiec limitations to the total hours of labour per week for certain classes
of railway servants. The Government of India have forwardad that reso-
lution to the Great Indian Peninsula Railway administration with a reeom-
mendation that it shonld be piven effect to. The Government presume
that the administration will be guided by that resolution.

Mr. X. G. Lohokare : Have Government the information whether or
not the Railway authorities have given effect to these recommendations

Mr. C. D. M. Hindley : No, Sir. Government have no information
at present.

Mr. N. M. Joshi : Will Government consider the advisability of ask-
ing Factory Imspectors to imspect these goods-sheds and esk them 1o
report on the number of hours that these clerks have to work ?

Mr. C. D. M. Hindley : I am not sure if these goods-sheds come under
the Factories Act. If they do, it is a matter for the Locai Governments
conecrned.

Mr. K. G. Lohokare : Are these servants paid extra remuneration ?

Mr. C. D. M. Hindley : The Honourable Member has not specified
what servants these are.

. XK. G. Lohokare : I mean with reference to question No. 1235.

Mr. C. D. M. Hindley : I 7o not think I can add to my answer. I
have given the Honourable Member all the information I had on the
subject.

Mr, N. M. Joshi : What steps have Government taken to find out
whether the Convention regarding the hours of work has been observed
on all the railway lines ?

Mr. C. D. M. Hindley : We have not taken any steps so far in regard
to the Company lines. It is a matter within their own discretion.

Mr. N. M. Joshi ;: T want to ask Government whether the observance
of the Convention is a matter of diseretion with the various Railways ?

Mr. C. D. M. Hindley : Until legislation is passed to the contrary, [
understand that it is.

Mr. N. M. Joshi : I am not asking from Government as to what their
idea is. What 1 want to know is, whether the various Railways are
bound to observe this Convention :

Mr. C. D. M. Hindley : Sir, in regard to State Railways, the Con-
vention has to be observed. With regard to Company Railways for the
present we have recommended it to them and have asked them to ob-
serve it. We cannot do more than this at the present moment.

Mr N. M. Joshi : Is it not open to the Government of India to ask
them not to make their employees work for more than a certain number
of hours ?

Mr. C. D. M. Hindley : We have sent the Draft Convention to the
various Company railways and have recommended them to adopt it.
It comes to the same thing.

(Mr. Joshi wanted to put another ‘question.)

Mr. President : We have had a suﬂluent number of supplementary,
questions on this question.
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WoRrgING HOURS OF CERTAIN CLASSES OF EMPLOYEES ON THE GREAT INDIAN
PENINsULA RAILWAY.

1239. *Mr. K. G. Lohokare : Will Government be pleased to inquire
the number of hours of work or duty per week the G. L. P. Railway Com-
pany takes from its following employees :

(a) Indizn Station Masters and Assistant Station Masters ;
(b) Signallers, Relieving Clerks and Cabinmen ;
(¢) Staff at Wadi Bunder ;

(d) Other Traffic subordinates at the Stations, belonging tc the
Coaching and Goods Department ?

Mr. C. D. M. Hindley : Government do not propose to eall for in-
formation as it refers to matters within the Company’s diseretion. I
would, however, refer the Honourable Member to the reply just given
‘by me to his previous question.

LEeAVvE oF LOWER SUBORDINATE STAFF IN THE TRAFFIC AND TRANSPORT
DEPARTMENT OF THE GREAT INDIAN PENINSULA Rannway.

1240. *Mr. K. G. Lohokare : Will Government be pleased to inquire
and state—

(@) The {otal number of lower subordinate st4f other than mpenials
in the Traffic and Transport Department in the G. I. P. Railway in the year
1923-24 (excluding memials) ?

(b) Total number of days of absence and leave of this stai¥ during
the above year %

(¢) Number of days of privilege, half-pay and furlough leave
actually granted to the staff without production of medical certificates
or on the ground of ill-health during the year ?

Mr. C. D. M. Hindley : The collection of the information asked for
would entail an inordinate amount of labour and expense and the Gov-
ernment do not propose to ask the Agent to furnish it.

Mr. K. G. Lohokare : Is it because it will bring out matters of
differential treatment ?

Mr. C. D. M. Hindley : No, Sir.
Pandit Shamlal Nehru : Then may I know what is the reason ?

~ Mr. C. D. M. Hindley : As I have already said, it would entail an
inordinate amount of labour and expense.

LmviratioNn oF THE WorKING Ilours oF EMPLOYEES ON INDIAN RAILWAYS.

1241. * Mr. K. Q. Lohokare : Will Government be pleased to state if
they have taken notice of the number of hours per week the radway
employees in India have to work for a number of years past, and if ihey
have taken any measures to limit the number of hours which such large
State-aided industrial concerns as the Indian Railways exact from their
employees &

Mr. C. D. M. Hindley : The Government of India have already
given this matter their consideration in connection with the recommen-
dations of the International Labour Conference and have issued orders to
itate lines limiting the working hours to 60 hours per week as laid down
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in Article 10 of the draft Convention for staff other than those employed
in connection with the working of trains. They have also u.wd
their influence to secure the adoption of a similar principle on Com-
pany worked lines. Workshop staff in cither case come under the Fae-
tory Aect and their hours of work are limited accordingly.

COMPILATION OF STATISTICS RELATING TO THE CoXNDITION oF Lasoun
EMPLOYED ON INDIAN RAILWAYS.

1242, *Mr. K. G. Lohokare : Will Covernment be pleased to say if they
have any annual or other official statisties showing the eondition of labour
employed on the various Indian Railways ¢ If not, are Government
prepared to consider the necessity of having a compilation on the subject ?

Mr. C. D. M. Hindley : It is not understood what particular features
in regard to the conditions of labour on Indian Railways the Honourable
Member refers to.. If he will speeify move particularly, Government will
be prepared to consider the matter.

Mr. K. G. Lohokare : T will send the Honourable Member the list of
subjeets on which information is required.

RETRENCHMENTS RECOMMENDED BY MR. HESELTINE ON THE GREAT INDIAN
PeENINsULA RAILWAY.
1243y *Mr, K. G. Lohokare : Will Government be pleased to lay on the

table a copy of the retrenchments recommended by Mr. Ileseltine in the
working of the G. I. P. Railway Co. ¥

Mr. C. D. M. Hindley : The renort of the Retrenchment Officer (Mr.
Heseltine) is for the information of the Great Indian Peninsula Railway
Administration and is not a State decument. A copy of it eannot, there-
fore, be laid on the table.

Mr. K. G. Lohokare : Is it not in the public interest that the Legis-
lature should know it ?

Mr. C. D. M. Hindley : The fact remains, Sir, that the document can-
not be published or laid before the House.

Mr. K. G. Lohokare : Does it not affect the public revenues !

Mr. President : The question has already been sufficiently answered.

RerorT oF THE LEE CoMMISSION.
1244. *Mr. K. G. Lohokare : Will Government be pl:ased to say —

(a) When the Report of the Public Service Commission is likely
to be published ¢

(b) Whether it is proposed to obtain the views of the Assembly on
the subject before final orders are passed ?

The Honourable 8ir Alexander Muddiman : The IInnourable
Member is referred to the answer given to Dr. Gour’s question No. 1063
and to the statement made by me on the 27th May 1924. As regards
part (b) of this question, T would like to inform the House that I have
received notice of a Resolution on this subject and will assign a day as
soon as possible for the discussion of the Resolation. Tf we finish the
Steel Industry Protection Bill to-day—as I hope we shall—I think it
might be possible to discuss the Resolution on Saturday. It raises the
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question of what procedure should be followed, and as to whether there
should be a postponement of the discussion till September next.

Dr. H. 8. Gour : In view of the fact that the Members of this House
asked the Honourable Home Member early during the present session to
intimate to the House whether the Government were prepared to
formulate the urgent matters and allot a date for diseussion, does not
the Honourable Member think that the time he proposes to give for
discussion of this matter is too short ?

The Honourable Sir Alexander Muddiman : I am not asking the
House to discuss the Lee Commission’s Report. The Resolution merely
refers to the procedure that should be followed to put the recommen-
dations of the Lee Commission before this House, and that further
discussion should be postponed to the September session.

Mr. V. J. Patel : T understood that the Honourable Home Member,
on behalf of Government, was going to make a statement detailing the
points on which urgent action was necessary. Will the Honourable
Member tell us now exactly on which points Government desire to take
urgent action ?

The Honourable Sir Alexander Muddiman : As T have said, the
Resolution merely relates to the procedure to be adopted, and it is
impossible for me now to anticipate the discussion.

Mr. V. J. Patel : The Assembly desire to know on what‘ points
Government desire to take action, so that Members may be ready to
discuss them.

The Honourable 8ir Alexander Muddiman : The Resolution does not
raise questions of what points are to be discussed. It merely asks the
House to discuss the procedure to be adopted.

Mr. M. A Jinnah : May I know from the Honourable ITome Member
whether he has, on behalf of the Government, decided, with regard to
certain urgent matters they propose that the House should discuss with
reference to the Lee Commission’s Report, to tell the ITouse what these
urgent matters are ? If they do not want to do this, then the Resolution
will become futile.

The Honourable Sir Alexander Muddiman : I cannot anticipate my
reply to the Resolution.

Mr. V. J. Patel : Will the Government state what urgent matters
they desire the House to discuss !

The Honourable Sir Alexander Muddiman : That certainly will be
the determining factor.

Mr. V. J. Patel : Will Government tell the House whether they desire
to take immediate action on certain vital points, and, if so, what are
those points, so that this House may be ready to discuss them.

The Honourable 8ir Alexander Muddiman : The Honourable Member
does not take my point. It is not a question of urgent matters, it is a
question of the procedure to be adopted. I do not think that he can
ask me to anticipate in this manner my reply.

Mr. A. Rangaswami Iyengar : Does not the Homourable the Homne
Member consider that notice of this Resolution which has been given
merely has the effect of a blocking motion on the question of dlscusamg

urgent items, which, by reason of this Resolution, could be withheld
from us !
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The Honourable 8ir Alexander Muddiman : A Resolution may be a
blocking motion.

Mr. V. J. Patel : Is it not a fact the Honourable the Ilome Member
promised to make a statement in this House on the matter ¢

The Honourable 8ir Alexander Muddiman : Undoubtedly. I have
in my possession information which I have not had the time to read,
and, unless I do, it will be impossible for me to make any statement.

Pandit Motilal Nehru : In case this Resolution is mot earried and
the Government decide to take urczent action on some important matter,
will the Honourable lTome Member give us time to discuss those matters
afterwards {

The Honourable Sir Alexander Muddiman : Yes, if the Iouse sn
desire,

Mr. V. J. Patel : 1lave the Government of India any objection to
te!l this House on what peints they desire to take action ?

The Honourable 8ir Alexander Muddiman : I have no serious objec-
tion to that.

Mr, V. J. Patel : Will they do so before the Resolution is discussed 1

The Honourable 8ir Alexander Muddimsn : I have no objection to
that, but I must read the papers I have on the subject.

MY M. A Jinnah : las the Resolution giving notice been admitted
by the President ?

The Honourable Sir Alexander Muddiman : I am not sure whether
it has been formally admitted.

Mr. M. A, Jinnah : Can it be discussed in this House without being
admitted by the President.

The Honourable Sir Alexander Muddiman : Certainly not.

Mr. C. 8. Ranga Iyer : Will the Ilonourable Ilome Member teil us
whether the Secretary of State has been informed about this matter ¥

The Honouratle Sir Alexander Muddiman : Yes.

Mr. President : erhaps Ilonourable Members will be in a better
position to speak about this matter after they see the terms of this
Resolution.

IIoLpinG OF PosTAL SEcURITIES AND Casit CERTIFICATES IN THE NAMES OF
Two PERsONS.

1245. *Mr. K. G. Lohokare : Will Government be pleased to say if they
have considered the desirability of allowing Postal Securities and Cush
Certificates to stand in the name of two persons payable to either or
survivor. If not, do Government propose to consider the question ¢

Mr. H. A. Bams : By the expression ‘‘ Postal Securities ’’ is presum-
ably meant ‘‘ Government securities purchased through the Post Office.’’
Such securities ean be issued in the names of two persons payable to
either or the survivor, but in that case the securities cannot be sold
through the Post Office, as Savings Bank accounts, to which sale-proceeds
have to be credited, are not admissible in joint names. .

Post Office Cash Certificates ean also be issued in the names of two
persons, payable to both or to one of them with the written consent of
the other, or to the survivor or his legal representatives.
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Mr. K. G. Lohokare : Will the Government consider the advisabiliiy
of changing the Savings Banks system of accounts accordingly #

Mr. H. A, Sams : I am not prepared to say whether Government will
consider it.

8ir Purshotamdas Thakurdas : Are Government aware that such a
change will malke Postal Securities more attractive ?

The Honourable Bir Basil Biackett : No, I am not aware. It is of
their essence that they are not transferable, and it is most desirable that
they should not be transferable.

Sir Purshotamdas Thakurdas : Is it nct deirable from the investor's
point of view in the case of death of either party ? It is not a question
of transfer by sale only.

UNSTARRED QUESTIONS AND ANSWERS.

CASE oF MR. Namu, StaTioN MasTER, Oubpil AND RomiLKHAKD Ramway.

275. Mr. M. K. Acharya : (a) Is it a fact that complaints of a very
gericus nature were made sgainst a certain officer of the O. and I
Lailway employed in the dacal eapaeity of Goeds Inspector and Ae T 5. ¢
(b) Is it a fact that a S. M. named Mr. Naidu who made these complaints
to the hicher autborities of the 0. R. R., instead of beinz allow.d
1o prove kis charges before ar impartial tribunal. was after a departmental
ingniry dismissed from service ! (¢) Why was not the S. M. given
an opporiunity to prove his charges in a regular court of law ¢ (d) Is
it further a fact that belore granting the hard-carned bonus of the said
S. M.. the Apent is trvine to impose the eondition that the sud ea-s. M.

i

should not try to reopen his case or press for furiher inquiry ¢
Mr. C. D. M. Hindley : (4) Yes.
(b), (¢) and (d). The Ilonourable Member is referred to the reply

given to somewhst similar questions by Maulvi Muhammad Yakub on
ihe 27th May 1924

INDIANS TIOLDING PERMANENT GAZETTED APPOINTMENTS IN (ERTAIN Dz-
PARTMENTS OF STATE AND CoMPANY-MANAGED RAILWAYS,

276. Bardar Gulab 8irgh : liow many Indians are holding permanent
gazetted appointments in the Engineering, Loco., Stores and Traftic De-
partinents of the State Indian Raiiways and the Company-woried lLines 7

Mr. C. D. M. Hindley : The information will be found in the Railway
Board’s Classified List ¢f Establishment, the latest copy of which is
available in the Members’ Library.

Inp1ANS HOLDING PERMANENT GAZETTED APPOINTMENTS IN THE INDIAN
MiLrtTARY WORKS DDEPARTMENT.

277, Bardar Gulab 8ingh : How many Indians are holding permancnt
gazetted appointments in the Indian Military Works Department ¢

Mr. H. R. Pate : I presume the Honourable Member is referring to
the Military Engineer Services, and if that is so, the answer to his ques-
tion is *‘ three.”’
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INpiANs IN THE INDIAN ARMY RESERVE OF OFFICERS.

278, Sardar Gulab 8ingh : How many Indians are there in the Indian.
Army Reserve of Officers ?

Mr. H. R. Pate : None.
PERcENTAGE OF INDIAN MEepicar, OFFICERS IN INDIAN StatoN HOSPITALS.

279. Sardar Gulab 8ingh : What is the percentage of Indian Mediexl
Officers in the Indian Station Hospitals ¢ _

Mr. H. R. Pate I regrel that the meaning of the Honourable Mem-.
ber’s question is not clear to me. If he will let me know precisely what
infurmation he requires, I wili endeavour to supply it.

TRANSFER OF THE OFFICE OF THE SUPERINTENDENT, RarLway Mam Servier,
““ B DivisioN, FROM BHUSAVAL 70 PooNA.

280. Mr. Jamnadas M. Mehta: (¢) Will Government be pleased
to state the reasoms for the transfer of the office of the Superimtendent,
R. M. S. “ B* Division from Poona to Bhusaval and from Bhusaval to
Poona !

(») Is it a fact that the staff of the Superintendent’s office had pro-
tested agaiast the change of effice to Bhusaval !

(¢y Have Government received any representaticn from the sorters
of the B-13 section praying for change of headquarters te Bombay ¥

(d) If so, will Government be pleased to say how they intend te
consider the prayer ?

Mr. H. A. S8ams : (n) Feor rcasons of administrative convehience the
Divisional vharges in the Western Cirele of the Railway Mail Service
have becn rearranged.

(b) Yes.

(¢) Yes.

{d) The represeniations of the staff are now under consideration.

SUPERSESSION OF POSTMASTERS AND INSPECTORS IN THE PuNJaR PusTin
('IRCLE.

281, Mr, Chaman Lal: (a) Is it a faet that the Director General,
Posts and Telegraphs, decided in the year 1916, to reeruit certain number
of men of good education and capacity in the Department on higher
than initial pay, i.e, Rs. 70 per mensem who would not become old when
they got to the top of the 150—200 grade, and that the men would be
confirmed in the Rs. 70 grade on their passing an examination and that
they would take their places in the circle gradatior list according to
the date of their entry in the Rs. 70 grade ?

(b) If the answer to the above is in the affirmative, will the Govern-
ment be pleased to state if certain persons whe were appointed on Rs. 70
in the Punjab Postal Circle under the provisions of the 1916 order
referred to above were subsequently promoted to Rs. 175 to 225 in the
vear 1920 out of their turn in contravention of the conditions of the said
order and placed over the heads of many senibr Postmasters and Inspectors
in the Punjab Circle (Postal) {

(¢) If this is a fact, do the Government 'propose to restore the
senior Postmasters including Inspeetors thus superseded by them to their

proper places in the gradation list ?

LB3LA 2
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Mr.H. A Sams : (a) Yes.

(b) The orders of 1916 were cancelled in 1919 and in consequence

xiv promotion granted after the latter date contravemed these orders
of 1916.

(¢) This does not arise.

SUPERSESSION OF POSTMASTERS AND INSPECTORS IN THE Puxias Postau
CIrcLE.

282. Mr. Chaman Lal : (a) Is it a fact that certain officials of the
Post-Office in the Punjab Cirele were promoted out of their turn to 175—
2325 grade in the vear 1920 in consideration of Field Service and similarly
another one to 175—225 and again to 250—350 grades for alleged meri-
{orious services in India over the keads of many Postmasters and Inspectors,
some of whom had to their credit iield Service beth in India and abroad,
also special services in India !

(b) If so, do Government propose to take any steps in the matter ?

Mr. H. A. Sams : («) Yes. Certain officials were given special de-
partmental promotion in recognition of valuable and distinguished ser-
vices rendered by them while on Field Service or in connection wiih the
‘War.

(b) No. !

SUPERSESSION OF POSTMASTERS AND INSPECTORS IN THE PunJae Posran
CIRCLE.

283, Mr. Chaman Lal: (a) Is it a fact that two probationary Post-
masters in receipt of Rs. 80 per mensem on their passing the probationary
Postmastar’s test were started on 180 (now 175) instead of 100 (now 145)
in the year 1920 superseding many Inspectors and Postmasters in the
Punjab Postal Cirele ?

(L) If so, do Government propose to take any steps in the matter ?

Mr. H. A Bams: (¢) Yes. Aceording to departmental rules a
person taken direct as a Probaticnary Postmaster was eligible for ap-
pointment to the Rs. 150—200 grade (now Rs. 175—225) of Postmasters
after he had completed his training and had passed the preseriliad test.

(b) No. '

SupERsEssION IN THE OFFICE OF THE PoSTMASTER GENERAL, PUNJAB.

284. Mr. Chaman Lal : (¢) Is it a fact that a certain official of the
Postmaster General’s Office, Punjab Circle, was promoted to 220—320 {(now
250—350) grade, with effect [rom 1st April 1923 out of his turn, thus
superseding his two seniors ?

(b} If so, do Government propose to take any steps in the matter ¢

Mr. H. A. 8ams : (¢) Yes. Promotion to the Rs. 220—320 grade
tnow Rs. 250—350) is made by selection and not by mere seniority. Tha
official selected was considered fit for the particular post in the Post-
master-General’s Office, Punjap, for which his seniors were considered
unfit.

(b} No. ‘
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PUNISHMENTS INFLICTED ON THE STAFPF oF THE Devit Heap Post OFrFick
FrROM 1920 To 1924.

985. Mr. Chaman Lal : Will the Government be pleased to lay om
the table a statement of punishments imposed on the staff in the Delhi
1lead Post office during the years 1920-21. 1921-2%, 1922-23 and 1923-24
and be good enough to assign rcasons for any abnormal rise therein ?

Mr. H A, S8ams : A statement showing the number of officials of
the Delhi Head Office punished during the years 1920-21, 1521.22, 1922-23
and 1923-24 is laid on the table.

The increase in punishmenis during the year 1923-24 was due to mor=
efficient supervision and to a determined effort to check irregularitics,
notably the misdelivery of articles and the irregular attendance of
postmen.

Statement showing the number of cficials of the Delhi Head Office punished by fine,
stoppage of increment gnd dismissal during the years 1020-21, 1921.22, 1922.23
and 1923-24,

Number Amount . Stoppage
Years. of of of Dismissal.
officials. fine. ' increment.
R ____'._.___. -
2S5, A P, :
1920-21 .. 293 165 4 © ]: Ni i 3
1921-22 82 67 6 0 Ni : 4
1922.23 .. 251 15211 0 1 7
1023-24 .. . 432 341 7 0! 5 7

ADEQUATE STAFF FOR P0osT OrFICE AND RAILWAY MAIL SERVICE SECTiONS.

236. Mr. Chaman Lal: (1) Will the Government be pleased to lay
on the table a statement showing (a) the statisties of work separately
for each Nepartment of work in the Delhi G. P. Q., (b) the number of
clerical, Postmen and Packer staff justified separately for each branch of
work in the Delhi G. P. O, (¢) and the number of staff actually given
in each Department, with reasons of shortness of staff if any 7

(2) Is it a fact that according to the February, 1924, enumeration
21 and 6 clerks were justified for the delivery and sorting Departments
respectively of the Delhi G. P. O. but only 8 and 3 elerks were 2ctually
working in the two Departments respectively t

(3) Do the Government propose to review the statistics of all
Post Offices and R. M. S. sections with a view to ascertain that Post Office

“and R. M. S. sections are adequately staffed and to provide adequate
staffs wherever justified !

Mr. H. A. S8ams : (1) and (2). The information required by the

Honourable Member has been called for and will be supplied to him as soon
as it is received. .

(3) Goven_rment do not propose to take any special action in the
matter. Any increases in staff that are found to be necessary to meet
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grotwth in traffic are provided automatically under Departmental arrange-
ments.

COMPEXNSATORY ALLOWANCES TO PosTMEN AND PosTAL MENTALS EMPLOYFRD
. ON THE FRONTIER.

287. Mr. Chaman Lal: (a) With reference to the reply to my
starred question No. 716 (last Delhi Session), will the Government be
pleased to state (1) the number of Postmen and menials employed in
the Bannu, Kohat and D. I. Khan Head Post Offices and their Town
Sub-Offices who are not residents of the places where employed ¥ (2}
the number of Postmen and memials employed at these stations who
belong to the Punjab {

. (4) Do such postmen and menials get any compensatory allowance ?
If not, are Government prepared to comsider the question of granting
them such allowance on the same conditions as govern the clerical staff
of the same stations 1

Mr. H A Sams:
Fannru. Kobat. D. 1. Khan
(@) No. of postmen and racnials who are
not residents of the places where they

are employved .. .. 4 12 8
No. of postmen and menials who ,
belong to the Punjab .. .. 2 e ]

(1) The postmen and menials are not granted compensatory allowance.
The matter will receive consideration.

LIMITATION OF THE PERIOD OF RETENTION OF PostaL OFfrFicians AT Posr
OFFICEs BEYOND BANKU, KoHAT AND DERA IsMAmL KHAN.

92838, Mr. Chaman Lal: (¢) Will the Government be pleased to
state the period of retention of Postal officials at the Post Offices situated
beyond Banmu, Kohat and D. I. Khan !

(b) Are the Government aware that postal officials are put to serious
inconvenience and expense on account of their (1) long and frequent
deputations to the N. W. F. Sub Post Offices, (2) separation from their
family members, (3) keeping two establishments, one at the so-called
‘“ non-family stations ’’ and the other at their homea, and that there is
great uncasiness on this account amongst the Postal staff working in
the Postal Derajat Division ?

Mr. H. A 8ams : (¢) Two years.

(b) The inconvenience is recognised by Government and is met by
the grant of compensatory allowances, and by the limitation of the period
for which officials are retained in the Division. Taking into account these
concessions, Government are not aware of any cause for ‘‘ uneasiness ’’
on the part of the Postal Staff working in the Derajat Division.

REVENUE AND EXPENDITURE OF EACH PROVINCE AT THE TIME OF THE INTRO-
DUCTION OF THE NEW FINANCIAL ARRANGEMENTS, ETC.

289. Mr. K. C. Neogy : (a) What was the revenue actually avaii-
able to each Provinee on the 3rd of January 1921, on the basis of the
Devolution Rules, and what was the sanctioned scalc of expenditure in
each case on that date ?
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(b) To what extent has each Provinee improved its finanrial
position by taxation as by retrenchment between the 3rd of January
1921 and the 31st of December 1923 ?

(¢) To what extent has each Province expanded its expendituﬁe
between the 3rd of January 1921, and the 31st of December 1923 ¢

(d) What has been the total amount of loan raised by each Pro-
vineial Government between the 3rd of January 1921 and the 31st of
December 1923, and what sinking funds have been provided in con-
nection therewith ?

(e) What advances have been made by the Government of India
to the different Provincial Governments between the 3rd of January
1921, and the 31st of December 1923 ¢

The Honourable 8ir Basil Blackett : (a) The following statement
shows the standard figures on the basis of the Devolution Rules of the
revenue and exnenditure of cach Province at the time of introduction of
the new financial arrangements :

In lakhs of Rupecs.

Bengal. U P iPm:ljnb, Burml.lB &0. !C P. i&m
1

_ Madras. Bumbay

|
|
hd | | i
! |

1210 | 866
Expenditurel 14-07 | 1165 | 8-16 | 11-07| 9-11| 785 4-2114-39 1-78
t i

Revenue .. 14-98 12-30 9-74 8-24 4-31 l 4-36 | 1-81

(b) to (¢). The new financial arrangements came into force with
effect from 1st April 1921 and | would refer the Honourable Member to
the Finance and Revenue Accounts for 1921-22 and 1922-23 and the Civil
Estimates of Provincial Governments for 1923-24 copies of which will be
found in the Library. If the Honourable Member wishes to have any
information which he cannot obtain from these volumes, 1 shall be giad
to obtain it for him if 1 can and if he will speak to me on the matter.
PETITIONS RELATING TO THE INDIAN PENAL CODE (AMEND-

MENT) BILL.
(AMENDMENT OF SECTION 373.)
Announcement.

Secretary of the Assembly : Sir, under Standing Order 78, I have
to report that twenty-four petitions have been received relating to the
Bill further to amend the Indian I'enal Code (Amendment of section 375)
which was introduced in the Legislative Assembly by Dr. H. 8. Gour.
These petitions were received from Bengal and Assam, and have been
rresented by :

(1) Rai Bahadur Kalicharan Sen and others.

(2) Rai Bahadur Krishna Chandra Chaudhury and others,
(3) Surendra Mohan Bhattacharya and others,

(4) Pandit Benode Behari Smrititirtha afd others.

(5) Baroda Kanta Chakrabarti and others.

-
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(6) Pratap Chandra Sen and others.
(7) Annada Charan Tarkabagish and others.
(8) Mohini Mohan Misra and others.

(9) Ramdev Sarma and others.

(10) Biseswar Narain Singh and others.

(11) Mahendra Nath Bhattacharjee and others.
(12) Upendra Nath Sidhantyabaeish and others.
(13) Purna Chandra Banerjee and others.

(14) Gour Chandra Rai and others.

(15) Sashadhar Bhattacharjee and others.

(16) Abinash Kanta Vyakarantirtha and others.
(17) Bijay Chandra Bhattacharya and others.
(18) Surendra Nath Bhattacharjee and others.
(19) Ambica Charan and others.

(20) Durga Sundar Bidyabinode and others.
(21) Somesh Chandra Ray and others.

(22) Devidas Sarma Majumdar and others.

(23) Nagendrakumar Majumdar and others.
(24) Brajendra Kishore Chowdhury and others.

THE STEEL INDUSTRY (PROTECTION) BILL.

Mr, President : We shall now proeeced to consideration of the further
clauses of the Bill to provide for the fostering and development of the
steel industry in British India.

I will now take up clause 3. The question is :
é¢ That clause 3 stand part of the Bill.*’

The first amendment to that (lause is No. 57* by Mr. Dutt. That amend-
ment is consequential on No. 24, which has already been disposed of, and
so it falls with it. Then the next amendment, No. 38, is by Mr.
Duraiswami Aiyangar, which proposes that the bounty to be paid ihere-
under be at the rate of Rs. 32 per ton for the first year and that there
be a successive redunetion in this rate at Rs. 2 per ton for the following
vears until the 31st day of March 1934. That is out of order inasmuch
as it seeks to augment the proposed appropriation of revenue.

Mr. C. Duraiswami Aiyangar (Madras ceded distriets and Chitoor :
Non-Muhammadan Rural) : On that point I request that I may be heard,
with reference to amendment No. 38 as well as No. 68,1 both of which will
go out on this ruling from the Chair. I request I may be heard before
a final ruling is given. I believe the ruling of the Chair implies that in

- *In clause 3, for the words ‘‘ Governor General in Council ’’, where tney oc ur £0}
the first time, th,e words ‘¢ Tariff Board '’ be substituted. ! Y ocelr Tor

t That clause 3 be so amended as to provide that the bounty to be paid th
be at the rate of Rs. 32 per ton for the first year and thaf there be a sﬁmﬁg

reduction in this rate at Ba. 2 per ton for the following vears unti
s, pe .g years until the 31st day of

1 In paragraph 7 of the Bchedule in the proposed Part VII for th i
of l:uty given in the said‘Part, substitute the F1'.1:.1iform rate of 0;3 ° g?iitraz‘::
valorem. . = 1 ra ad J
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this Bill no amendment can be made by this Assembly by way of enhance-
ment of any sources of revenue or charge, but if necessary a reduction
may be made. I thought the Chair was of opinion that in cases like this
reduction is permissible, but enhancement is not permissible, and, if I re-
member aright, the Honourable the President referred to a convention
as well as section 67, clause (2), of the Government of Indla. Aet. Sir,
if by convention we mean the convention that is established in the Mother
of Parliaments, the House of Commons, then I beg to submit that that
convention, which was established in that Parliament, can in no way be
applicable to this Legislature. Sir, the other day, on the 11th March 1924,
when Mr. K. (. Koy put a question in this Assemblv whether the conven-
tion of the House of Commons that pending Bills lapse on the dissolution
of the House........ .

Mr. President : We cannot have a debate on a point of order. The
Honourable Member must only state to me his point.

Mr. C. Duraiswami Aiyangar : I am only stating that the Government
of India Act does not render my amendments out of order....... e

Mr. President : But you cannot have an argument on thls point,
citing authorities and malq:mﬂP rcferences. You must state your point
on which you submit your amendment is in order.

Mr. C. Durziswami Aiyangar : My point is that the convention of the
House of Commons does not apply, and that section 67, clause 2, of ihe
Government of India Aet Joes not make this amendment out of order. See-
tion 67, clause 2, of the Gorernment of India Aet, if applied to the proce-
dure of this Assembly, may prohibit not only a reduction, but also an
enhaniement, not only an ¢nhancement, but also a reduection. Section 67,
clause 2, says :

¢¢ It ghall not be lawful, without the previous sanction of the Governor General,

to introduce at any meeting of (either Chamber of the Indian legisiaturc) any measure
affecting—

(a) the public debt or pubhc revenues of India or imposing any charge on the
revenues of India.’

If we take the word ** ¢fecting *’ to mean, as it is ordinarily reckoned
to mean, affecting prejudicially, then I submit it will be competent for this
Legislature to inercase but not to reduce it. It will only affect prejudi-
cially if any source of revenue is reduced or sought to be reduced by ihis
Legislature, but not 1f il is to be increased. And further, I wish to state
that that section contemplates only the introduction of a measure, and not
the subsequent stages of it when amendments are to be moved. Sir, when
once a measure is introduced with the sanction of the Governor Gencra!,
then the Rules and Standing (!rders relating to amendments alone musr
be held to apply, and Standing Orders 45 to 53, which relate to amend-
ments, do not prohibit any kind of amendment, nor do they impose any
qualifications upon the amendments. Therefore I submit to the Chair
that when once a measure has been duly introduced, the subsequent stages
ol it are regulated only by the provisions of the Act. It cannot be in

- the contemplation of the Governmment of India Act that for every such
amendment moved in this Legislature the sanction of the Governor
General will have to be taken, nor is there any provision made for thaz.
‘Therefore, I beg to submit that, if the Governmept of India introduce a
i3ill with the due sanction of tln. Governor General, then we regulate th«
further procedure by the Rules and Standing Orders relating to amend-
ments. 1f the Governor General in Council ‘does not approve of any,
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amendment made here, the powers vested in the Governor General of
veteing this will only have to be resorted to and not that the amendments
themsleves should be disallowed here.

Further, I beg to submit to the Chair that a protection Bill is altogether
a different kind of Bill from a Finance Bill. Although the Honourable
the Home Mumber incidentally or unconsciously or consciously designated
this Bill as a Finance Iiill in the course of an answer given to-day, I would
submit that it is not strietly speaking a finanee Bill, but it is a protection
Bill. A protection Bill is something of a penal nature. We say that no
articles should be introdueed into this country from outside because ‘we
want to protect our industries, and say, ** If you do so, we will penalise
tie articles.”” Therefore, 1 consider it not as a finance Bill in substance
cr in the main, but as a penal Bill. If a penal Bill is moved in this
Assembly to impose a fine of 3C rupees, I submit it would be competen:
1o this Assembly to raise it to 50 rupees or to reduce it to 25 rupees.

1 therefore submit that this Bill being in the nature of a penal Bill
and not in the nature of a finanee Bill those rules cannot apply ; and if
T understand anything of the procedure of the Ilouse of Commons, ihere
also if a measure is intended for the purpose of imposing a charge or rais-
ing revenue, then it proceeds from the Crown. If the main object of ihe
Bill is different and subsidiarily it arices that a charge has to be levied,
the rules relating to the initiation of Finance Bills are not observed but it
goes to the Committee stage and the Crown sanetion is thereafter taken.
=imilarly,the Government of Iudia Act has laid down certain rules and
Standing Orders. I would only submit to the President that the Bill
having been introduced amendments are in order, and if amendments are
taken here and subsequently for any reason His Excellency the Governor
General or his Council do not think them proper, there are powers vest-
ing in them which they could exercise. I submit that inasmuch as ihe
constitution of the Indian Legislature and the rules made under the Gov-
ernment of India Act are all sui generis, it is impossible to find parallels
in other Parliaments or other countries. Therefore, I would earnestly
request the President to regulate his procedure by the Rules and Standing
Orders framed under the Government of India Aect and under those
Standing Orders my amendments are not out of order.

Mr. President : Order, order. I do not want to hear other Members.
I gave an opportunity to the Member giving notice of the amendments. As
I have already stated, I have no doubt the amendments proposed are out of
order. You cannot have a proposal for augmentation of a tax or greater
appropriation of revenue exeept on the recommendation of the Crown.

The next amendment is that of Mr. Amar Nath Dutt, No. 39.* That
goes with No. 30 which had already been disposed of and falls with it.
Then the next one is that of Mr. Patel, No. 40, by which he proposes to add
the words ‘‘ subject to such conditions regarding the treatment of labour
as he may from time to time by rules prescribe. ’’ 1 have on a previous
ocecagion indicated that in my view that is outside the scope of the Bill ;
and Honourable Members will see that the Select Committee have made a
certain recommendation on that point. Perhaps the Government will’

.. "In_ clause 3, after the words ‘‘ as the case may be, the Governor Genorsl
in (m:‘rfﬂ '’ the words ‘¢ with the approval of the Imliin Legislative Assembly *’ ba
insert. - '
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likke to make some statement, and the House may like to-know what the
intentions of Government are with regard to that recommendation of the
Select Committee.

The Honourable 8ir Charles Innes (Commerce Member) : 1 do not
think T have very much to add to what has already been stated on this
point in the Select {‘ommittee’s report. I wish to say that we have already
in an advanced stage of consideration Bills relating to irade disputes and
to trade unions legislation.

My Honourable friend Sir Bhupendra Nath Mitra will know more
atout it than I do ; 1 do not know that the Government can commit them-
selves to introduee this legislation by any specific date ; but we are in a
position to say that these proposals are, as I have said, in an advanced
staze of consideration,

Mr. V. J. Patel (Bombay City : Non-Muhammadan Urban) : I under-
stand, Sir, you have not yet ruled that this amendment is out of order
and therefore perhaps there is a doubt in your mind as to whether really
this amendment falls outside the scope of the Bill. No Bill for the pre-
tection of industries can be said to be really a protection Bill unless it
contains provisions to safeguard both eapital and labour. By the provisions
of this Bill you merely safeguard the interests of capital but you do not
say one word for safeguarding the interests of labour. Now, my Honour-
able friend Sir Charles Innes on behalf of Government stated that the
Government of India intended to bring in a separa. » Bill for dealing with
the glneral question of trade unions and such othe ' matters. That may
or may not be so. He may or may not do so. That .1 a separate question
altogether. Here we are dealing out bounties to ‘ertain companics.
We are here providing for special protection and I seel by this amendment
that those who taka advantage of the provisions of this Act should be under
an obligation to obscrve certain conditions which the Government may lay
Gown with regard to the treatment of latour. Unless you do that I am
afraid this protection Bill will be one sided.

Then, Sir, the idea of introducing provisions for sareguarding iabour
i* not foreign to Tariff Ac's in other countries. In Australia, for instance,
in the Tariff Act they have specific provisions in the Aect itself 10 safeguard
{ne interests of labour. I will not take up the time of the Assembly Ly
reading any long passages fiom this bock by Mr. Gregory which deals with
the different Tariff Acts in different parts of the world. But here it is
stated that in Australia such a provision exists and I would submit, Sir,
there is nothing in the Government of India Aet or in the rules made
thereunder by which you can rule this amendment out of order. It pur-
ports to give power to the Goverror General in Counecil to make certain
rules which those who seek protection must fulfil before they can claim pro-
tection.

Mr. N. M. Joshi (Nominated : Labour Interests) : Sir, I want to say
one word on this point of order..........

Mr. President : [ am not willing to hear Members on these points of

order excepting the Member who has given notice of the particular amend-
ment that is being dealt with.

Mr. N. M. Joshi : May I humbly suggest that I have been a Member
of the Legislative Assembly for more than three years.

Mr, President : Order, order. I am perfectly aware that the Honour-
able Member has been a Mcmber of the Legislative Assembly for many
veurs ; 80 have other Members ; bu, as T have sa'd, I ean only allciv

L83LA ' r
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Members who have given notice of amendments to speak on points of order
srising with regard to them. [ will hear them and nobody else. I canrot
have a general discussion on points of order.

Mr. N, M. Joshi : What I have to say is this...... e

Me. President : Order, order. I have no doubt that Mr. Patel’s
amendment is out of order because it deals with a different and foreign
subject altogether. The subject which he wants to introduce is protection
of labour and this Bill is not for that purpose at all. It is for the protee-
tion of a particular industry and not for the protection of labour. The
protection of labour is a wide subject Ly itself and must be dealt with on
its own merits, on a separate occasion.

Mr. V. J. Patel : Thank you, Sir.

Mr. President : The next amendment is No. 41 of Mr. Patel which
runs as follows :

¢ In clause 3, line 19, after the word ¢ shall * insert the following :

¢ On being satisficd that at least two-thirds of the capital invested in the business
concerned is Indian.’

If the above is not aceepted then—

To elause 3 add the following proviso :

¢ Provided that mnothing in this section shall apply to any company, firm or
other person who starts the business of munufacturing steel after the passing ¢f this

Act except to the extent and in the manner to be determined by a Resolution of the
Legislative Assembly in that behalf "7

- Before I rule about this amendment I would like to hear Mr. Patel.

Mr. V. J. Patel : Sir. those of us who have not so far given our
whole-hearted support to this Bill are under an apprehension that this Bill
is really intended not for the purpose of encouraging Indian industry,
but for the purpose of giving an opportunitv to foreigners to invest their
cfplital in the Steel industry in  India. The +whole object of this
Bil...... o

The Honourable 8ir Charles Innes : May I rise to a point of order,
Sir ? Is the Honourable Member making a speech or is he talking
on a point of order ?

Mr. President : The Honourable Member must confine himself to
the point of order.

Mr. V. J. Patel : That is what I am doing, I think.

Mr. President : The Honourable Member is not doing it.

Mr. V. J. Patel : Perhaps you were not following me.

Now, Sir, what I want to provide by this amendment is that the
protection to be given by this Bill should be confined to real Indian
mductries and not to any industries started by foreign eapitalists. It
should not be extended to foreign capitalists ; that is my view. Now,
when you bring in a Bill saying that it will be applicable to such and sucn
eompanies or to such and such firms or to such and such persons, it is, I°
respectfully submit, open to any Member of this House to say ‘‘ No,
it shall not apply to so many persons or to so many firms or companies,
but that it shall apply to certain specified companies or that it shall-
not apply to certain specified eompanies ’’. Therefore. you must make
it clear that the protection provided in this Bill would be confined to
Indian industries alone, otherwise the result will be this, that you
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will Lave, as soon as this Bill is passed into law, a number of foreign
capitulists coming into this country and starting similar concerns, with
the r2sult that the whole objeet with which this Bill is proposed to be
passed will be frustrated. The object of this Bill is to give encourage-
ment to Indian industries, and if you want to carry out that object,
it is absolutely necessary that you must make a provision of this
kind, otherwise the whole objeet of this Bill will be frustrated. If you
want to carry out ihe real object of this Bill, namely. to give protection
10 Indian industries, then it is absolutely necessary that you must in-
troduee this provision and T think therefore it is perfecily in order, and
1 submit you will not ruke this out of order.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions :
Non-Muhammadan Rural) : Sic, T want your permission to snbmit, a
few remarks to you for your consideration on the question which i3
now before the House.

Mr. President : I cannot allow the IHonourable Member to address
the Thair on this point of order. As I have said, 1 will hear any sub-
missioni that is to he made by the Member who has given notice of the
particular amendment.

Pandit Madan Mohan Malaviya : In that ease, Sir, it will be quite
impossible for Members of this House to lend their support to this Bill,
(Heag hear). If an important prineiple which affects the Bill ‘1. not
allowed to be discusscd in this House. ..................

Mr. President : That is not a point of order at all.

Pandit Madan Mohan Malaviya : I wish that you would hear me.
T was going to submit to you not a point of order, but some observa
tions to request you...............

Mr. President : If the Honourable Member is not submitting a point
of order, then he is not in order 1n aadressing this Assembly.

Pandit Madan Mohan Malaviya : Sir, I want your permission to
place before you certain considerations why you should review your
ruling on the point of order, and I submit I am entitled to reéquesi you
to hear me before you shut me out in ilis arbitrary manner. (Hear,
hear). I am very sorry to say it, Sir, but I do think that you should
allow me to place a few points before you for your consideration be-
fore you shut me ount. If you shut me out without giving me an
vpportunity to place the points I wish to place before you, then you will
compe] many of us to oppose the Bill

(Voices from the Swarajist Benches : *“ We will all oppose the Bill."")

Mr. President: The Ilonourable Member will see that if I allow
any Member to speak on a point of order except the mover of the
amendment, then I cannot discriminate, and I must allow other
Members also to speak, and there will be a general discussion on the
‘point of order which cannot be allowed.

Pandit Madan Mohan Malaviya : T again submit, Sir, that I was not
going to address you on the point of order. I merely want to submit
10 yun certain considerations requesting you to revise your ruling om
this question. I do not want to speak on this motion without request-
ing vou to recomsider your ruling. I wish to submit to you certain

points by which I hope you will be induced to reconsider your ruling
‘and allow us..... e * i
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Mr. President : The Honourable Member must understand that
that comes to addressing me on the point of order.

Pandit Madan Mohan Malaviya : No, Sir, I submit not.

Mr. President : Then what does the Honourable Member wish me
to revise 1

Pandit Madan Mohan Malaviya : If you will hear me, you will
know it.

Mr. M. A Jinnah (Bombay City : Muhammadan Urban) : I under-
stand, Sir, Pandit Malaviya desires to request you............
(Voices : *‘‘ Louder please, louder please.”’) T think 1 am repre-
senting the view of Pandit Malaviya correctly. What he desires the
Chair to do is this. Ordinarily, Sir. on a point n{ crder, you decided
to hear only the mover of the amendment and nobody else. What the
Honourable Pandit now desires is this, that you may rolax that ruling
having regard to the vital importance of this particular amendment,
and that you may also allow such other people, say two, three or four,
who desire to place their views before you, to speak in order to per-
suade you to allow this amendment to be discussed. That, I under-
stand, i1s the point of view of the Honourable Member.

Mr. President : The Honourable Pandit did not put it quite in that
way. ‘

Mr. M. A. Jinnah : If that is his desire, then I do support him.
T do not say that tl.ere should be a general discussion, but I do say that
you shounld allow cne or twn other Members to place before you their
views before you give your final ruling.

Mr. President : Pandit Madan Mohsn Malaviya.
Fandit Madan Mohan Malaviya : Thank you, Sir
Mr. N. M. Joshi : May I also, Sir, rise to a point of order !

Mr. President : 1 have not called upon the Honourable Member
from Bombay ; I have called upon Pandit Malaviya to address me.

Pandit Madan Mohan Malaviya : Sir, you have been pleased to
rule that no one excepi a Member who has given notice of an amend-
ment should be heard on a point of order. 1 wish, Sir, to place certain
considerations hefore you which I hope will lead you to reconsider that
rulinz. The position is this. This i a Bill brought in by Government
on the recommendation of the Fieal Commission «upported by the Keport
of the Tariff Board. The Fisecal Commission reported that the Gov-
ernm~nt should grant protection to certain industries, and it coupled
that recommendation with a very imporr=ni recommendation which

{ou wiil find in paragraph 292 of the Report of the 1Miscal Commission.
t says —

‘¢ We think, however, that where Government grants anything in the nature of a
monopoly or e¢oncession, wherz public money is given to a eompany in the form of
any kind of subsidy or Lounty, or where a leense is granted to act as a publie utility
company, it is rearonahle that Government should make eertain stipulations. Where
tbe Indian Government is granting eoncessions or where the Indian tax-payers’ moncy
is being devoted to the stimulat'on of an enterprise, it is reasonahle that specinl stress
.should be luid on the Tadian charaeter of the eompanies thus favoured. Tn all such
wases - we think it would be rezconable to ingist that eompanies enjoying sueh econeas-
sions should Le incorporated and registered in India with rupee capital, that theio
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should be n reasonable proportion of Indian Directors on the Board and reasonublu
fncilities should be offered for the training of Indian apprentices at Govermninecut
expense. We notice that this policy huas been generully accepted by the Government
of India. During the debate in the Legislative Assembly on the 2nd March 1922 on
the Resolution moved by Sir Vithaldas Thackersey rerommending that measures
should be taken to provide that as large an amount es possible of the 150 crores sct
aside for the rehabilitation of railways during the next five years should be spent in
India, Mr. Chatterjee on behalf of Government stated :

¢ The settled policy of the Government of India, as T think we have mentioned
more than once in this Aesembly, is that no concession should be given to any firm4
in regard to industries in India, unless such firms have a rupee capital, unless such
firms bhuve u proportion, at any rate, of Indian directors, and unless such firms allow
facilities for Indian upprentices to be trained in their works. This has been mentioned

1y

more than once, and 1 ean only repeat this declaration .

This was an essential part of the recommendation made by the
Fiscal Commission. The Bill that has been introduced has entirely
ignored this important recommendation. I want to point out that a
mattcr like this is perfectly relevant te the discussion. I will invite
vour attention, Sir, to the discussion on the Overseas Trade (Credits
and Tnsurance) Act, 1920, in the House of Commons. When the Bill
which became an Act was introduced, its object was explained to be o
grant credits to certain firms to enable them to re-establish trade in ihe
cont'nent of Europe.

On that motion, Sir John Butcher asked :

‘¢« Do I understand that they (the credits) are only to be given to British firms,
or are Yhey to be given to foreign firms as well, or ure the eredits to be given to
foreign Governments ¥ Would it not be well to put into the Recolution some words
to show to whom the cred:ts are to be given ¥’

Sir Robert Horne replied :

‘“ The Bill will do that. It is perfectly clear thut credits will only be granmtud
to British firms."’

On another occasion Mr. lridgeman said :

‘¢ The honourable and learned Member for York asked whether this would be
limited to British firms and sellers in this country. Yes, the advances wiil be =0
limited. "’

On this assurance being given to the House, when the Bill was intro-
duced there was a clause in it which definitely said :

‘¢ Provided that no credit shall be granted by the Board under this section :

(¥) to an alien, or to a firm in which the majority of the partners are alieas,
or to a company where British subjects do not form a majority of th:

directors, or where a majority of the voting power is not in the hands of
British subjects.’’ )

This stands as the law of the English people.

Now, Sir, if a seetion like that eould be introduced in the Overseas
Trade (Credits and Insurance) Aect, 1920, in the House of Commons,
I submit there can be no reason why a clause like what is urged by
my friend Mr. Patel and some others, including myself, should not be
introduced into this Bill which grants protection to certain companies
at the cost of the general tax-payer. We cannot follow a better pre-
cedent than the precedent of the House of Commons. Here they wanted
financial help to be given to trade to help it 10 be re-established in
Europe ; but they distinctly asked questions at an early stage whether
the credits should be given to Dritish firms or to alien firms, and they
-got the assurance that they would be given to British firms only. This
-assurance was incorporated in the Aet and stands part of the Aect now.
Here the Fiscal Commission has in the most distinet terms recommended
‘that, when Government grants protection to any eompany, it should
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stipulate that there shall be three conditions, namely, that companies
who enjoy concessions should be incorporated and registered in India
with a rupee capital, that they should have a reasonable proportion
of Indian Directors and that facilities should be offered for the train-
ing of Indian apprentices at Government expense. The Goverument
Member, Mr. Chatterjee, definitely said :

‘¢ No concession shall be given to any firms in regard to industries in India unless
such firms have a rupee eapital, unless such firms have a proportion, at any rate, of
-Indian directors, and umless such firms allow facilities for Indian apprentices to be
trained in their works.’’

He said this had been mentioned more than once.

Now, this vital prineciple, which will affect the life-blood of the
people throughout the country, has been entirely omitted in framing
the Bill. The Government have not been fair to the tax-payer, and I sul.-
mit that, if the Bill is rushed through the Council in its present form
certainly there will be many who will oppose it and the country will
condemn it.

For these reasons I beg you to reconsider your ruling and to allow
Memblers an opporiumity to say all that they have to say with regard
to ths necessity for introducing a paragraph like the one proposed by
Mr. Patel in this Fill. If you are not pleased to do that, Sir, allow me
10 sav with all respect, and without any wish to hold out a threat,
allow me to say that the passage of the Bill will be wrecked. ‘

BIr. N. M. Joshi : May I rise to a point of order, Sir ¥ The point
of order is this. You have now allowed a second speaker to state a
point of order on this question. I should like to know from you
whether you will altlow me now to speak on the point of order regarding
the labour amendment of Mr. Patel’s. 1 think it is as important as
ihis question.

Mr. President : We cannot go Dack to it now. That matter has

been disposed of.
. Dr. H. 8. Gour (Central Provinces Hindi Divisiens : Non-Muham-
madan) : Sir, as a member of the Select Committee, I wish strongly
to support Pandit Madan Mohan Malaviya’s representation to you that
the matter regarding the utilisation of Indian ecapital and Indian
enterprise be, if pessible, incorporated in this Bill. Sir, if you refer
to para. 5 of the report you will find that this question was debated
in the Seleet Committee at great length and the majority of us decided
in the following terms :

‘¢ The majority, however, of the non-official members of our Committee incline
to the opinion that the possibility should be seriously considercd at an early date of
securing for Indian capital a substantial share in inductrics benefiting by Btato
assistance.’’

! therefore, Sir, submit that the ITonourable Mr. Patel’s amendment
is not out of order in view of the discussion in the Select Committee
and the expression of opinion by the Select Committee in para. 5.

The Homourable 8ir Charles Inmes : Sir, the point of order is, of
eourse, entirely for you to decide. All T refer to is the Standing Order
of this House which says that an amendment must be relevant to and
within the scope of the motion to which it is proposed. Now I pre-
sume that the object underlying a rule of that kind is that a popular
Assembly of this kind should not be allowed to be rushed at any time
Anto making a pronouncement on a very important question of principle
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or policy without due consideration and that it seems to me, without
going into the merits of the case, is the dangar which faces us to-day.
(Mr. V. J. Patel : ‘* Has not the Fiscal Committec expressed its opinion.
on this?") It was mnot placed before the llouse on this
Bill. (Pandit Madan Mohan Malaviya : *° Whose fault was that 1”’)
Now. that was the view which was taken in the Select Committee. The
Select Committee definitely stated that in a Bill of this kind we shbuld
not incorporale provisions relating to the proportion of foreign capital
or proportions of Indian management or anything of that kind. They
suggested that that question should be taken up separately, and T will
say, oni behalf of the Government, that I am quite prepared to take that
question up separately. And I may point out, Sir, if you will pardon
me for one moment if 1 do di~vrge to the merits of this particular case,
that the particular amendment proposed by Mr. Patel to elause 3 of this
Bill will be of no practical effect at all. It will be merely a gesture.
The Bill subsists merely for three years, and it takes five years for
a man to produce steel. Therefore, even if this amendment were carried,
it would make no difference at all. It would be merely a gesture. As
T say, Sir, the point ¢f order is entirely for you to decide, but I do suggest
that, as I have promised to take this guestion up separately, it would be
beiter if this amendment were not inserted in the Bill.

Pandit Motilal Nehru (Cities of the United Provinces : Non-Muhasn-
madan Urban) : Sir, as a member of the Select Committee T wish to
make ofle or two observations on this point. As my Honourable friend
Sir (‘harles Innes has pointed out. this is in effect only a mesture and that
was the argument which was put bv him before the Seleet Committee
on the strength of the finding: of the Tariff Board. Now, Sir. we are
taking the finding of the Tariff Board because we have no materials
before us to show that that finding is wrong. The British and the
foreign companies who might like to introdnce their capital in the steel
industry are in no way bound by the finding of the Tariff Board. I do
not think that the opinion of the Tarif Bndrni that it will take five vears
before you can produce a pound of steel in this country is by any means
final. We know at what rapid rate science is progressing. We know
hat there are foreign companies with enormous resources at their back.
1 do not thiank that it will be safe for this House to take the assurance
of the Tariff Board that you are quite safe for the next five years because
no concern coming in from a fereign country will be able to produce
anything within that period and. as the life of this Bill is only three
vears there is nnthing to fear. Vested interests will arise even if no
steel is produced and we shall have to consider a number of auxiliary
guestions before we can at some later stage introduce lagislation which
my Honourable friend Mr. Patel wishes to introduce to-day. Before
these complications arise it is therefore necessary for this House to
safeguard the interests of the Indian industry and to keep it in the
hands of Indians as far as possible. Now, Sir, we were told that
this Bill is not a Bill in the interests of the Tata Company or any other
Company. It is in the interests of the Indian industry, and I take it
that the only reason why we are extending any protection to the Tatas
is that in the near future we expeet other companies will arise and begia
operatmns 80 that there will be internal competition and thereby the
ratepaver in the long run will be the gainer. Well, if it is not for the
Tata Company, is it for any other company ? l‘thmk Sir, if there is
by place in which it ought to be made ¢lear as to w]mt companies thig
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Bill will apply it is in this provision of the Bill. There are no eompli-
cations as indeed there would be, if we were to introduce labour legisla-
iion into this Bill. 1In thejlatter case there is a variety of considerations
to be gone into and we would be unduly encumbering this Bill with a
number of special provisions, and after doing so we may, in the end,
find ‘that we have not done justice to the cause of labour that stands upon
a different footing altogether. I am quite at one with the Honourable
Government Members upon that point. Not that I am not as anxious
as mv friend Mr. Joshi or my friemd Mr. Devaki Prasad Sinha to
secure the interests of labour but becaus> I think that the method
propased by them is not suitable. In this matter, however, there is
nothina but a short definition of the companies to which the Bill applies
that is required. I do not think there can be any fear that by rushing
this short amendment we shall be complicating things so as to make us
repent hereafter. The alteration asked for involves a principle. which
is not new, which has been fully considered and which has been affirmed
by the Fiscal Committee, and indirectly by this House. It is a proposi-
tion which has been long before the country and I think there can be
no question that a great volume of public opinion is in support of it.
That being the case, I do not see how it can be said that the amendment
is beyond the scope of the Bill. In faet, it limits the scope of the Bill,
and anything that limits the scope of the Bill must necessarily be within
its scope. I therefore submit that the amendment proposed by my friend
the Honourable Mr. Patel is quite in order.

The Honourable 8ir Alexander Muddiman (Home Member) : Mirht
I suggest to you, Sir, that the time has come for you te give a ruling on
this point ? The discussion on a point of order cannot go on beyond a
eertain limit and I suggest to you, Sir, that the time has rome for you
to give a decision on this point. [ venture also ty sugwest for your
consideration, Sir, that this is an amendment limiting the seope of the
Bill and thercfore in order, whatever the merits of the amendmen! may
be.

Mr. M. A. Jinnah : If I may say only one word, Sir, | am inelined
to support the Honourable the ITome Member. I entirely support the
Honourable the Home Member and I say with very great respect that,
strictly speaking, amendment No. 41 would be admissible whatever may
be its merits, and I think, Sir, if we get on to the merits of that amend-
ment, probably we shall get on quicker.

Mr. K. G. Lohokare (Bombay Central Division : Non-Muhemmadzn
Rural) : On a point of order, Sir,........

Mr. President : I have heard sufficiently on the point of owder.

Mr. K. G. Lohokare : I have my own amendment and [ must bave
a hearing.

Mr. President : I have heard sufficiently on the point of order.
In the light of the discussion that has taken place I have now come to
the conclusion that, as pointed out by Pandit Motilal Nehru, this amend-
ment really circumscribes the scope of the Bill and limits it to com-
panies of a particular kind, and that being the case, I am now of the
view that it is not out of order. Whether it is desirable to introduce this
subject in the form in which the amendment stands or whether it will
be effective for the purpose in view is another question, that is a
question on the merits. The House will have to consiler whether i
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will effeet the object it has in view by imserting an amendinent of this
character or by having separate legi-iatinn in ibat bLehaid, Thal is a
question for the House to consider on the mciiis.

Mr. Devaki Pragad 8inha (Chota Nagnor Division : Non-Muham-
madan) : On a point of order, Sir. Muy [ also appea® 1o you to re-
view your decision with regard to the previcis amoniment—No, 40—
just as you have reviewed youwr decision with rezgard tv this amend-
ment !

Mr. President : What amendinent are you speaking on ?

Mr. Devaki Prasad Sinha : Amendment No. 40. 1 am on’y appeal-
ing to you, Sir, to review your decision wiih regard to this amend-
ment also. That also limits the scope of the Rill

Mr. President : I have mot the slichiest doubt about that amend-
ment. I cannot allow that question to be reopenedl.

Mr. N. M. Joshi : Because you did not hear us.

Mr. President : I am not inclined to hear any !cnourable Memher
on those points which have already been decided and about whick [
have no doubt.

Mr. C. Duraiswami Aiyangar : Sir, in my amendment No. &), T
have asked for the addition of a separate clause about the same sub-
Ject. ®

Mr. President : We are now on Mr. Patel’'s amendment, Ne. 11,
and we must deal with that first. If the Honourable Member prefers
his own amendment to that of Mr. Patel, his cbvious course is to vote
against Mr. Patel's amendment and then this amendment can be taken
up.

Mr, V. J. Patzl : 1 think, Sir, my amendment is short and sweet,
and it will fully meet the requirements of the case. The object viih
which we have been labouring for three-quarters of an hour wili be {nlly
attained if these few words are inserted in elause 3 without disturbing the
other clauses of the Bill. The amendment which I have the honcur
to move runs as follows :

¢t In clause 3, line 19, after the word ‘ shall ’ insert the following :

‘ On being satisfied that at least two-thirds of the capital invested in the business

concerned is Indiaa "’

Now, Sir, my main quarre! with the Tariff Board is that they have
in investigating into this question not taken into consideration the
report and recommendations of the Fiscal Comaission. When we sav
‘ protection of industry ' we mean pretection of Indian industry aui
not protection of industry in Briiish India. 1f you will lovk 2t the
Preamble of this Bill, you will find it stated, Sir :

‘¢ Whereas it is cxpedicnt, in pursuance of the poliey of diseriminating protection
of industries in British ladia with due regard to the weil being of the community. ’!
Now, what we really want is the protection of Indian industry and not
protection of industry in British India. This Preamble is based on
the recommendations of the Tariff Board and the Tariff Board have
gone wrong inasmuch as they, in making their investipations, have
started on a wrong basis. If they had before them the idea, the sols
idea, of giving protection to indigenous industries, Indian industries,.
then they would have recommended the provision which I am now
agking this Assembly to accept. The fears that we have, Sir—and I
hi3LA - )

-
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do not wish to make a secret of them—are that as soon as this Bill
is passed companies with huge foreign capital will be started in this
country, and those fears, as 1 will presently show, are net withcut
foundation. I refer this House to page 16 of the Tariff Board’s Report.
In the last part of the first paragraph, they say :

‘“ We had it in evidenece from Mr. Fairburst that the Tndian Iron and Ste:l

Company would not under present conditions consider the question of embarking on
the manufacture of steel unless protection were given '’

what follows is very important and significant, and it is this —-

‘¢ and Mr. Tarlton, giving evidence on behalf of the United Steel Corporation of
Asia, stated that without protection it would be impossible to raise the eapital required
for a fresh enterprise. Our deliberate opinion is that, without the help of protection,

the steel industry is not likely to develop at all.*’
So, the Tariff Board did not consider this question from the point of
view of encouragement to the Indian steel industry, but from the point
of view of encouraging the steel industry in India. I do not know
who this gentleman Mr. Tarlton is. but evidently he represents the
eame United Steel Company to be started in India as soon as this Bill
1s passed mto law, and i understand my Honourable iriend Pandit
Madan Mohan Malaviva made a reference to this particuiar company
when he was making his speech on the Bill at its first reading. So, it
is quite clear. Sir, from the Report of the Tariff Board thenfsenves
that they were considering the question of giving protection to the
steel industry and they had in view this United Steel Corporation of
Asia, which was about to be started and whose manager or officer
clearly stated before that Committee that, unless protection was ac-
corded, the capital was not likely to be subseribed. That beinz so,
there is not the slightest doubt in my mind, and I submit that ther:
should not be the slightest doubt in the mind of any Member of this
Assembly. that, as soon as this Bill is passed into law, foreign capital
.will pour in, eompanies will be started and they will claim protectiim
under the provisions of this Bill. Then again, it is not that the Govern-
nor General in Council ean refuse to give a bounty to any such firm,
because, the Bill elearly savs that the Governor General in Council
shall give bounties to companies, firms or persons manufacturing steel
in India. This means that the Governor General in Council, even il
they were so inclined, have no option but to give bounties to Lhese
firms. It is, therefore, necessary, Sir, that proper safeguards should be
provided in this Bill itself, so that the special benefit that is to be
eonferred on companies, firms or persons mapufacturing steel should
be restricted to such businesses as are carried on with Indian ecapital
at least to the extent of two-thirds. There are friends of mine who
would, as recommended by the Fisecal Commission, like that there
should also be a further provision that a certain proportion of the
directorate must also be Indian. I should not have the slightest ob-
jection to the insertion of such a provision, but, as I say, it would
disturb the fabric of the Bill and it will be very difficult to earry out
that object unless you are prepared to introduce altogether 4 new
rovision in the Bill for that purpose. But when I seek to provide
that at least two-thirds of the capital should be Indian, it necessarily
implies that such a company shall have a board with an Indian majority,
because if two-thirds of the capital is Indian, it goes without saying that
the sharcholders will ordinarily appoint a majority of Indians as theic.



* TZE STEEL INDUSTRY (PROTECTION) BILL. 2573

directors. But assuming for a moment that they do not (although I
personally doubt it) do so, let them have a free choice. 1f they have
é¢onfidence in non-Indian directors, by all means let them c¢xerecise theie
discretion. But the fact remains that once you make a provision that
two-thirds of the capital should be Indian, the profits accruing out of
the business will remain in India. That is the point ; and the wiiole
objeet of the Fiscal Commission, the whole object, I venture to subiit,
perhaps of the Tariff Board, and it may be perhaps of the Government
of India will be carried out. It is with that object that T have veniured
to move this amendment and I frust that the Honourable Members vill
support it.

Mr. K. G. Lohokare : Sir, I beg to support the amendment, at ieast
the prineiple of it, moved .-by Mr. Patel. I had moved a similar aniend-
ment for consideration before the Select Committee and 1 have appended
a separate minute to the Report. The main considerations that prompt-
¢d me to introduce such an amendment in this Bill are as follows ;

The first consideration is due to the preliminary conclusions of the
Fiscal Commission Report. The Fiscal Commission Report says :

‘¢ That the industrial devclopment of India has not been commensurate with the

size of the countryv, its population, and its natural resources, and that a econsiderable
development of Indian industries '’
H

mark the words ‘‘considerable development of Indian industries "'—

‘¢ would be very much to the advantage of the country as a whele.”’

That is the first thing that we find here. Sewondly, the report on the
Tariff Bill. as T complained vesterday, did not take into consideration
the various aspects of this question. I do not know whether the matter
of the elements of capital and labour organisation were referred io iliem
or not, but I see from the rcport that no rilerence has been made to
it in the report itself. But in the Bill itself we have some words which
do justify the introduction of such a clause in the Bill itseii. ** Where-
as 1t is expedient "', in the preamble it Is said. ** in pursuance of thy
poliey of diseriminating protection of industries in British India with
riite regard to the well-heing of tne community.”” Ivis ** with due regard
to the well-being of the community '’ that diseriminating protection
is to be introduced by the Bill. The word *‘ diseriminaiing ’’ has so
many meanings here, and the meaning that has been taken by the Fiseal
Commission Report is that diserimination be exercised in the selection
of industries for protection. That is once diseriminaticn. The second
is in the degree of protection afforded. The degree of proteclion
afforded is also a consideration in discrimination. What that degree
should be is a matter that we have to consider. And [ think we are
justified, while considering the degree of protection that we have to
give to the industry, in saying as to what form of protection we might
give to the industries that are being developed in India.

The second thing that I want to bring to the notice of Honourabhle
Members is that the prineiple of protectiop has always the elements of
nationality in it. Protection cannot be introduced for the develop-
ment of the industries of somebody else. Everywhere, in all the coun-
tries of the world, this idea of protection has been the outcome of ths
serse of nationality. Here I mi-ht refer to page 125 of ** The Commerce
of Nations ’’ by G. F. Bastable :

«( Tt is above all esscentinl to recognize that the 'kl-y-nnh» of their arstem ip
patiopality."’
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‘will have to be paid to other companies as well. I have here the names
of some of the firms. The Indian Iron and Steel Works have a capital
of 3 crores. The Bengal Iron and Steel Works have a capital of 4
erores. The Indian Steel Company has only been registercd but is not
working yet. The Eastern Iron Company has a capital of one crore
but has not yet started. If the policy under discussion is to be continued
not only shall we have to pay something to these companies which [
bave mentioned, but we shall have to pay far more than we will to
Tata in the form of bounties. There is a further element. Some of
these foreign firms have got concessions in the form of coalfields and
ore fields at the same time. They have been mentioned in the Govern-
ment of India reports and ean be referred to. There is another firm
at the same time of foreign capital, Viekers and Co., which has staried
their business here, and 1t is very likely they may think of takine up
steel production. Their capital is in sterling. They are simply doing
business here and thex are on the list. I do not propose to eall for the
vther subsidiary comnanies. 1 am afraid we shall have to pay the
same money :n the form of bounties to other tfirms as well. I inguire
here, Sir, whetler it is desirabie in the interests ol the country thac we
should put such a dangerous burden upon the assets of the nation, and
expect to benefit by such a burden. The greatest danger India has 1o
fear is foreign investment preventing ihe economie and political devciop-
ment of India........ ‘

Mr. President : Order. order. I am afraid the Honourable Men-ber
is repeating himself several imes, and 15 going into much larger questions
about foreign capital. We are here only concerned with Mr. Patel's
amendment.

Mr. K. G. Lohokare : The next sentence will probably clear ii un.

Mr. President : You have given us very many sentcnces already.
The Honourable M-mber can easily condense his remaris. He has
said necarly all that there is to be said.

Mr. K. G. Lohokare : A'l right, Sir. T will just finish with a few
additions. 1 therefore request that some sort of provision might be
inserted in the Bill so that ir may remain effective in the way that we
wish. We do not wish to send away foreign capital. Scme sort of
cautior: is necessary. We do not at the same time want to scare away
the foreign capitalist and a provision in the form that the Inlian Fiseal
-Commission has suggested may very well be accepted. The other condi-
tion, that of the Directors, some proportion is to be Indiun. Is neccssary
or the whole advantaze which the country will derive from the effects
of protection will not be secured. If these cautions are not tl_wre, |
think such a Biu 1s not worta while passing. If we say that in this
Bill we need not consider other possible interests, they will have to
be attended to by a future enactment, perhaps too late. With these
words I will conclude.

8ir P, 8. Sivaswamy Aiyer (Madras : Nominated Non-Official) : Sir,
J may preface my remarks by saying that I have very great sympathy
with the objects of the gentlemen who have moved this amendment. Ent
1 am afraid we have got into a regular tangle. I shall state the position
shortly and point out what the difficulties are and what the proper
method of attaining the object of these gentlemen is. Now, the object
which all these Honourable Members have at heart is the prevention of
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enterprises started and carried on entirely with foreign capital behind the
protective tariff wall, or behind the system of bounties that will be
ereated by this Bill. So far as a tariff wall is concerned, I do not see
how, by means of these amendments which you are proposing to clause 3
or clause 4, you could prevent any foreign companies from getting the
benefit of them. Section 2, which relates to tariffs. will apply to all
imports, and any eompany which may be engaged in the manufacture of
steel in this country, whether it is foreign or indigenous, will derive the
benefit of these tariffs. We are, however. now dealing only with clause 3,
and I see that there is a similar amendment. of which notice has been
given, with regard to clause 4. Now, what is the amendment which
we propose to clause 31 The amendment is that these words shall be
inserted :

‘¢ On being satisfied that at least two-thirds of the capital invested in the business
concerned is Indian.’’ :

In the first place I would ask you—are we all agreed or certain
that the proportion of capital to be held by Indians should be two-thirds
or three-fourths, or half or a quarter ? If you turn to the report of
the Fiscal Commission, what you find is that they went into the subjeect
exceedingly carefully and very elaborately, they did not commit them-
selves to any such definite proportion as you now want the Assembly
to commit itself to. What the minority of the Fiscal Commission say
in thew Report is that foreign companies to be started in India should
be started on the basis of a rupee capital, that they should have a certain
proportion of Indian Directors. and that they should undertake the oLli-
gation of training Indian apprentices. Those were all the conditions that
the minority suggested. The majority considered these questions, but they
thought that it was only in cases where the State offered some eoncession
in the shape of a bountv that it might be desirable to provide some such
restrietions. With regard to the case of a protective tariff, the majority
did not consider it would be wise to lay down any such restrictions. I am
not now exnressing any opinion as to whether the view of the majority
was right or the view of the minority was right. I am prepared to take it
that the minority, which was composed of nearly all the Indian Members
of the Fiscal Commission, were right in their view. The minority of
the Commissioners, which was composed of Indian gentlemen, all recom-
mended only these three things, a rupee capital, a certain proporticn of
Indian Directors, and an oblhigation tn train Indian appreatices. | um
willing to go with you further. I am willing to agree with you that we may
suggest that any company that may be started should place a certain pro-
portion of its shares on the Indian market, so that they may be avaiiable
to Indians and could be taken up by them. Let me assume all that. But
what is the proportion 1 Are we quite settled that it should be two-thirds,
or three-fourths T Why should it not be 50 per cent ¥ Is there not, on
the other hand, something more like perfection in the ratio of equality !
It may be 50 per cent., it may be something less or more. I do not wish
to dogmatise on that point. You wish to impose the condition that at Jeast
two-thirds of the capital invested in the business concermed is Indian.
Well, at what point of time ¥ Suppose thar at the date of the formation
of the eompany two-thirds is Indian, would it be entitled to these benefits ¢
Suppose afterwards those shares are transferred, would it be entitled under
your proviso to the benefit of this clause or mot# ¢ These mre questivns
which have to be considered. There are a number »f other zonditivos.
The majority in their report referred to the possibility of ciremmvention by .
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transfers and various other matters. All these things have to be carefully
gone into and provided against.

These amendments and the difficulties which they create illustrate
the extreme inecnvenience of having to introduce amendments into a
Bill which was prepared on a different assumption and a Bill the framers
of which did not contemplate these particular subjects as suitable for
elpsion. However, 1 shall not argue now that you are debarred from
introducing any suitable amendments. The question which we have to
put to ourselves is—is this the best way of achieving our object ¥ Tha
amendment does not touch even the fringe of the subjeet and the numer-
ous difficulties which we have to surmount. You have to provide for a
certain proportion of Directors ; you have to provide for the obligation
to train apprentices, and for many other things which the Commissioners
recommend. You do nothing of the kind. On the other hand, the alter-
native amendment proposed by Mr. Patel has a greater appearance of
suitability, and it is this :

¢¢ Provided that nothing in this section shall apply to any compnany, firm or cther
person who starts the businers of manufacturing steel after the passing of this Aet

except to the extent and in the manner to be determined by a Re:colution of tha
Legislative Assembly in that behalf.’’

in the first place, this proviso will applv.....

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Urban) : On a poirt of order, St. Has that amendment
been moved !

Mr. President : Order. order. Sir Sivaswamy is in order. He is
developing his argument by reierring to the other amendment.

8ir P. 8. Sivaswamy Aiyer : It may be that it has not been moved,
Sir, but I am referring to it for the purpose of putting before you clearly
what would be the most suitable method of achieving your objeet and
whether this amendment which has now been moved is the best way.
Now, take the alternative proviso to clanse 3. It says :

‘¢ Nothing in this section shall appply to any company, firn or other persen
who starts the business of manufacturing stecl after the passing of this Aect except
to the extent and in the manner to be determined by a Resolution of the Legislativa

Asgembly in that behalf.”’

The language of this amendment is not quite happy. You say, it shall
not apply to any company, firm or person except to the extent and in
the manner to be determined. That rather refers to the degree to
which they shall be entitled to protection, and not to the conditions
under which the business should be started. Perhaps by some amend-
ment of these words—as, for instance, by substituting for words except
to the extent and under conditions to be determined by a Resolution
of the Legislative Assembly "’—that difficulty may bhe obviated. Even
then are we out of the woods ¥ I am afraid not. We say, ‘‘ Start the
business of manufacturing steel.”” But what is meant by starting the
business of manufacturing steel ! There are three or four companies
which have been formed for the manufacture of iron and steel. Now,
suppose a company has started the business of manufacturing one of
the component elements required for steel as a preparation to the manu-
facture of steel. Could it be said that that company had started the
business of manufacturing steel ¥ 1 am not criticising the amendment
in any hostile spirit ; I only wish to point out the numerous difficulties
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which surround this question. When we refer to a company starting the
manufacture of steel, you cannot make or order from the start all the in-
gredionts required for the manufacture of steel, nor can you start all the
proccsses on the same day. Suppose to-day you start the manufacture of
pig-iron, to-morrow something else, and the day after to-morrow you
begin to manufacture steel ; when do you say that the company starts
the business of manufacturing steel ¥ These are the difficulties in the
interpretation of these words. But if you do want to introduce some-
thing in this Bill for the purpose of limiting the bounties to particular
companies which may satisfy certain conditions, then you will have to
frame some amendment on the lines I have suggested. But I confess
1 am not satisfied with the idca of introducing this amendment nor do
I think that it will achieve your object. A far more satisfactory method
to my mind would be to have the whole questior considered, to get some
assurance from the Government that they will take up this question
at once and consider the whole question of foreign concerns, so that
they may lay down the conditions under which companies will be entitled
to the privileges to be conferred by a Tariff Act or a Bounty Aet. Now,
supposing that you have carried these amendments to clause 3 or the
proposed amendment to clause 4, how are you going to prevent a foreign
company from reaping the benefit of the tariff wall 7 You cannot. The
only way in which you can do it is by imposing a restriction upon any
foreign company started in India that it shall have a certain rupee
capit?l, shall offer a certain number of shares to the public here and
shall comply with certain conditions. Unless you make a condition bind-
ing upon every foreign company started in this country, you will not be
able to deprive those foreign companies of the benefits of the tariff wall.
You may deprive them of the benefits of the bounty by clause 3 or clause
4 or by a combined clause. 1 have referred to these difficulties for the
purpose of showing that the most suitable way of achieving your object
to ry mind would be to have a comprehensive measure carefully thought
out end drafted for that purpose. It seems the majority of the Select
Committee were of opinion that this question should be taken up at an
early date. If the Government would give us some assurance that they
will take up the subject at once and bring up a Bill for consideration,
I for one would be satisfied. I will merely put it to the House for its
consideration whether after a consideration of all these difficulties it is
satisfied that the solution just now offered to it is the most suitable
solution, whether it provides for all the difficulties which may arise,
whether it contains suitable guarantees against evasion, and whether it
secures all the benefits which we wish to secure with regard to this
measure of protection. I have indicated my views with the objeet of
making the House see clearly where exactly it is and where exactly it is

going.

The Assembly then adjourned for Lunch till Forty Minutes Past
Two of the Clock.

The Assembly re-assembled after Lunch at Forty Minutes Past Two
of the Clock, Mr. President in the Chair.

Mr. 0. Duraiswami Aiyangar : The object of my having bronght to
the notice of the Chair amendment No. 61, whjch I have put in embodying
LS3LA H
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the same principle as that whick has been moved by Mr. Patel, is to point
out that I have put it in a form which may perhaps be better sccepj;a_ble
according to the view which the Chair has taken, that is, by providing
it ss a separate clause. The amendment which I move and of which
1 have given notice runs to this effect :

¢¢ Any bounty that is payable under this Act shall be allowed only to those concerns,
the proprietors and directors of which are Indians to the exteut of at least three-
fourths of their number and the chief controlling and managing authority of which
is entirely Indian.’’
Tn proposing this amendment, I base it upon one of the highest authorities
on economic questions—on the tariff question in India—I mean, I took
it from Professor K. T. Shah’s Draft Protection Bill which he has append-
ed to his ** Indian Trade, Tariffs and Transport.”” There he has framed
an exhaustive tariff provision in which under article 14 he states :

¢« The subsidics, or bounties, aforesaid, or any other species of direct finaneial
aid from the public exchequer, to any privately owned industry, shall be allowed only
to those concerns, the proprictors and directors of which are Indians to the extent
of at least three-fourths of their number, and the chief coutrolling and managing
authority of which is entirely Indian.’’
Sir, by referring to the great authority of Professor Shah I believe
I am to a certain extent answering the somewkhut, nay wholesale destruc-
tive criticism which Sir Sivaswamy Aiyer has offered to this amendjuent.
Sir, it seemed to me that Sir Sivaswamy Aiyer was arguing more oL
destructive lines than on any constructive line. He has not given notice
of any amendment by which this provision can be made good and made
{faultless in the manner in which he has eriticised the amendment which
has been brought by Mr. Patel. 1ie has oniy iackied us with guestions
25 to whether we are nereed that it is to be two-thirds, or half, or three-
fourths, and also whether it is to be rupee capital. or any other manner
in which the qgualifieations of the firm to be protected by the bounty
should be regulated. Sir, T ean very well understand differences of
opinion as to whether it is to be two-thirds capital or three-fourths
capital or fifty per cent. capital that is to be preseribed in an amendment
like this, but I eannot certziniy understand why a provision like this
should be embodied in a separate Bill and not in this Bill which has been
wut forward purely for the protection of industries. If this provision
or a provision to a like effeet is not to take its place in a Bill which is
irtended solely for the protection of indust:ies, I fail to understand how
many kinds of Legislature can go on multiplying Statutes for the sake of

single protection scheme. In making a protection scheme for the
:ndustries in India it must always be remembered that every provision
that pertains to it must be embodied in one Bill and not in separate Bills
and separate enactments. So far as the principle that is involved in the
zmendment moved by Mr. Patel and also the one of which I have given
rotice is concerned there can be absolutely no question. It is not based
on any hostility or any want of love or any hatred of Europeans or
Buropean capitalists even, but it is based on the pure principle of
Bwudeshi. Bir, India has suffered, has suffered a great deal, for the last
one hundred znd fifty years by her manufactures having been killed
by the protectionist policy adopted by the United Kingdom which to-day
is a staunch supporter of free trade. COn one oceasion Lord Curzon
kuself had to resent an attack from the Secretary of State by saying
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that he is not going to ‘‘ heed to the mutterings of the priests at the
slirine of free trade.”” Sir, if this provision is not made in this Bill, there
is absolutely no guarantee that the purpcse for which th's Bill has been
welcomed by the non-official Members of this Legislature, and I may even
add, by the Indian Members ot the Legzis'ature, be he official or non-
official—that purpose will be attaired if we are not going to protect Indian
industries properly, decent:y and thorougniy. uir, 1if we are going to
spend the Indian tax-payer’s money for the sake of 1the development of
Indian industries, it must bte with a view to the Indian industries being
developed in such a manner that the capital is here, that the training
1s here and all the advantages of develsgment of industries are all eentr-
ed in this country and not exported. 1t is upon that identical prineciplea
that we want Indianisation of the services. It is upon that principle that
we want to support scholarships for training Indians. Supposing, Sir,
that the Government of India sanctions ce. tain scholarships for the train-
izg of Indians, would it be meet to say that a foreigner should be given
that scholarship for being trained :n Japan or America and that he shoutd
come and stay here for a few vears and then go away with all the
benefits of the training he has received, with all the benefits of education
that he has received, not to enure for the benefit of India but for the
benefit of some cther country 7 The point of view of Indianisation of
the servieces has never been based on any hostility to the foreigner but
on the principle that the man who has been trained in the services at
the cost of India is kept here as an asset for this country. On the
identical principle. 1 say that if Indian industries ought to he developed,
Iudian capital has to be increased and if Indians are to be trained in the
manufacture of finished articles, all the advantages of money that has
been spent from the public exchequer must go only for the benefit of
Iudia and not of any other eountry. It is upon that identical principle
that other countries have alvo been giving bounties and subsidies to
their local manuiucturers. 1f we do not adopt the same prineciple which
other countries have adapted, but adopt a different one in this eountry
based not on the principle of Indian interests but of Imperial interests,
if we are going to make India a servient tenement for the beneficial
enjoyment of the dominant tenement, then, Sir, we may as well reject
the Bill rather than give any support to it. If this Bill is intended for
the sake of one industry or if enk one industry is concerned, I can very
well understand any limitation to the scope of a Bill like this. If what
is being said all over this place be true, if it be an open secret that this
Bill is intended solely for the benefit of the Tata Company, then the
Covernment might as well have brought a special Bill for the Tata
Company only instead of pretending that it is a general law for the
development of the industries of this country. Individual Bills are not
uncommon. There has been a Devasthanam Schools Act passed by the
Madras Legislative Council intended for the support of one institution
only. If such a Bill has been brought froward there would not have
Leen so much contention or so much opposition. We might have regu-
lated, we might have limit:d and prescribed the extent to which the
benefit must go but, inasmuch as the Bill professes to be for the general
development of the Indiun industries, we must take this earliest oppor-
tunity of making it so general and so fruitful gnd so complete that it
may enurc for the benefit of all our industries. With reference to the
opinion expressed by the majority report of the Fiseal Commission
dealing with the importation of foreign capital, Professor Shah has dealt

L]
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with it at complete length and in one portion of it by way of summarising
Lis views he says : :

¢« The root evil of the investment of the foreign capital in India is, thus, the
disproportiouate influence it accords to the foreign capitalist in the direction and
management of the enterprise. To this may also be added the more obvious evil of
the drain caused by such investment which economicully speaking becomes the most
objectionable when it carries away from the country not only its legitimate intercst
but also the surplus profirs of the industry. And there are no corresponding advantages
to set off aguinst these manifest, palpable evils. ™’
Sir, we have got the authority of Professor Shah on this important ques-
tion and therefore it is but proper that we should not shirk on this
cecasion by any kind of eamoutlage, by any kind of promise or any
kind of inducement, an opportunity of making proper amendments.
This is a short living Bill of three years, and if anotLer Bill is to be
irtroduced. by the time that 13ill becomes an Act, the protection afforded
by this Bill would be gone. What is the good of saying that this Bill
raust be preceded by that Bill and that Bill must be preceded by this.
We shall only be arguirg in a vicious eircle and there will Le absolutely
no benefit to any other indusiry except perbaps to Tata’s and even in
their case there scems to be considerable doubt. It has been said fre-
guently after 1 came to this piuce that there is a sword of Damocles
hanging over the head of this Assembly and that no amendment, whether
important, or innocuous or verbal, will be accepted by Government. The
econvention zbout this fiscal autonomy or so called autonomy is stated to
exist only if the Government approves of our actions and that, if it is in-
corporated without the grace of the Government Bench, there is absolutely
no chance of our having this Bill recognised by the Secretary of State. I
do not think that at least the present Secretary of State, who is himself
a Labour Member, will be so ungenerous and merciless as to say that, if
the Legislative Assembly wants an important prineiple to be introduced,
he will see that this Bill is not recognised. T do not for one moment believe
that the Secretary of State will bestow that kind of attention which will
not recognise our interests, Therefore, I have great pleasure in support-
ing Mr. Patel’s amendment and, if that amendment is carried, I shall

be prepared to withdraw my amendment which says that three-fourths of
the capital should be Indian.

Mr. R. D. Bell (Bombay : Nominated Official) : I respect the senti-
ment which underlies this amendment but I rather think that a number
of Members who are supporting it have not really thought out its logical
conelusions. It seems to me that they are engaged in the process of cutting
oft their noses to spite their faces. If the amendment is carried, the effect
of the Bill will apparently be so altered as to require its complete recast-
ing. There are some elementary principles of political economy and, if
1 refer to them very briefly, I apologise to the House for doing so.
It seems to me that one of them has been lost sight of. It is
a platitude- of political economy that the establishment and deve-
lopment of industries depend on three factors, natural resources,
labour and capital. We know perfectly well that if the Tata Iron and
Steel Company did not have all tae natural resources available, they would
have been un hle to startithe company, or if they had to import their labour
from Anstralia or British Guiana, they would not have been able to begin
operations, but it is not always readily recognised that the development,
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of industry in any country is just as much restricted by its capital resour-
ces as it is restricted by its natural and labour resources. It must be per-
fectly clear to the House that unless the Tata Iron and Steel Company had
been able to raise capital at all, they would not have been able to establish
operations, but when that principle is more widely appliefl it does mnot
always receive recognition. Nor is it only that the requisite amount of
capital must be available for the establishment and development of indus-
tries ; it requires confidence-to extract that capital for industrial use. It
seems to me singular that the party which supports this amendment very
strongly is the one which also insists most strongly that India is an exceed-
ingly poor country. I am quite willing to admit that it is a poor country.
1t is a poor country relatively to America or Britain or France, and I admit
that its capital resources are limited. But what capital resources are
going to be available if the average income of the country is, as Mr. Chaman
Lal says, one anna per head per day ? Capital, as the Honourable the
Finance Member told us the other day, is simply accumulated savings.
Well then, where is the capital coming from out of an income of one anna
per day for a large steel and iron industry in this country ? I do not presy
that point too far because I think the estimate of Mr. Chaman Lal of the
country’s poverty is exaggerated, but, assuming that capital is availabie
in this country, or will be available for the establishment of further steel
concerns, where is the confidence which is going to make it available for
actualause ¥ If you will turn to Mr. Chaman Lal’s minute of dissent, you
will see that he says that even the Tata Iron and Steel Company shows a
debenture list of nearly 44 crores mostly in the hands of foreign bouid
holders. I have no inside information but I am fairly certain that, if the
Tata Iron and Steel Company could have raised the amount of these
debentures in this country they would have done so but they had to go
abroad simply because the people of this country had no confidence in
them at the time they wanted money for their concern.

Now, Sir, that relates to the Tata Iron and Steel Company. When
are we going to have the confidence which will produce the ecapital for
further steel and iron companies ? It is true that this Bill may alter the
Indian attitude towards these enterprises, but one must estimate the position
by practical results. 1 personally do not take a great interest in the
share market, but I have observed that at least one of the Tata Iron and
Steel Company’s shares. since the publication of the Tariff Board’s Repor:
and the introduction of this Bill, has declined very materially, and the
confidence of the people of this conntry in the steel and iron industry may
be gauged by the fact that this particular share will yvield a return of 18
per cent. if the Tata lron and Steel Company is able to pay a dividend on
its ordinary and deferred shares 10 years hence ; and before the end of that
period arrives the holders of the particular share which I have mentioned
will have already received back twice their capital irivestment, and then
they will proceed to draw a return of 18 per cent. Now, is there any like-
lihood in these eircumstances of a purely or nearly purely Indian concern
being able to raise the necessary capital in the near future for the extension
of the steel industry in this country ¥ As I say, I have no objection
myself to the use of foreign capital and I should be glad at the present
moment to see, say, American capital employed in my native country to
relieve the unemployment there with which British capitalists are appa-
rently unable to cope. But I respect the sentiment underlying the
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amendment ; only I would point out that, if it is accepted, we get to the
position which was advocated by Mr. Willson en the first day’s debate. The
Bill would be so restrieted in its effeet, as I hope 1 have shown, that it
would practically apply only to the Tata Iron and Steel Company and to no
oiher conecern so far as we can foresee at the present time ; and in these
circumstances the whole position is altered. The question of the advantage
of bounties as against tariff duties is re-opened ; and, in short, if the amend-
ment is aceepted, the scope of the Bill is so altercd thar I think the question
of recasting it must necessarily arise. At the pre:ent moment I think the
gituation is something like this : British capital at all event: would
not be tempted to such an euterprise in India unless In-
dian ecapital shared the ricks. The Members who have supported
this amendment speak of the profits : they have made no reference to the
risks. And I am not so sure but what at the present time also Indian
capitalists, if they were thinking of such a venture, would be very glad of
the eonfidence which would be inspired in the Indian publie by an admix-
ture of British capital. Sir Sivaswamy Aiyver dealt with some vraciiesl
difficulties of the amendment and I should like to point out that as it is
worded it leaves scope for ample evasion. Nothing has been said as to
the manner in which debentures, preference shares, ordinary shares and
deferred shares are to be treated in working out the proportion between In-
dian and foreign eapital. If you leave foreign capitalists to take up osly the
mortgages there will he an outery, when the eoncern fails, that the Indian
“has had to bear the brunt. On the other hand, if the Indian is left with_
the mortgages there will be an ouiery. if the enterprise is suceessful, that
the foreign eapitalist has gone off with the loot. You will have the diffi-
culty of maintaining two share lists poszsibly two price lists. Also there is
no definition of Indizn capital. Does Indian capital mean eapital held vy
statutory natives of Iudia, or what does it mean ? Finally, let us eon:ider
the position of a purely Indian eoncern such as the Tata Iron and Stecl
Company. virtually was when it began its operations. What has been its
experience ? They wanted to raise more money ; they were not able to
raise it in this eountry. If in the ease of a new company the experience of
the Tata Iron and Steel Comnaiy is repeated, like that company the new
company may have to go to foreien capitalists for 4] crores debentures.
‘What happens if these 41 erores debentures exceeds the preseribed share
of foreign capital 1 Therefore, Sir. an the ground that the amendment
introduces a prineciple which, if aceepted, will destroy the whole structure
of the Bill, and secondly, on the gronnd that the practieal difficulties in
working the amendment are insuperable, I beg to oppose it.

Mr. M. K. Acharya (South Arcot cum Chingelput : Non-Muham-
madan Rural) : Sir, T desire to point out that the Honourable Member
who spoke last, who hails from Bomhay, began by telling us that he was
going to refer to certain prineciples of economics. From principles he
came down to platitudes, which eventually turned out to be, I find, mere
fallacies. Anyway I believe it is unnecessary just at this moment to go
into all those complicated economie principles as to whether capital or
labour or natural resources—as to which of these is the most important
factor in an Industry. I suppose we all recognise that we want all three
of them. The whole question really is how to co-ordinate and harmonise
the interrelation of these three faetori or other factors required for
the successful carrying on of an indusiyy. Now the main question scems
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to me to be how we are to minimise the eyils_ that may acerue to us by the
abuse of capital, especially when the eapitalist happens to be a foreigner,
in exploiting the resources of the country, b(_)th the natural and the laboyr
resources ! ‘I'hat is the great trouble in India. 1 supposc for the past 150
years, if not more, that one factor has been In excessive operation, that is to
say, foreign capital has been unduly exploiting the natural and labour re-
sources of this country. And now that Government have been pleased for the
firit time in the history of British rule in India to lay down that national
Indian industries deserve to be fostered and developed and deserve to be
encouraged, the question belore us is this : should it not he made quite
clear that that fostering and development ought to be of the genuine, speeics,
ought to be applied to genuine Indian industries and not to such _industrlfz's
as may comec nominally under the lahcl of being in British India, and in
this way claim to be considered as Indian industries ¢ That is really our
apprehension, that firms and works may he set up by foreign capitalists
and managed by foreign Directors. with, of course, I care say, a large pro-
portion of Indian labour. Importing labour into India is out of the ques-
tion ; 1 do not expeet it will pay the foreign ecapitalist or the foreign
D rectorate. It cannot pay them to bring labour from outside India, and
therefore they want to expioit In:aian labour and Indian natural resources.
The whole question is this : whelher far the first time when we have re-
coznised the prineiple of affording protection, we should not stimulate and
promote purely Indian industiy ; wheu for the first time we have taken upon
ourselves in pursuance of that poliey to tell the tax payer that from his
taxes a certain portion will be given ta the fostering of any particular in-
dustry, whether it is not competent for us also to say at the same time
that that industry will be Indian first. Indian second and Indian last. The
Honourable gentleman who spoke last asked what is going to be under-
stood by Tndian capital, what is goine to be understood by Indian manage-
ment and what is going to be understood by Indian labour ? That is a ques-
tion, I believe, that can be answered by anybody with a little common sense.
It is very easy to understand what is Indian capital ; it is easy to under-
stand what is meant by Indian management, that is to say where the bulk
of the higher officials will be Indian. Hard and fast rules are not required
to explain this. Therefore, when we are going to take the money out of
the Tndian tax-payer and pay bounties—I believe we are now concerncd
particularly with clauses 3 and 4 which deal with bounties.—when out of

the peneral taxes of the vouniry we are asked to pay honntias for the pro-

tection, 1 suppose, of fich-plates and rails. these are the two things that are
referred to in claus

es 3 and 4—cr for that matter for any other articis
whatsoever, we contend that it is perfeetly sound, it is perfectly leiri.
mate—T will go further and say that not only is it legitimate and sound,
but it is absolutely necessary that we shonld say that the interests that
would be protected should be nmainly Indian. There seems to be no mor:1,
there is no legal reason whatsoever why the poor Indian tax-payer shoull
be muleted of a portion of his money in order 1o bencfit any industry the
profits of which will in the long run go oui of the country. In the lattor
case some small portion of it like the wages of labourers, a few annss
every day that they get. some small portion of the profits will remain jn
India. We have a briiliant example of that in the Railway Companies
of India. The labourers in the Railway Companies, are Indian, but cver.s-
thing else is non-Tndian. Therefore, I submit that the whole question iy

whether, in agreeing to grant hounties out of the tax-payer’s money, we
ought not to stipulate that {he bounties will be ‘granted only to such and
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such companies, namely. to companies which will be Indian in the
gereral sense of the term, with Indian capital, Indian managemenr,
and, of course, Indian labour. That is the whole position. I do
not see why we should complicate this question by trying to raise
a series of other questiwons. My friend Sir Sivaswamy Aiyer pointed
out, and my friend Mr. Bell took advantage of it, and said that there were
many difficulties in the details regarding this question. What serious
question is there on earth, what serious question is there under the heavens
which is not mixed up with a lot of difficulties ? Here we are verily to
find a way out of those difficulties, for in the world there is nothing clean
cut ; in every undertaking there will be difficulties ; but if we are to maka
any progress at all, we ruust be able to solve them. Therefore, we shouvid
be able to get out of those difficultics with the aid of the united talents
cpposite. We all know there are difficulties, but they are not insurmount-
able. We want only Indian industry to be protected, and we are prepared,
only on that condition, to lend our support to this Bill. If genuine Indian
industry will be protected, we shall agree to the Indian tax-payer’s moncy
being doled out. If genuine Indian industry is not going to be protected,
we cannot be a party to any Bill that may be brought in by anybody, with
all the prestige of Government even it may be, we cannot be a party to a
Bill which asks us to dole out the Indian tax-payer’s money to any conecern
which is not going to be first, last, foremost, entirely Indian. That is the
position, Sir, and on that principle, Sir. we are prepared to lend our support
to the Bill. Personally, I do not say that Mr. Patel’s amendment is the
very best that could be drawn up. Perhaps, my esteemed colleague the
Honourable Mr. Jinnah may give us a better one, or if I appeal to the oppo-
site benches, my Honourable friend Sir Charles Innes might give us an
amendment which accepis the principle and avoids the difficulties and saves
us out of the whole situation. Therefore, the principle we want to be recug-
nised is that in giving bounties, in doling out the poor tax-payer’s money,
genuine Indian industry ought to he protected, and anything that is not
genuine Indian industry ought to be excluded as far as human endeavour
can do so. Difficulties will no doubt be aceruing, we cannot help thein ;
but we will bestow the maximum bencfit we ean on Indian industry. That
is all that we are required to do. Therefore, Sir, T appeal to the House
that the principle underlying this amendment ought to be supported in
such a manner as to work the least possible harm to any one and to give the
maximum benefit to Indian Industry.

Mr. Devaki Prasad 8inha : Sir, those of us who have accepted the
principle of free trade for the time being, are placed in a very difficult
predicament on account of this amendment. I am not so optimistie,
Sir, as the Honourable Member who has preceded me, and if I may say
80, I generally agree with the conclusions at which Mr. Bell has arrived.
I realise, Sir, that on account of the shyness of Indian capital if we
impose upon this industry an ordinance like this, it will mean virtually
putting the heads of all the consumers of iron and steel in this country
In a rtoose and handing the rope-end into the hands of Tatas, I admit,
Sir, that we are practically legislating for the benefit of g monopoly.
I also agree with Sir Sivaswamy Aiyer when he pointed out to us the
grave difficulties in the way of carrying out these principles. It is
possible, Sir, that shares which may he purchased in the first instance
by Indians, may in the long run be transferred to foreigners. It is also
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quite clear, Sir, that the rupee capital is not necessarily Indian capital,
for, after all, I do not see much difference in a ten rupee note handed
over to the Tatas by Mr. Willson or by Mr. Patel. Well, Sir, I realise
all these difficulties, and I feel that a proposal like this is very difficult
to carry out in practice. But realising all these difficultics, I have stood
to-day to give support to the amendment of my friend Mr. Patel. My
reason’ is very simple. I support this amendment because, Sir, it is a
standing challenge to the prineiple which has been advertised so widely
in the course of the last few days, and which has been voiced very
strongly by many Members in the cause of nationalism. I support this
amendment, because I believe that, if we are going to have a mischievous
measure, let us minimise as much as possible the mischief that this
measure is going to do. I support this amendment, Sir, because I have
a faint hope in my mind that by accepting this amendment the country
might be saved from the evils of a Bill which we, who represent the
consumers, dread so much. Well, Sir, I support this amendment also
because the facts and tigures as disclosed by the framers of the Report
of the Tariff Board point only to one conclusion and that conclusinn is
that at the present time, considering the present state of the country,
if we grant protection to the iron and steel industry, it can mean nothing
else but protection granted to foreign companies. Sir, I suppose all
Honourable Members have read carefully the Report of the Tariff Board.
I hope that their attention has been drawn to page 162 of that Report.
They Would not have failed to notice that of the total amount of iron
and steel consumed in the ecountry, the bulk of it,—much more than 6U
per cent., comes from fureign countries. And again, if they turn to pawe
15 of the Report of the Tariff Board, they must also see that, if Tata’s
in the near future, in the course of three vears, apply all their talents,
all their industry, all their powers of organisation, and all their capital,
to turning out articles of iron and steel, they can at best supply the
country to the extent of only one-third of the total demand. The only
possible conclusion is that, in order to supplement the suppiy of the
Tatas, we shall have to fall back either upon high prices paid for
imported stuff or upon articles manufactured by those companies that
would be established in India with foreign ecapital. Sir, when the
Honourable Pandit Madan Mohan Malaviya was speaking on the first
day, he said that there are one or two companies actually thinking of
starting industries for manufacturing iron and steel in this country.
The Honourable Sir Basil Blackett, for whom I have always very great
respect and whose facts and figures I always accept without much
argument, said that those two companies existed only in the imagination
of the Honourable Pandit. 1 was very sorry, Sir, that Sir Basil Blackett
forgot for the time being-—I shall only say, forgot—the evidence given by
Mr. Fairhurst of the Indian Iron and Steel Company and by Mr. Tarlton
before the Tariff Board. The evidence of these two gentlemen is also
referred to in the Report of the Tariff Board on page 16 and on page 32.
The Tariff Board have discussed the possibility of these two companies
starting work in India in the near Future but, Sir, more important than
the conclugions to which the Tariff Board have arrived are the statements
made by these two gentlemen themselves. I shall, Sir, with your per-
mission, place before the Assembly a short passage from the evidence of
the Indian Iron and Steel Company. The passage is this :

‘¢ We ourselves think that if a protective duty of 33} per cent. was arranged,
it would act as a strong induccment to the development of steel mauking plaut in
L83LA . I
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India. Wé and others who at present could not consider any such proposition would
undoubtedly be favourably influcneed by the prospect of the belp so afforded, the moro
8o if government would call for all their requirements by tenders in India and give
preference to the users of Indian steel’’

T now turn, Sir, to the evidence given by Mr. Tarlton. In reply to a
question asked by the President, Tariff Board, Mr. Tarlton said :-

¢ Qur technical advisers have visited the country and satisfied themselves on this
point. These men are of high stunding in the steel trade, and have returned to
‘England satisfied with the raw materials ; they are convinced there is room for 'thc
works that we are proposing, and further that there is a market for the materiuls
we should produce.

President.—It ccmes to this. The Corporation, as you have already said in the
written statement, are satisfied that, under the conditions that exist in India, it is
perfectly possible for a prosperous stecl manufacturing industry to grow up. subject

to this that it will be necessary for Government to give some encouragement at the
start.

Mr. Tarlton.—Yes, at the start.’’

Sir, I ask the Assembly seriously to consider whether or not these
conditions are going to be satisfied by enacting the measure which is
before us to-day and I believe, Sir, that the Assembly will easily realise
that, as soon as we accept the prineiples of the Bill, the only result—and
the result from which we cannot escape—would be that these two
companies. which have already developed their plants for the manufac-
ture of steel and iron in this country, would start work and the bulk
of the protection, that we to-day in the name of nationalism are going
to give to Tata's, will be received by these two European companies.
1 do not see any eseape from this conclusion. I admit, Sir, that this
amendment is absurd. I admit, Sir, that it is difficult to carry it out
in practice. But in consequence of the rise in prices that the poor
consumers in India would have to face, without deriving any consola-
tion that much of the articles that they would purchase would be those
broduced in their own ~ountry, a great strain would be put on the large
eommurity of consumers in this country, and I feel that I should associate
mysclf with every measure which is going to block the passage of this
Bill, however absurd it may be. I therefore wholeheartedly support the,
amendment of Mr. Patel.

The Honovrable 8ir Bhupendra Nath Mitra (Industries Member) :
Sir, T am extremely grateful to the previous speaker, my Honourable
friend Mr. Sinha, for h:ving pointed out that it would be most inappio-
priate to incorporate in the Bill the amendment which Mr. Patel has
proposed. In faet, in view of the various conflicting opinions which
have been expressed in the IHouse on the merits of the Bill and of this
particular amendment, I am inclined to think that the Indian [Tariff
Board were perfectly wise in advocating the course of action which
they suggested and which has been incorporated by Government in the
Bill before the House.

I may remind the House that that Board included, besides an
eminent member of the Indian Civil Service, two prominent Indians, one
of whom at least has the reputation of being an economist. The objects
which the Indian Tariff Board had in view were two-fold. The
immediate objeet of the scheme of protection is the preservation of the
industry as it exists -at present. I think it has been admitted by all
parties in this Iouse that that objeet is a most essential object. If we
do not sccure that objeet, what will happen to Jamshedpur and the

\



]
THE STEEL INDUSTRY (PROTECTION) BILL. 2591

50,000 labourers whom we have got collected there ? The Board continue
in their Report :

¢¢ The remoter but equally important object of the scheme is to attract capital
to the industry and promote the devclopment of India's natural resources.”’

They say nothing there that this eapital is to be foreign capital or
Indian capital, and I believe they had good reasons for their conclusion.
If we turn to the Indian Fiscal Commission’s Report and turn to the
Minority Report which was signed by all the Indian Members, we ¢nine
across this passage :

¢« We will, therefore, state at once that we would raise no objertion to foreirm
capital in India obtaining the bencfit of the protective policy provided suitabe
conditions are laid down to safeguard the essential interests of India.'’

Mr. Patel’s amendment has for its basic object the ruling out of
foreign capital. (Mr. V., J. Patel : ** No. 25 or 33 per cent. ean be
foreign.”’) True, but the conditions which Mr. Patel wants to impose
may be difficult to realise. In fact, if we turn now to paragraph 292 of
the Majority Report, we find this passage, the correctness of which it
will be difficult to dispute :

¢‘ The restrictions proposed amount to an intcrference with private rights whi-h
we think it desirable to avoid and even if this consideration were ignored we do uot
believe that it would be possible to frame any legielation on these liues which ~ould
not easily be evaded by a foreigner acting through the intermediary of an Indiau
nomines, '’

That is the main practical difficulty attending Mr. Patel’s amend-
ment. At the same time Mr. Patel is fully aware. and in fact the pcsition
has been affirmed by the Honourable Sir Charles Innes already, that it
is the declared policy of Government that certain conditions will be
imposed as soon as practicable on the employment of foreign capital on
the development of industries in India. These conditions are as a matter
of fact repeated in paragraph 51 of the Minority Report of the Indian
Fiseal Commission. . . ..

Mr V. J. Patel : Have they been accepted by Government ?

The Honourable 8Sir Bhupendra Nath Mitra : Government have
in this House definitely affirmed that it is their principle to act in
accordance with the.....

Mr. V. J. Patel : The Minority Report ?

The Honourable 8ir Bhupendra Nath Mitra : Not the Minority
Report, but with the three conditions mentioned in paragraph 51 thereof
(A. Voice : ‘** Why not embody it in the Bill ") The Honourable
Sir Charles Innes has already said that the matter will receive full con-
sideration from Government. I think that is all that it is practicable
to do. If we try to introduce into the Bill various restrictions about
the employment of foreign capital, we shall simply defeai the object
with which this Bill has been introduced in this House.

Mr. N. M. Joshi : Sir, from the labour point of view I wish to say
a very few words on this amendment. Sir, whether the capital is
European or American or Indian, labour has very little to distinguish.
They get from the capital, whether Indian or foreign, work and tor thar
work they get wages. The European capitalist does not give less wages
and the Indian capitalist does not give more wages to Indian labour.
Therefore, from that point of view, labour has nothing to choose between
an Indian capitalist and a European capitalist. Sir, I am not a free
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trader like my friend Mr. Devaki Prasad Sinha. I am therefore anxious
that industries should Le developed in India. If the industries can ho
-developed with Indian capital. Sir, having some nationalist feeling in me
I should prefer Indian eapitalists.

Mr. Devaki Prasad Sinha : I have also nationalist feelings.

Mr. N. M. Joshi : But, Sir, if I am given a choice between having
no industry and having industry with European capital, I shall without
hesitation prefer to have some industry even with European capital.
Therefore, Sir, T am not in favour of this amendment. Moreover, why
should labour show great preference to Indian ecapital although, as I
said, having some natioralist feeling in me, I may be anxious to do so !
Do the Indian capitalists deserve special treatment at the hands of the
Indian labourer ? If the Indian capitalists want Indian labour to join
in their fight against foreizn ecapitalists, they must treat Indian labour
better than the foreign ecapitalists do. But as far as the capitalists are
woncerned—and among them I may even include semi-capitalists and
the friends of the capiiulists—Indians do not show any more favour to
Indian labour than the Europeans may show. Only a few hours back
we found in this Ilouse that an amendment for labour was ruled out
of order without a protest from those people who protested, and pro-
tested with success, in this House on behalf of another amendment for
the protection of Indian capital. Sir, remembering this I do not know
why Indian labour should show special favour to Indian capital.
(A Voice : *“* Why are you vindietive *’’) I am not vindietive. Not
only that. I have not even forgotten the faet that there are some
Members here who will treat Indian labour and Indian capital with the
same favour. Let me y'ute my friend Mr, Patal. He had an amendmeat
in favour of Indian labour and he had an amendment in favour of Indian
capital. But, Sir, unfortunately for me and unfortunately for Indian
labour, there are very few people in this House like Mr. Patel.

Mr. V. J. Patel : You had 11 in the Select Committee,

Mr. N. M. Joshi : We had 11 in the Select Committee. I am very
glad of that. But labour did not get the same support in this Assembly.

8eth Govind Das (Central Provinces : Landholders) : Don’t you
think that labour also should have some nationalist feeling ?

Mr. N. M. Joshi : They have got them in their hearts. But you
must enable them to express those feelings by treating them as equal
partners in industry and not as wage slaves. Sir, from the consumer’s
point of view if protective duties ave an evil, perhaps a necessary evil,
and if they impose a sacrifice on the Tndian people, let that period of
sacrifice be as short as possible, and if that period is to be as short as
possible, it is not right that we should prevent capital coming into India
and establishing industries here. It is quite clear that, if you do not
allow forcign capital to come into this ecountry, that period of sacrifice
will be prolonged. Therefore we should not do anything by our vote
here to-day to prolong that period of sacrifice on the part of the consumer.

With these remarks, Sir, I oppose the amendment put forward by
Mr. Patel. .

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna : Non-
Muhammadan Rural) : Sir, I submit that this question of protection against
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foreign capital is one of the most important points in regard to this Bill
and there is absolutely no doubt that it is owing to its importance that so
many Honourable gentlemen have already addressed the House. Sir, the
question has been considered in the Seleect Committee and I believe Ilonour-
able Members have noticed the exact terms of the recommendations made
by that Committee. They say : '

‘‘ The majority, however, of the non-official members ¢f our Committee incline

to the opinion that the possibility should be scriously considered at an ecarly date of

securing for Indian capital a substantial share in industries bencfitting by State
agsistance.’’

So that, the majority of the Select Committee have already expressed
their opinion that serious attempts should be made to consider this ques-
tion at an early date. Sir. the whole question of protection against the
inflow of foreign capital has been fully examined in the Fiscal Commission’s
Report to which my Honourable friend Sir Bhupendra Nath Mitra has
already adverted. There were two fundamental views, one of ihe ma-
jority and the other of the minority who said that if protection is to uve
given, it should be conditioned simultaneously with steps against the inflow
of capital from other countries. That is the essential difference between
the view taken by the majority and the view taken by the minority. Per-
haps I might invite the attention of Honourable Members to paragraph 53.
They say :

“‘ There is onc aspect of the question to which attention must be drawn. If our
eolleague’s recommendation is accepted, it will be open to every foreigner to establish
manufacturing industries in India by means of companies incorporated in their own
countries and in their own curreney. This danger did not exist under a poliey of free
trade, but it is bound to muterinlise when the benefit of proteetive duties beconics
available. We may have under such circumstances companies incornorated elsewhere,
say in America in dollars, in France in franks, in Italy in liras, in Germany in marks,
in Japam in yens, and in China in dollars, ete. It will be also possible for thesc
companies to obtain their whol: eapital in their own countries and thus carry away
the entire profit of manufacturing industries established behind the tariff wall. The
<consumer will have Paid a higher price, due to protective duties, and the entire manu-
fucturing profit will have gone out of the country. We cannot obviously understand
how under such conditions *‘ the main and ultimate end, viz., the enrichment of the

country, will be attained . We would venture to assert that Tndia cannot possibly be
expected to adopt a policy which is likely to lead to such a result.’’

Sir, in this paragraph the case for some steps in the direction suggest-
ed has been put so ably that it does not require any further comment. The
sole question that we have to consider now is whether anything could be
done in connection with this Bill. 1f the Honourable Sir Charles Innes
had simultaneously examined this question when the proposals of the Tariff
Board were put into this Bill and had incorporated in this Bill provisions
which would have given effect to the views of the mincrity, we should not
have been faced with the difficulty in which we now find ourselves. Sir,
that is the position that we are now in. At the same time, Sir, T feel consi-
derable hesitation in accepting my friend Mr. Patel’s amendment. It is quite
elear that, if that amernviment is accepted, and if we here and now without
any further examination commit ourselves to the principle that no com-
pany, unless it had two-thirds Indian ecapital, should receive bounties,
there would be considerable difficulty in the working of this Bill. I do
.not know whether my Honourable friends realise that if no companies are

., formed after this Bill comes into force, Tata’s would really be establishing
" & monopoly for themselves. That is a position that we have to consider
and therefore I take it, Sir, that the scheme of the Tariff Board’s Report is
that there should be internal competition in the country and that prices

)
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should be so adjusted by that competition. If the object of my Honourable
friends is to produce that competition, certainly 1 should have lent my
support to that amendment. On the other hand, my friend wants to put
into this Bill a clause which wo-:ld disable companies coming into existence
to avail themselves of the benefit of this Bill. That, Sir, is the most
serious objection that I see to this amendment. Therefore, I venture i
think that the Honourable Sir Charles Innes should seriously consider ihe
questicn os {0 Low far he would «o to meet the seatiments which have becn ex-
pressed by this House to-day. with which I am in entire sympathy and entire
agreement. There is absolutely no doubt whatever that immediately and as
early as possible alter this Bill becomes law, this question of protection
against foreign capital should be taken up. But if my friend wishes
to put this into this Bill immediately, T apprehend, Sir, that it would reaily
be playing into the hands ot Taia’s by giving them a monopely in regard
to steel. That is the position that I want to draw your attention to with
reference to this matter and I would ask Sir Charles Innes to inform us
what the intentions «Ff the Government are. The question was raised
in the Select Committee by myrelf and various other Jlonourable Meribers
and his answer was, it is open 1o anv }Monourable Mcmber to bring forward
a Bill to amend the Indian Companies Act. That is one suggestion taai
he has made. The second suggestion that he made was that we mi~ht
discuss the whole of this question in a Resolution framed by any Henour-
able Member or even by the Government, whichever is suitable. These
were the two suggestions that he has mads. Bur I see several Honourable
Members are not satisfied with that solution of the question, and I trust
that if my Honourable friend Sir Charles Innes makes up his mind and
gives an assurance which will be satistactory to my Honourable friends, so
far as I am concerned, I might be willing to leave the question where it
is. (An Honourable Member : ** Otherwize ?’')  Otherwise, Sir, the giies-
tion has to be considered by the whole House and my Honourable friend
kihows very well that 1 :m in svmpathy with him, though 1 am not in sym-
pathy with his amendment. Sir, we have also to remember that this is
a legislative enactment that we are now considering, 1t is not a Resolu-
tion. Our language must be precise and we have to consider the bearing
of an amendment such as this and its gereral effeet on the purpose and
objects of this Bill. I seriously apprehend, Sir, considerable trouble if
this amendment is pushed for aceeptance. There are other amendments
to which I might advert and if it comes to a question of choice, 1 shall in-

dicate my choice at the proper time. For the present, Sir, I feel unable
to support my Honourable friend.

Mr. Jamnadas M. Mehta (Bombay Northern Division : Non-Muham-
madan Rural) : Sir, I find that these Honourable Members of the House
who were for the Bill, the whole Bill and nothing but the Bill, are i1 a
mood of considerable perturbation. They find that after all the House
has come to grips with the main question, namely, the real scope of this
Bill. Whether the Bill was intended to protect genuine Swadeshi indus-
tries or whether it was 10 let in a flood of foreign capital was the most
anxious concern of several of us and we gave expression to it during the
debate on the motion for its circulation moved by my friend Dr. Dutt.
‘We found ourselves in a minority. However, I am glad to note, Sir, that
in view of the ruling you have given it will be possible through this
amendment to find out what, the object of the Government exactly is. If
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they accept this amendment it is clear that they want to protect the steel
industry of this country. That would be a phenomenon on which I will
congratulate them from the bottom of my heart. If they do not accept
it, then it is also clear that the protection was not intended primarily or
mainly for the steel industry of this country, but for the ‘* steel frame **
fraternity in another form. Sir, the change which the Select Committee
has made in the Preamble, namely, that protection should not be merely
diseriminating but should be given with due regard to the well being of
the community, is a proper alteration which will let in amendments of
this kind and also amendments of the kind tabled by my friend Mr. Joshi.
The amendment of my llunourable friend Mr. Patel is a sort of barbed wire
entanglement against the inroads of foreign capital in this country. There-
fore, I most heartily weicome and support it. [ will only notice, Sir, some
of the objections which my friends Diwan Bahadur Ramachandra Rao and
S:r Sivaswamy Aiyer snd other friends have expressed. They say ‘‘ Do
not hurry. You might not be precise. > “* This is not the place to make
this amendment.”’ These other difficulties, imaginary and real, are con-
jured up, in order to defeat this amendment. Really speaking there iz no
difficulty. Sir Sivaswamy Aiyer particularly cannot be unaware that
in the Insurance Companies Aect therc are several provisions which if Sir
Sivaswamy’s view were to prevail, ought to have been made in the Indian
Companies Act itself, and yet, they are not in the Indian Companies Act,
but in the Indian Insurance Companies Act ; section 34, for instance,
whiell preseribes special penalties for directors and others who do not file
their accounts within six months after a certain date. The objection
which is being taken to Mr. Patel’s amendment might have been taken
when the Indian Insurance Companies Aet was passed, namely, ‘‘ This is
noi the place, the amenriruent ought to be made in the Indian Compaiiey
Act.”” And yet the Legislature has in section 34 of the Indian Insurance
Companies Act put in a proviso which strictly speaking ought to be in the
Indian Companies Act. Why ? Because it was specially intended for
the Insurance companies. Similarly, this provision is intended to restrict
not all foreign capital but only to protect the steel industry, which is
a basic and vital industry and therefore it is very properly and very
rightly in this place. Besides, the dangers of thus allowing foreign
capital to flood us should not escape the attention of the Honourable
Member. There are tea planting industries. There are the planters of
Assam. There are the mining industries. There are the eoal and the jute
mdustries ; a majority of all these are in the hauds of the foreigners. Tha
Jdumination of the foreiwrn capitalists in these ;rovineces is not unknovm
1o this House. It w:il be within the memory of several Honourable
Members that in 1902 iw attempting to protect the rights of Indian labous
in Assam the late Sir Henry Cotton had to resign his office because the
planter and the foreign capitalist were too powerful and because the Gov-
ernment of the day was under their thumb. That history is likely to be re-
peated unless this amendment is incorporated in the Bill. It may be that
there is some vaguens=ss about this amendinent. For instance, Sir Siva-
swamy Aiyer asked ‘° What is the stage at which you can say that the start-
ing of the business has begun 1’’ I beg most respectfully to point out to
hi:n that there is a Regisrrar of Joint Stoek Companies who issues a certifi-
cate permitting the commencement of a business. There is the statutory,
provision that when ecrtain conditions are satistitd, the Registrar of Jeint
Stock Companies gives a certificate to the cffect that such and such &
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cciapany is authorised to siart its business. trom that day you can take it
that the business has <tarted. (4 Voice : ‘“ What about subsequent
transfers 1 ’’) I will come to that also. Of course there is some vaguerness
in its wording in spite of the absolute necessity of this amendment. But
vwe can correct this as time goes on. To-day this amendment is in the
nature of a warning to the intended bawks who are hovering over the
horizon waiting for an upportunity to descenu on the prey. It will bhe
a warning to them. They will know that there is this entanglement
in its wording in spite of the absolut: necessity of this amendmgent. But
let it be there to-day. And when the time comes, perhaps in Sap-
lcmber, we ourselves wiil find the difficulties which are in the way
of carrying out to the full our intent and purpose. At that time
we will gratefully and ieadily accept such changes as are suggested
by Sir Sivaswamy Aiyer. But to-day it is absolutely necessary that
Incia should feel assured trat in the name of prolection her resources
are not being mortgaged for ever at the altar of foreign capital.
That is the justification for this amendment being passed here and now.
I will make one more observation. I would warn my Honourable friend,
Mr. Devaki Prasad Sinha, if I may, of the dangers of blowing hot and
cold. He cannot support the amendment and condemn the underlying
idea. Similarly, I find my Honourable friend Diwan Bahadur Rama-
chandra Rao in the same position. He likes the idea and yet he condemns
the amendment. My friend Mr. Ramachandra Rao is one of those who
say that they must have the whole Bill and nothing else. (Diwan Bahadur
M. Ramachandra Raeo : *‘ I never said that I should have nothing but
the Bill.”’) That is my view of your attitude. I am glad if I am wrong.
The Honourable Member has given me every impression to hold that view
and even now that impression has noi been at all removed. Therefore,-
Sir, in view of the fact that the acceptance of this amendment is to us
the only indication that the Government are genuinely anxious for the
protection of the indigerous steel indusiry, we are keen expressing it. [
have great pleasure in supporting the amendment.

Mr. M. A Jinnah : T am not one of those who is carried away by
this one idea that I must have the whole Bill and nothing less and nothing
more. But I want my Honourable friend to understand the position a
little more carefully. If it were ler{ 10 me to legislate, if I were in power
to bring in a Bill here and carry it through this House, T might do lots of
things which might please my Honourable friend behind and many other
Members here. But, Sir, I want this House carefully to grasp the issue
that we have got before us and not to be led away by extraneous considera-
tions which are likely to defeat the very object that we have at heart. Now
let us consider the question in a very simple way. What is the object of
this House ! First of all, is this industry going to be protected or not !
(Mr. V. J. Patel : ‘“ If it is Indian.”’) The Honourable Mr. Patel says
““ If it is Indian.”” At present the main portion of this industry is Indian.
(Mr. V. J. Patel : ‘‘Restricted.”’) The Honourable Member says ‘‘ res-
tricted.”” If it were in the hands of Mr. Patel he might turn this country
into Utopia. But we must recognise—and I am no friend of Government,
I am not pleading for Government at all—but we must recognise that
there is a force against us there on the Treasury Bench. And, in order to
get at. something else, outside the immediate object of the Bill which is cer-
tainly desirhble, let us not defeat what is within our reach. It is necessary
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to regulate the fiow of foreign capital. Are you going to-day to risk this
Bill being wrecked in your attempt to sccure that ¢ (Mr. Devaki Prasad
Sinha : ‘‘ Yes.”’) 1 was coming w the Honourable Mr. Sinha. He
is out-and-out a ,wrecker. (Laughter.) (4 Voice : ** There are so many
of us.”’) So fur as he is concerued he honestly and frankly stated in this
House that he wants 1o destvoy this Bill. e said, ** 1f 1 caunot destroy
it I want to lessen the miscluetl and if [ ean wreek this Bill 1 should be
glad.”’ 1 dismiss him entirely trow my éonsideration and 1 will no more
appeal to him during the progress of this Bill. 1 appeal 1o the House and
Mr. Sinha is entirely outside the seope of my appeal because he has con-
" fessed openly that be 1s a wrecker and i will not appeal to him throughout
the various stages of this Bill. (M., Devuki Prasad Simha : ‘1 am
not ashamed of it.””; [ dirl 1iol say that you ueed be ashamed. Now let
us get back_to the subjeet under consideration. The only justifieation for
our giving protection w lhls iudusiry is lite preservation of this industry,
a reasonable promise of its development and lastly—and this is the most
importaut factor—the encouragement ot internal cowpetition. Now, Sir,
are we going to give a monopoly to Tata’s 7 1f so0, our last prineiple which
I just stated nawmely, encourageineut of interual cowmpetition, is gone.
(Mr. Jemnadas M. Mehta @ ** Is there no eapital in India 7' ) If yom
have got capital in India, if the capital in India is going to compete, if
the eapital is so strong, then you bave no fear. Is this House to-day going
to make up its mind that foreign capital is to bg excluded from this coun-
try 7 (Mr. Jamnadas A, Moite ;0 Nov exeluded but restricted.’’) There
1 entirely agree. 1 agree absolutely, wholeheartedly, and fully that foreign
capital should not bave the full low so as to take away the entire fruit of
the labour, skill and the industry of il country. 1 entirely support that
view. Now, Sir, let us look at this amendment.  What 1 feel is the question
as to how to regulate the foreign capital primarily in the interests of India.
If we need it, we must allow the flow, and we must regulate the flow accord-
ing to our best interests, not because it is foreigu capital but because it
is in the best interests of India. That question, 1 venture to submit to the
House, is a very big oue. 1t is a schieme that requires careful considera-
tion, 1 have to the best of my ability followed the observations of the
Fiscal Commission and the various other observations which are made.
But, Sir, I am not prepared at this short notice to commic myself to any
proposal, much less to the terms of this amendment brought forward by Mr.
Patel. Now let us examiue this amendment eareiully. You want it em-
bodied in the Statute. 1 may remind the Honourabie Member from the
Bombay Presidency that the cannot do it so Lightly. It is not a Resolution ;
it is an amendment you are moving, which, if passed, will become the law
of the land. Ilowever 1 appeal to and press the Government, aud the
Honourable Member on the Treasury Bench : ** Please do not delay this
matter of dealing with the question of foreign capital any longer. Remem-
ber, you have initiated this poliey of protection alter a great deal of delay ;
remember you are not free from suspicion, and that is a legitimate charge ;
and if you*want to clear yourself of a very reasonable ground for suspect-
ing your attitude, come out fraunkly and tell this House that you mean
really, earnestly and seriously, to take up this question.”” 1 say, Sir, a
section in the House feels that the Government have got some ulterior
motive or object in coming out with this measure at this monicnt.
I am not going to associate myself with that charge ; but I say that there
-~ L8SLA ° F



2598 LEGISLATIVE ASSEMBLY. [4TH JUNE 1924,

|Mr. M. A. Jinnah.]

is a reasonable ground for this apprehension, as Goverument have delayed
this matter tor a considerable time, and I therefore ask the Government
now, and here to make the position quite clear that there is no foundation
for that suspicion and that this measure is intended really and truly for the
benefit of the Indian industrialist and not with a view to spur foreign
capital behind the tarift wall (o take away the fruits of labour of the people
of India. (A Voice : ** See page 16 of the Tarifi Board’s Report.””) 1
have read it. Therefore, really the position is this. Look at this amend-
ment now and read it carefully. The amendment says that, ** On being
satisfied that at least two-thirds of the capital invested in the business con-
cerned is Indian. =° On the one hand the Honourable Members suspect
the Government, and challenge the bona fides of the Government ; on the
other hand, what is sought to be done by this amendment . Who is to do
this ? Who is to be satistied 7 The Governor General in Council. 1t
shows an extraordinary mentality, if 1 may say so. (.1 Vewe : It is
inevitable.”’) Why is it inevitable ! Personally, Sir, if 1 had the choice
of these two amendments, 1 would certainly prefer the latter. 1f you say
that the Government have got that motive, that they have not come forward
for the purpose of protecting industry but wo give an impetus to the flow of
foreign capital, aud vet that they are to be satisied, and you are giving
all power to them, 1 cannot understand this mentality. Therefore, Sir, I
strongly object ou that ground alone. 1 will deal with the second amend-
ment when it is moved. 1 do not say that 1 am in favour of it, but 1 strong-
ly object to this amendment.

Then there is one more thing 1 want to say. Mr. Devaki Prasad Sinha
actually went to the length of saying that you have got two European
companies mentioned by the Tariff Board and they have started and
are well on their way to get steel from below the earih, and are you going
to allow them to exist ? Sir, 1 do most earnestly and seriously appeal
to this House. Are you going to exclude those companies which have
already come into existence ? (Voices : ** No.’’) Is that the feeling
and opinion of this House ? Is that the way you are going to treat a

Mr. Devaki Prasad 8inha : I did not say that they should be excluded.
I said that protection given to the steel industry should not be protection
given to a steel industry the majority of the shareholders of which were
Europeans.

Mr. M. A Jinnah : I am very glad really that I misunderstood my
Honourable friend and withdraw at once every word 1 said as criticism.
1 therefore understand that the only object of those who are now pressing for
this principle to be embodied in this Bill is really to regulate the future
flow of foreign eapital in this country. That being so, 1 entirely agree
with my friend, Sir Sivaswamy Aiyer. As he said, this is not a suitable
place, nor can you deal with this matter by a small amendment of this
character. 1 am in full agreenent that the House should carefully con-
sider the matter and that there must be a proper well-considered legislative
measure, and if the Government do not bring it—although they say they
are anxious to cousider the matter—if they do not, 1 will ask my Honour-
able friend Mr. Patel to bring in a Bill, and 1 feel confident that any Bill
which is intended for the¢ welfare and benefit of India will have the full
support of this House, and we shall carry it in spite of the (Government,
and let them then exercise aty power they like.



L]

THE STEEL INDUSTRY (PROTECTION) BILL. 2599

The Honourable 8ir Basil Blackett (Finance Member) : Sir, while
T do not for a moment doubt that your ruling on the subjeet of this
amendment was corect, namely, that it was in order, I would observe that
it has some disadvantages. We have had three second reading debates
on the subjeet of this Bill and we are finding some diffieulty in making
progress with the consideration of the clauses in spite of the fact that
in addition to three such second reading debates it has been fully con-
sidered by a Seclect Committee working under pressure for two days.
To-day we have raised by this amendment a major subject, a very big
and important subject. which is accidental to the Bill, but not a neces-
sary part of any Bill of this sort. Owing to your ruling, we are
apparently to be saved from another second reading debate on another
aceidental subject. namely. the effeet of protection on labour legislation.
When an important departure is taken. such as the Government and the
House are takimg now in the introduction of the Bill in accordance with
the principle already accepted of protection for Indian industries. it is
quite clear that other big subjects are very distinetly affected. The
intraduction of a Bill to proteet the steel industry as it is part of a
general poliey of the introduction of protection for such Indian industries
as can eventually establish themselves on their own foundations. brings
up at onee before those who are considering the subject. the question
of labour legislation. faetory legislation. and in this case Companies
Act législation in regard to the importation of foreign capifal. The fact
that you have decided on this poliey undoubtedly makes it important
that certain subjeets which arise with the industrialization of a country
should he considered. One of those subjeets is labour legislation. An-
other of those subjeets is the conditions under which foreign ecapital
should be permitted to enter. But if we are to conduet our debates in
orderly fashion and pass our legislation in orderly fashion, we must
make some attempt to deal with each subjeet on its merits, one subject
at a time. Legislation regarding the conditions on which trades unions
are to be recognised is not legislation that you ean usefully or fruitfully
carrv by tacking on to a Bill for the protection of steel clauses in regard
to labour legislation. Similarly, the subject of the introduction of foreign
capital into India is not a subjeet. T submit. which yvou can usefully or
fruitfully tackle in an amendment to a particular clause of this particular
Bill. Tt is a subjeet you must deal with by itself, and it is a verv
difficult subject. There is some obscurity, some confusion of thought,
T think. as to which particular amendment we are disenssing. I imagine
that T should he out of order. however, if T diseussed any partienlar amend-
ment other than the one of Mr. Patel :

** On being satisfied that at least two-thirds of the capital invested in the
business concerned is Indian.’’

But T hope the House will allow me, if T may, first of all to deal a little
broadly with this whole problem of the importation of foreign capital
into India. T think it was in my Budget speech a year ago that T ex-
pressed the view that there were practically no limits to the amount of
eapital that could be usefully expended in India on development. T have
not observed, since T came ont. any very free flow of foreign capital into
India. Tt has been. T am afraid. the other way. and though I hope there
will be no difficulties about placing a 20 crore lodn this vear in accordance
with the Budget programme in this country, I have seen suggestions,
from Swadeshi sources as far as T could make out. that T should go to
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England for the money in order mnot to drain the Bombay market. I
have no desire to go to England for the money. and I trust that the Indian
capitalist will show by his readiness to subseribe to that 20 crore loan
that there is mo reason for my doing so. But undoubtedly one of -the
difficulties of continuing even the Government’s programme of capital
development in India is the limitation of the ecapital available in t,.his
country. I was very glad this vear when we were able to avoid a sterling
loan. It is mueh too soon to say what will happen next year, but T am
sure the House will acree that our poliey should be not to borrow in
sterling unless we have to. to horrow in India for our capital expenditure
when we ean. 1 have every syvmpathy, like all the other speakers. for, if
T may use the word without offence, the sentiment that underlies this
amendment. That sentiment ix based on various reasons of public expedi-
ency, of political motive. Dnt it i a sentiment which, T submit, may
land India in real diffienlties if it is given way to too much. The subject
of the importation of foreizn capital is one which has always eropped
up when protection is adopted in any cowntry. T have here a guotation
from perhaps one of the ereatest men who ever founded a new country,
Alexander Hamilton :

¢¢ Tt is not impossible,’’ (he writes in regard to the admission of foreign capital),
¢ that there mav be mersons disposed to look with a jealous eve on the introduction
of foreign capital as if it were an instrument to deprive onv own eitizens of the profits
of our own industry. But perhaps there never eould he n more unreasonable jealousy.
Instead of being viewed ns a rival, it ought to be considered as a most valuable
auxiliary, conduecing to pnt in motion n greater quantity of produetive lahour and a
greater portion of useful enterprise than conld exist withont jt. Tt is at least evident
that in a countrv situated like the Tnited States, with nn infinite fund of resources

yet to be unfolded, every farthing of foreigm capital which is laid out in internal
ameliorations and in industrial establishments of a permanent nature is a precions

acquisition.’’

That is not to say that there is no objection to the introduction of foreign
capital, but foreign capital is a danger only in certain circumstances.
Tt is a danger if it ean come in in such eircumstances that it exploits the
resources and the lahonr of the countrv into which it comes and at the
same time is strong enough to kill internal competition. Tt is when it
comes in with a view to killing internal eompetition and destroying, if
they exist. pre-existing industries or preventing the establishment of rival
indigenous industries. that it becomes a danger. Otherwise I maintain
that it is almost an unmixed gnod. People talk about the drain that
foreign capital ecauses. Well, the first drain is the drain of the foreign
capital into Tndia. TIntil von drain the foreioen capital here, you cannot
even begin the drain the other wav. If, withont that drain of foreign
capital from abroad. the industry of Tndia is not developed, there are
no profits to drain away. India has, after all, even in the worst of cir-
cumstances, got labour employned and the actual presence here of 1 large
amount of capital assets ereated by the importation of foreign capital,—
all that before there can be anv drain abroad. But T go further than
that, in the case that we are diseussing now. One of the very definite
objeets of this Bill, as stated by the Tariff Board themselves, is not merely
to maintain the existence of the Jamshedpur steel industry. but to en-
courage internal compeiition with that industry. That industry will,
T submit, not be encouraged unless von leave a considerable freedom to
foreign capital to come in.and help to estublish competitive industries.
The only justification for a Bill to protect the steel industry must, I

"
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submit, be that in the long run it will inerease the national dividend of
India. Now will you inerease the national dividend of India if you
couple with your Bill for protection, conditions preventing such foreign
capital as is dribbling in here now from going on dribbling in here !
You will thereby not inerease the pace at which India is being developed.
Yon will meanwhile hand the country over, as has been pointed out, to the
mercies of one iron and steel eompany, which, however entirely Indian it
may bhe, has not and cannot have a5 its first interest, the reduction of the
price of steel to the consumer of steel in India. Mr. Patel is not alto-
vether illogical because 1 think his view is that this Bill is a bad Bill and
that we ought to have introduced a Bill to buy up the Tata Iron and
Steel Company.
Mr. V. J. Patel : Or share the profits.

The Honourable 8ir Basil Blackett : Or to share the profits. But
if this is not a Bill simply for the Tata Iron and Stecl Company its justifi-
eation must be that it ereates eonditions which will lead to the establish-
ment of competitive iron and steel industries in this country and that in
the long run India will supply herself with a far larger proportion of her
steel than she does at present at. on the whole. a price not very much
nigher, if at all, than the price she would have had to pay for imported
steel. An amendment of this sort will. T «nbhmit. go quite eontrary to
the whole purpose of the Bill. namely, to establish the industrial strength
of India in the matter of steel on firm foundations. The Government have
been asked what then they are going to do about it ? Mr. Jinnah has
even ventured to suggest that there may be suspicion of the Government
in this matter. Mr. Jamnadas Mehta did not hesitate—at any rate ths
day before vesterday—to mention his suspicions. In faet he said that
he felt it necessary to get down on all fours and look on all sides of this
Bill to see just what the damage was that the Government were trving
to do to India by this Bill. T would suggest to Mr. Mehta that he should
acdept the more human position of standing upright and take hold of
this Bill in both hands while he can. But these unworthy suspicions do
;m]t "E.al:e us any further. (Mr. Jamnadas M. Mchta : ‘“ They are histori-
cal.”)

I have expressed at short notice a few of the views that can be held
in regard to foreign eapital. Tt is a question which undoubtedly requires
very careful examination. T am not sure, speaking for myself, that T
should be willing to subscribe tn either the minority or the majority report
of the Fiseal Commission. and T know that a zood many people hold
different views on the subjeet. T have here a book by a man who I think
was a member of that Commission—Professor (oyajee—which contains
sorne very valuable thinking on this subjeet. The Government undoubtedly
will have to introdnce in due course legislation to deal with this subject, but
T am inclined to agree with Professor Covajee’s conclusion. T will, if
T may. read it to vou because I think it sums up the subject very well :

““ Our conclusion is that there are strong reasons for pausing before adopting
any course which restriets the free flow of foreign capital into Indin. We have to
consider the fact that conditions essential to exploitation by foreign eapital are a
matter of the past so far as Tndin is coneerned ; that n vust amount of foreign capital
is emsentinl for anything like an adequate industrial development of the country :
that under present circumstances of thie world’s eapital resources, nothing like thix
adequate supply of foreign ecapital is likely to be attraected to the country ; that
artificial remedies for the nationalisation of foreign capital have not proved successful
in any tountry ; finally, that the competition of foreign eapitnl wonld lighten the

i
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burden of protection on the Indinn consumer, would shorten the period of infaney
of our industrics and would give us the much needed experience, organisation and
industrial environment. Nothing is to he lost by delaying the formulation of a
poliey of restrictive character until we ean read the signs of the times. ™

I have no definite proposal to make. T cannot on behalf of Govern-
ment promise that legislation of a particular character will be brought
in at a particular date ; but the Government would be very ready. I am
sure, to consider—possibly in consultation with a commitiee of this House
it the House desire it so. or in such form as might appeal to the House
in general—the whole of this very diffieult question with a view to
legislation. it necessary. to amend the Companies Act. I would submit
to this House that after the long discussion we have had to-day, and in
view of the reasons for hastening the consideration of the Bill, that the
Ifouse should be content with that assurance on behalf of the Government
and should not press for the inclusion in this partieular Bill of any
particular amendment. I would point out that neither. as far as I ean
see, anybody in this House nor the Government have any suitable amend-
ment even adumbrated.

Mr. W. 8. J. Willson (Associated Chambers of Commerce : Nomi-
nated Non-Official) : Sir. the amendment before the House and the dis-
enssion thereon have brought out that there ix a great deal of confusion
of thought in this matter. Many Members seem to think that when you
use the word ‘‘ Protection '’ you mean protecting everybody and every-
thing all the wav as vou gmo along. We should realise I think that the
word ‘‘ Protection '’ really means the opposite of Free Trade and we
should not. when we bring in a Bill for the purpose of affording protec-
tion to the steel trade, try to proteet a great many other things in the
one Bill. For my part I am a great deal more in sympathy with the
clauses which it was sought to introduce in regard to labour, than I am
with the elauses which it is sought to introduce in restriction of ‘¢ foreign "’
capital. The former, the protection of labour. seems to me to be in no
way contrary to the spirit of the Bill. The protection of Indian capital

and investors seems to me, however, to be decidedly contrary to the head-
ing of the Bill which is :

¢¢ A Bill to provide for the fostering and developing of the stecl industry in India.”?

To attempt to tack on to that Bill any clause cireumsecribing your capital
is not to ‘‘ foster and develop '’ the industry of India but to undevelby
it and to hamper it. With the aspiration—or, as the Honourable Sir
Basil Blackett says, the sentiment-—underlying this amendment I hava
a certain amount of sympathy ; but T have a great deal more sympathy

with the sentiment underlying a protection of labour which does not aim
at the root of the Bill.

I oppose this amendment on the two grounds of principle and practice.
I say that the principle is bad and T say that the practice is next to im-
possibie. Think for one moment how you wonld earry it out. It is
proposed that the eapital should be proved—proved, mind vou—to he
two-thirds Indian and one-third anything else. Now, Sir, before the
Gioevernment could pay out the bounties which by this Bill we seek to
grant to the steel industry, the Government would have to be satisfied
that the company contained either two-thirds—or any other figure you
like to mention—of ‘‘ Indian’’ capital. How ecould they possibly do
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it 7 1If they study the list of sharcholders, they may see on it a gentle-
man by the name of ** Cooper.”” How are they going to know if he is
a Bombay Parsi or a European ! Similarly, they may come across a
Jewish name : is it a Baghdadi Jew, an Indian dew, or a foreigner ! Then
there is the gquestion of ‘¢ Benami.”’ 1 will not say anything of
*“ Benami "’ : you all know ali about it and you know perfeetly well that
if any foreigner—a German or an American—asked an Indian bank to
hold his shares in their name they would do it.  If they asked a solicitor
to hold shares on their hehalt, he would do it. It would even be possible
for them to float & company and hold the shares. It would be possible
also to have trustees who can hold shares for them in apy company they
itke.  You cannot get at the root of the evil and the only time you really
find it out. is when there is a war when it is a serious and a military
offence to be holding a stock for a German. So much for praetice. That
much for the practical part of it. Or again you could have a company.
The company might have a very small capital of ordinary shares. The
Indian ecapital might be a very large proportion in preference shares,
bhut with no vote. Therefore. that company. with two-thirds or more of
ihe capital being Indian which would have no say in the matter, would
have no practical control. would yet either come within the terms of the
deeision which Government have (o take. or Government would take—
they might take—one or iwo Years 1o make up their minds ! 1 feel con-
fident that no Governmeni Member would undertake to carry this out,—
but the only persen who would ever undertake te earry it out would be
a lawyer, and his decision would be liable 1o appeal, and it would be
deeided five years hence in the House of Lords.

I would like to refer to some remarks which fell from my Honourable
friend Pandit Madan Mohan Malaviya this morning in which, 1f I may
say 50, 1 think he sought to draw before the House a very unfair conelu-
sion, a conclusion which might mislead a great muany of the Members.
He  attempted to show that British legislation. especially the Trade
Facilities Act, exeluded foreigners. lle guoted this seetion—l am not
sure if he quoted the whole of it.—but he said that the Trades Aet pro-
vided that :

“‘ Provided no credit shall be granted by the Board under this section to an
alien or u firm in which the Majority of the parties are aliens or to a company whose

British subjects do not form a majority of the D:rettors where a majority of the
voting power is not in the hands of British subjects.’

Now, was it fair to trail that before this House and represent to the
House that Great Britain’s legislation attempted to confine itself to
Englishmen ? It does nothing of the kind. There is nothing to stop
Indians in quantities from going to England and starting Indian companies
there to their heart’s content, and any of you who have been to England
recently know that the place is really flooded with Indians.

Then Mr, Patel and Mr. Mehta both had the idea that ** Protection ”’
meant the protection of Swadeshi enterprise. Now that is an entirely
separate thing altogether and it must be separately dealt with. To
attempt to do it in this Bill is to attempt the impossible, as I have just
pointed out ; and a,et.ondlv. allow me to put before you the case from the
industrialists’ point of view. As an industrialist all my life, I may tell
you that you cannot develop the steel or any other Il'ldllhtl\’ if you are
going to put power into the hands of Government and enable them to
control, cramp and limit it. You must allow your management to have



2604 LEGISLATIVE ASSEMBLY. [4TH JUNE 1924.

[Mr. W. 8. J. Willson.]

an absolutely free hand to conduet the business in their own way. You
should neither approach the Government for any help nor give the Govern-
ment any right to interfere in your process. 1f you insert this clause
in the Bill, you will be first of all casting upon Government a responsi-
bility, whieh, in my opinion. they could not undertake, and in the second
place, if they did undertake it, it would be extremely undesirable and it
would affect the industry very adversely. On the principle whether it is
desirable even to exclude foreign capital, there again 1 am under no mis-
apprehension whatever myself. You have the Tata Company, which is
admittedly an lndian Company. conceived and started by Indian brains,
and floated with Indian money in the first instance. But i you are
going to lay down the prineciple that all your protected industries should
be the same, then you are going to get into the same difficulties as the
Tata Company have got into. No matter what concern you are floating.
you cannot guarantee its success. 1ou have to take a trade risk in all
your commercial ventures. 1i you iake a trade risk in something and
lose your money, as Tata’s did, and i1 you become sufficiently hard pressed
for money, it is useless to be told to go 1o Indians for the monew, which
you cannot get ; vou would, if vou were sufficiently pressed, borrow from
the devil. Therefore, Sir, what is the usc of putting into the Bill any
such restrictive clauses which will defeai your object when you really
want money ? You have now the very fine Tata Company. You have
two other companies, one called the Indian lron and Steel Company and
the bulk of its capital is subscribed, I am told, by Indians. They can
raise no more capital ; that company cannot start work at all. Now is
it better that you should have the Indian Steel and lron Company with
a certain amount of its capital paid up remaining stagnant, because it
cannot do anything, it cannot develop the industries of the country, or
would it be better that it should be allowed to go to the open market for
money ! In short, let us assume for the moment that the Tata Company
was not an Indian company. Is it better that you should have all the
iron ore lying useless under the ground or is it better that you should
have 90,000 people living on it. of whom say 89,500 are Indians ¥ Which
is better ? Do you want to develop the country or not ¢ There is also
another eompany which has been meniioned in the Tariff Board Report,
the Associated Steel Company of Asia. 1 believe again—certainly I am
told—that the bulic of their capital is Indian. They have not started
work. I do not expect they will be able to start work, as far as I can
i:’nftlkqdout for want of capital. So 1 say on principle this is an essentially
dad 1dea.

Apart from that, speaking for the interests which 1 naturally
represent, I feel strongly that if it is sought to tuck on to this Bill any
clause which to my mind has nothing to do with the Bill, then I say quite
frankly, that if that clause is passed in this House, it is aimed at capitalists
such as us and, if you aim at throwing such as us out, of the secope of the
Bill, then I do not know how the Government are going to proceed with
the Bill, or whether they will withdraw it but if this elause is passed this
afternoon, then 1 shall cast my vote on the side of those who would throw
the Bill out.

There is just one point more, Sir.

: Now let us assume that you ar
all Indian shareholders in an Indian rest . Ssume that you are

ricted Company and nothing else.
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The day will come when you will all die, a very cheerful prospect always
open to every one of us. When you die, how is your money to be realised ?
Even if you do not die, you may want to sell your shares ; you may always
want to sell your shares. But if you have any such restrictions in your
articles of association, you are eramping your own market and you cannot
sell your own shares. To those of you who do not know it, I will give a
concrete instance. I have shares in & Company which has restrictions on
transfer. My honest belief is that those shares are worth Rs. 200 each
as against their original value of Rs. 100, but I cannot get more than
Rs. 125 for no other earthly reason than that the market is cramped.
You must as investors have an open market for your shares.

These are the few remarks that 1 wish to make, and I think the House
will do very well to bear them in mind from the praetical point of view.
As an investor, do nothing to eramp your own activities, always be free
to realise your property whenever you wish to do so, and above all, do
pot tack on to what appears to me a straightforward Bill, a clause which
will alienate such sympathies as my own.

Mr. President : Mr. Dumasia.

Mr. Bipin Chandra Pal (Caleutta : Non-Mubhgmmadan Urban) : Sir,
I want to ask you only one question. with your permission. Am I visible
or invisible ?

Mr. President : I have called upon Mr. Dumasia to speak.

Mr. Bipin Chandra Pal : Thank you, Sir.

Mr. N. M. Dumasia (Bombay City : Non-Muhammadan Urban) :
N this amendment is not only impracticable but, considering the con-
ditions through which the country is passing. it is positively injurious
to the best interests of the country. We have heard about sentiment
being against foreign capital. I can say, Sir, that that was not so during
the post-war boom. The price of the shares of the Tata Iron and Steel
Company were raised in the share markets by the reports that foreign
capital was to be brought to this country in eonnection with this enter-
prise. So, Sir, the sentiment against foreign capital is not so very strong
as it is made out to he. If it were not for foreign eapitzl, India would
have remained in an undeveloped condition. (An Honourable Member :
‘¢ No.”’) Sir, that is a matter on which there can be a difference of opinion.
Foreign capital, in spite of the drain, which nobody denies. has done a lot
of good to this countryv. We do not need to go far to prove this. If it
were not for foreign capital, if it were not for foreigners taking deben-
tures of this very Tata Iron and Steel (Company. the Company would
have gone into liquidation, as is stated in the Report of the Tariff Board,
in 1922. This is the hard fact, which vou cannot denyv. and. Sir, as I
said, this amendment is impracticable because, how can you decide as
to whether Indian eapital is one-third or two-thirds ! Sir, those people
who oppose this Bill do so on the ground that it imposes a burden upon
the tax-payer and the consumer. Are you going to perpetuate that
burden upon the tax-payers and consumers ? Sir, if you eliminate
foreign competition, if you eliminate internal competition, then, as night
follows day, you are going to perpetuate this burden upon poor consu-
mers. 5o, Sir, those who are against imposing this burden must oppose
this amendment. Monopolist interests are mowe injurious than proteec-
tion. And, as my Honourable friend opposite said : *“ Are we going to
put this noose round the ngck of consumers,and give the rope into the

L83LA E
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hands of the Tata Iron and Steel Company ? ' Well, it will be an evil
day for India when foreign capital ceases to flow into this country.

Sir, why is this company suffering ¢ It is on account of the want
of capital. You could not get capital in India at 10 per cent. or 12 per
cent. and that is the very reason why this company is throttled. In
European countries you can get capital at 3 per cent. and 4 per cent.
Why should India not take advantage of that cheap eapital and develop
her resources ? This is the one industry which will enrich the nation.
This is the one industry which will change the industrial face not only
of India but of Asia. If this industry is to thrive, then we must admit
internal competition. We must welecome foreign capital,—if it is cheap
capital and if our other interests do not suffer by the admission of this
capital into India. Sir. everybody is agreed to give protection to the
struggling industry, which I say has been kept alive by the tremendous
sacrifices which the agent of this company has made. There have been
mistakes in the past. There have been sins of omission and commission,
but that is no reason why we should now handicap or kill an industry
upon which the future of this country depends. But, if it is to be
fully developed. then. Sir, we must welcome foreign capital. In India
capital is not only shy, but at present there is no capital. That capital
has been taken away from India by the eurrency legislation— I mean
the muddle of the Reverse Council Bills. India has suffered much. But,
Sir, India will be the greatest sufferer if it is deprived of the benefits
of %oreign capital. With these remarks I oppose the amendment.

Mr. Bipin Chandra Pal : Sir, it is a great relicf to me personally to
be assured that I have not already been transported to the realm of the
unknown and the unseen. Now, Sir, coming to thi: amendment, it seems
to me that, though some of us, if not most, fully agrce with the spirit of it,
the wording is difficult, if not impossible, 1o fully accept. We agree that
Indian capital should be encouraged but we also know that, unless we
encourage foreign capital to come to thix country under such conditions
as foreign capital is invited and tempted to go to other countries that are
subjeet to a national government, it will be imposible for us to foster
our industries. My friend Mr. Joshi has said that there is no distinetion
between foreign and indigenous ecapital. All capital, Sir, is one and all
capitalists also are one, whether they are brown or white. They have
their specizl interests and it would be prejudicial to the general interests
of the country if we were to bind ourselves hand and foot and place our-
selves at the mercy of indigenous capital. Dut what I want, at the same
time, is this, that whatever capital receives protection from the State
ought to be controlled in the interests of the general public by the State
iteelf. With regard to this particular matter, it seems to me that we
need not accent the wording of Mr. Patel’s amendinent, which will place
serious difficulties in the way first of practical admini-tration, for we should
have to start inquisitorial examinations into the share list of every com-
pany that is started in India for the promotion of :teel manufacture, and
even then it will be diffieult for us to calculate exactly whether two-thirds
of the capital is Indian or not. The first diffieulty will be the definition
of the word *‘ Indian *’. Will Sir Basil Blackett be an Indian according
to the terms of this clause if he were to lay out all his savings, taken from
our pocket, for the development of the steel industry ? I think I should
welcome him and all the Government Member's who put by and lay out all
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their savings in India instead of taking them home and laying them out in
England. (Mr. V. .J. Potel : ‘“ And not send profits home.’”’) That will
‘be one diffieulty. Will he be an Indian according to the terms of this
amendmeni or not 7 DBesides this, if Britishers send their money to this
country, why should we reject them ? If Americans send their money
here, why should we reject them ? All that we want is not the exclusion
from India either of foreign money or even of foreign brains, but what
1 want is indigenous national eontrol of whatever money comes from out-
side to India and whatever brains also are imported for our benefit and
for their profit. That is what I want and in view of this it seems to me—
I do not know. Sir, if you will rule me out of order, I dare not move an
amendment unless you give me permission—but I would alter the wording
oi this amendment in this way. Pandit Madan Mohan Malaviya has
pointed out what was known to most, if not all of you, the settled policy of
the Government as recorded in the Minority Report of the Fiscal Com-
mission. The settled poliey of the Government is that no concession should
be given to any firms in regard to industries in India unless such firms
have a rupee capital. You might include this condition here ‘* ou heing
satisfied that whatever firms or companies or persons are engaged in the
manufacture of steel have a rupee capital.”” That is the first condition.
The second condition is that they have an Indian directorate, that is,
that they have a certain pereentage, a certain proportion, of Indian direc-
tors. And the third, which is the most important of all, is that they allow
facilities for Indian apprentices to be trained in their works. I would
therefore suggest, Sir, that in place of Mr. Patel’s wording, we should
have the following :

¢ On being satisfied that these firms, companics, businesses or persons satisfy

these conditions, namely, that they have a rupee capital, that they have Indian directors
and that they allow facilities for Indian apprentices to be trained in their works.”’

Mr. K. G. Lohokare : It is there.
Mr. Bipin Chandra Pal : Not in Mr. Patel’s amendment.

Mr. K. G. Lohokare : It is there in my amendment. Exactly the
same words occur there.

Mr. Bipin Chandra Pal : If it be there, then I support your amend-
ment. I do not know if it has been ruled out of order or not.

Mr. K. G. Lohokare : It has not been ruled out of order.

Mr. Bipin Chandra Pal : If that is so, Sir, I appeal to the House to
accept Mr. Liohokare’s amendment to this extent only and no further, that
is, incorporate the settled policy of the Government in this elause, namely,
that the Governor General in Couneil shall be satisfied that any company
or firms or persons engaged in steel and iron manufacture and receiving
bounties from the State fulfil these conditions. This is all 1 wanted to
say and I thank you. Sir, again for having given me this opportunity of
Feuring my own voice in this Chamber.

Pandit Madan Mohan Malaviya : Sir, the discussion has been very
comprchensive and it is necessary that we should bring the attention of
the House to the points that really arise in thiy debate. We have heard
a great deal about the advantages of not restricting the flow of foreign
capital into this country. We have also heard a great deal about the
advantages whic}} will result to this country if we invite foreigners to come
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and oblige us by starting factorics and helping tne rapid industrialisation
of this country. But, Sir, that is not the point before the House on the
amendment. The very limited quesiion that arises in this case is whether
taxes raised from the people in the shape of higher import duties on steel
should be used in giving bounties to Indian companies or even to foreign
companies that might be started to manufacture steel here. We are not
shutting out foreign capital by the amendment which is now before the
House. The amendment allows that 25 per cent. of the capital may be
non-Indian. And beyond that. it limits its operation to the future. It
does not prevent other companies coming and being established in this
country. They are free to do so until we pass legislation to prevent it.
But at present the amendment does not suggest that we should prevent
the coming in of foreign capital into this country. All that it seeks to do
18 to ensure that taxes raised from the people shall not be spent in
giving bounties to and either, directly or indirectly, encouraging foreign
companies to establish themselves in this country. In that view, all
the discourse that has been given to the House by Sir Basil Blackett
becomes irrelevant. But, as he has been pleased to give it to us, and
as Mr. Willson followed on the same lines, it is necessary to point out
some truths, which though they may not be familiar to Sir Basil Blackett,
are yet familiar to many an under-graduate of Indian universities who
failed to obtain a degree. I think, Sir, the knowledge of such under-
graduates is more real and their aspiration for the welfare of their
country deeper than Sir Basil Blackett will elaim is his for Indians.
Now, Sir, there is a very important point that is overlooked when we
talk of foreign capital. Foreign capital has already been invested in
too large a measure in India. lIs there any Member of this House who
is unaware, is Sir Basil Blackett unaware, that foreign eapital is invested
in a large measure in India ? 1Is not India paying enormously in the
shape of interest on the foreign capital that is invested in this country ?
And is not England the richer for receiving all the interest which it has
received during the last 75 or 100 years on sueh capital ?

The Honourable 8ir Basil Blackett : Is not India the richer also ?

Pandit Madan Mohan Malaviys : India is richer not in the sense in
which we Indians understand it, Lut in the sense in which Sir Basil
Blackett or an Englishman underst inds it. India is not richer for the
interest which it has to pay to foreign companies and foreign subseribers,
There is a great distinction, Sir, between utilising foreign capital and
Landing over the management of one’s country ‘s enterprises to foreigner.s.
The Japanese have seen it. They are willing to obtain as much foreign
capital as they can on loan. We, Indians, are also willing to obtain
toreign capital on loan when we need it and have the power to do so. But
we refuse to be misled by the talk of the disadvantages which will result
to this country from shutting out unrestricted foreign capital. If the
Government becomes national, as I do hope it will become before long, we
shall h'h_(m' to our English fellow-subjects that we too have a little sense
and a little undlerstanding of these questions.  [f India eould borrow 500
crores for starting so many lines of railways, if India ean borrow so much
in erder to help railways to be extended and improved in this country
wl'ly eannot a national Indian Government borrow to promote large indu.saz
tries, to supply cash and credit to them in order that they might flourish
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and grow ? If India had the power to keep all the cash balances which are
at present held in England and to help merchants and traders in this
country with a part of that cash, India would be richer than it is to-day.
Sir Basil Blackett has asked if India is not richer for the investment of
foreign capital in this country. 1 wish it were so, but he knows it is not
and every schoolboy here knmows it is not. I do mot say every schoolboy
in the world knows it, but every Indian schoolboy knows that it is not.
Indians see a very realistic picture before themselves. Indians see that
from the time when their British fellow-subjects took the responsibility
of administering the affairs of this country, they have used their power to
discourage Indian industries and mot to encourage them. Indians know
that in the meantime Fngland has grown rich on the poliey of protection
which she pursued in her earlier years and ou the poliey of free trade
which she pursued during later years. Indians also know that during
this very period, every other great modern country has grown rich by
pursuing a policy of protection which it has not been in the power of
Indians to pnrsue. There is a passage in the Report of the Indian Fiscal
Commission to which I invite attention and in which the matter is ex-
plained very fully. In paragraph 58 of their Report the Fiscal Commis-
sion say :

‘¢ The protectionist fecling in India to which we have referred is strengthened
by a consideration of the tariff systems prevailing gencrally throughout the world
and the relatively backward condition of Indian industries under a poliey of free
trade. With the exception of the United Kingdom all the great industrial natious
of the world shelter their industries behind a protective wall, and claim to owe their
prosperity to the tariff protection which they enjoy. The general movement in Europe
towards free trade, which appeared to be setting in with the conclusion of the famous
commereial treaty between Englund and France in 1860, lasted only for a few years,
and was followed by a strong reaction, never perhaps stronger than in reecent years,
towards protection. In 1879, Germany definitely adopted a policy of protection, frow
which she has never departed, and under which she had made up to the outbreak of
the war astonishing industrial progress. In 1881, France turned her back on the free
trade tendencies which had never really met with popular approval. In 1899, Japan,
freed from the trammels of the treaty restrictions, utilised her autonomy to est:blish
a protective tariff, which was considerably intensified in 1911. The United Stutes,
industrially one of the forcmost countries in the world, has had ever simce the time
of the Civil War a very high protective tariff, and at the present moment appears
to contemplate raising it still higher. The British Dominions too have without
exception utilised the right of framing their tariff policies in their own interests to
protect their industries by high duties.”’

Now, 8ir, if Indian were free to develop its industries by
means of high protective duties, India would not be the poor country
which it is to-day. 1 submit therefore that no one should be led away by
the idea that we desire to shut out foreign capital altogether. But in
the first instance we want to tap our own resources. If the Indian people
can give 20 crores or 30 crores or 50 crores that is needed by the Govern-
ment. almost every year, is there any justification for any Government
Member saying that capital will not be available in India for developing
the few large industries with which we are at presen‘ concerned ? T feel,
Sir, that it India has found all this money, if India found a hundred
millions to be given to ‘the British Government during the time of the
war, if India has found all the money that has been needed during the
recent years by Government loans, we can very well expeet that with a
definite national pollcy_of protection Indians will yet be able to give a
sum which will not be inconsiderable for the development of their indus-
tries. Therefore, there are two points which should be borne in mind.
The oh,]ect_ is not to shut out’all foro_ign capitadl. We have already said
that wé wish our English fellow-subjects to work fogether with us. If
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they will do so, they will find that we are absolutely fair to them. Even
if they do not show any inclination at present to be fair to us, we desire,
in the fond hope that they will yet become so in the future, that they
should come and establish themselves in this country as partners with their
Indian fellow-subjeets in the firms which may be established in India.
But, unfortunately, they want that they should have the whole show to
themselves. That is where the trouble ecomes in. We refuse, as Members
representing the people, to consent to a policy by which we shall invite
foreigners to establish themselves and their industries in this country in
which Indians will not have a share. The Fiscal Commission, therefore,
holding the views to which I have made a reference, unanimously recom-
mended three points. They fought shy of certain difficulties which have
been mentioned in the debate. They were agreed that three things should
be guaranteed, namely :

¢ That in all such cases where the Indian Government is granting concessions
or where the Indian tax-payers’ money is being devoted to the stimulation of an
enterprise, it is reasonable that special stress should be laid on the Imdian character

of the companies thus favoured. In all such cases we think it would be reasonable
to insist that companies enjoying such concessions should be incorporated and registered

in India with rupee eapital.’’

Not one word has been said either by Sir Basil Blackett or by any other
Member who has spoken here, against the inclusion of this provision in
this Bill. So this requires no further examination.

Secondly, they say : .
¢¢ That there should be a reasonable proportion of Indian directors on the Board.’’

When there are three Indian Members, Sir, on the Executive Council of
the Government of India, it is certainly time that Members on the Gov-
ernment Benches should drop the idea of urging that there would be any
difficulty in accepting a proposition like this, particularly in view of the

fact that one of their Colleagues, Mr. A. C. Chatterjee, has already said
more than once :

‘¢ That no concession should be given to any firms in regard to industries in Indin,
unless such firms have a rupee capital, unless such firms have a proportion, at any
rate, of Indian directors, and unless such firms allow facilities for Indian apprentices
to be trained in their works. This has been mentioned more than once, and I can

only repeat this declaration.’’

We are disappointed that the Government have neither included any pro-
vision of this character in the Bill, nor have the Members of Government
up to this time given any indication in the debate that they are prepared
1o include those provisions at least which were accepted on behalf of Gov-
ernment on earlier occasions. It is in this position that we have to discuss
this question. Now, it has been said that it is not to help Tata’s alone
that the Bill is being passed. The Ilonourable Sir Basil Blackett spoke
the truth, so far as the object of the Bill is coneerned, when he said—I am
not imputing any unworthy motives to Government—I take the words of
Sir Basil Blackett and the Preamble as it stands before the Ilouse. The
Preamble says, as Mr. Willson has drawn attention, that the object is to
foster and develop the steel industry in this country, whoever may be the
manafacturer. That is not the econcern of this Bill. Sir Basil Blackett
went forther and said that the justifiecation for the Bill was not that it
would help Tata’s, but that it would encourage and foster a policy of the
development of the steel industry in India. ‘It is exactly to this aspect of
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the Bill that we raise an objection. Mr. Willson asked whether it would
have been better that all our resources should have remained in the bowels
of mother earth than that foreign capitalists came here and established
themnselves and gave employment to a large number of the population.
I say definitely, Sir, that that is not a fair question to put. The fair
question to put is, whether a fair and honest attempt has been made by
the Government of the country to encourage the people to invest their
money in the industries which are necessary in order that the resources
of Indiu may be worked out and Indians may find employment and earn
profits. That is the point. Mr. Willson also complained that I have been
unfair in making a reference to the provision in the Overseas Trade Act
in which it was said that no bounties should be given to an alien or to a
firm of aliens. He forgot that I read exactly as much of it as he has read.
Now, Sir, the matter is very simple. Facilities were to be given to certain
firms in England and Mr. Willson forgot what 1 had quoted from the
debates in the House of Commons on the question. On the earliest
occasion that the Overseas Trade Facilities Bill was introduced there, Sir
John Butcher asked :

‘“ Do I understand that they (credits) are only to be given to British firms, or
are they to be given to foreign firms as well, or are the credits to be given to foreiga
Governments 1 '

Sir Robert Horne replied :

“¢ It is perfeetly clear that credits will only be granted to British firms."’
It was not said that credits would be granted to ‘* British subjects.”’

The matter was made clearer by Mr. Bridgeman who spoke later in the
same debate. He said :

¢¢ The honourable and learned member for York asked whether this would be
limited to British firms and sellers in this country. Yes, the advances will be so
limited. "’

A third member yet asked :

‘¢ Whether credit would be given to British firms even if they do not trade in the
indigenous produce.’’

Not content with this, the questioner further asked :

¢4 T should like to know, also, whether advances are to be made to British purchasers
as well as to British sellers. If the British purchaser desires to get goods from a
foreign country, ecan he have money advanced to him to enable him to purchase the
goods ¢’

And the reply was that it could not be done.

Sir John Butcher said :

1 am glad to learn that the ecredits arc not to be given to British firms who
want to purchase goods in foreign countries.’’

Mr. Willson : Not ‘‘ Indian .

Pandit Madan Mohan Malaviya : Mr. Willson laid stress on the
words *‘ British subjects ’’ and he said Indians were free to go and
establish tlemselves in London to establish companies and trade. It is
a fine proposal that Mr. Willson has put forward. Why is he not con-
tent to trade in his own country ? Let him go back to England. He is
familiar with the country and will enjoy its bracing cold. Why should we
leave our own sunny eountry and take up the burden of developing the
resources of England ¢ Mr. Willson knows that we cannot go, and that
it we did begin to go in large numbers, our fate will not be different from
what it is in other parts of the British Empire. I therefore ask my
English fellow-subjects to deal fairly with ws. We have no ill-will towards
British firms established in this country. We want all those European
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{irms which are already established in India to continue to do thei;lwork
on their present bases, but we desire that in future development, if any,
of these firms which are .manufacturing steel desire to manufacture
steel on a larger scale and desire to raise larger capital they should as
good fellow-subjects invite us to share with t_hom the respon_slblln{es
and advantages of such expansion. In this view I sh_ould like, Sir,
with yomr permission, to move as an amendment the following proposition.
I beg t~ propose that the following be substituted for the amendment which
is befcro the House, namely :

[ X e

= .t no bounty shall be granted under the Act to an alien (I have taken the
word from the Overseas Trade Act) or to a firm in which the majority of the partners
are aliens or to a company where Indians do not form a majority of the directors or
where o majority of the voting power is not in the hands of Indians, exeept in the
case of companies or firms already engaged in the manufacture of steel in India to the
extent of their present subseribed capital.’” ’

The exception eovers all British firms existing in India. I am not
concerned with other firms, because I do not make any seeret that, while
willing to make some sacrifices for British firms, we are not under the same
obligation nor in a mood to make sacrifices for other foreign firms. We
are prepared that European firms which exist to-day in”"this country and
which are manufacturing steel should not ecome within the exception of
the earlier part of my amendment. The advantages of this amendment are
that no bounty shall be given to any new firm which will be established
to manufacture steel, unless it is a company where the conditions mentioned
are fulfilled, that is, unless it is a company in which Indians form a
majority of the directors, or where a majority of the voting power is in the
hands of Indians. With this exception made in favour of English com-
panies, 1 venture to think—I wish I could say with confidence—that
my English fellow-subjects, who have established their business in this,
country, will regard this as a reasonable assurance that we do not mean
tn injure their business in this country, but that we do mean to protect
ourselves from invasion by other capitalists. I hope this amendment
gives at any rate a reasonable basis upon which to consider what should
be the final shape in which this Bill should be passed.

1 want to address a few remarks on the statement that the proposed
amendment is not germane to the Bill. Sir Basil Blackett spoke with the
high authority of a Finance Member and said that the question of foreign
capital was accidental to this Bill and not a necessary part of it. Now, Sir,
1 was surprised to hear this. But I should not say surprised, because
Sir Basil Blackett’s ideas of political economy are those which I cannot
understand. They are beyond my conception. I have said that we have
the precedent of the English Act passed by the House of Commons. In
that Act where certain facilitics were to be granted in the way of bounties
similar to those we are now considering to certain firms, it was clearly
laid down that no such bounties shall be granted to a foreign firm or to
companies in which the majority of the shareholders were not British. If
for the word ‘‘ British > we substituted the word ‘‘ Indian ’’ it becomes
anathema. Is that political science, is that common sense ? The proposal
is absolutely essential. What is the alternative thrown out ? It is always
a matter of regret to me when I differ from my Honourable friend
Sir Sivaswamy Aiyer. ‘And in this matter I have the misfortune of
differing from my friends Mr. Jinnah and Mr. Ramachandra Rao also.
The Honourable Sir Charltzs Innes suggested, that Government were willing
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to consider what legislation we should undertake in order to consider how
the wishes of a large number of Members of this House could be given
effect to. It was said that the Companies Act might be amended. I fear
my friends have not gone sufficiently deep into this question, and I fear
they are labouring under a misapprehension. This is the Bill which says
that import duties shall be raised from the people and that those duties
shall be spent in a particular way. What the amendment asks is that
we should say that in addition to the particular conditions under which
the money should be spent there should be a third condition also attached.
This Bill is the measure in which such a condition should be introduced,
but we are told that this is not the place for it. No reasonable argument
has been advanced to support that view. So far as the amendment is
concerned I have said alrecady that the language of the amendment will
not matter. If we agree to the principle, then certainly there are Members
on the Government Benches with long experience and a great deal of
ability in dealing with guestions relating to Indian and English fellow-
subjects, who can arrive at a form which will be acceptable both to Gov-
ernment and to the Ilouse. Is it beyvond their power ? Is it beyond their
ability to do so ? I cannot accept that. The matter is a very simple one.
This is a very important Bill and we are told that we should be content
to let this Bill pass and take the earliest opportunity in September to
diseuss it ; that the Finance (‘ommittee should be instructed to go into
this question. But there are limitations under which we work under the
Government of India Aect. It is provided there that the Indian Legislature
has not, unless expressly so authorised by Act of Parliament, power to
make any law repealing or affecting any Aet of Parliament passed after
the year 1860. iSo that it has no power to repeal any provision of the
English Companies Aet of 1908, The Indian Companies Act, 1913, lays
down that no company. assoeiation or partnership whieh has been formed
here shall be recognised unless it is registered as a company under that
Act or in pursuance of an Act of Parliament. If, therefors, a company
is formed in England in pursuance of an Act of Parliament, we cannot
pass any legislation by which that company would be affected, unless
we get the consent of Parliament. Now, under the English Compsnies
Act of 1908 an English Company can register itself in England, keep
its registered office there and carry on business in India. There are many
such companies carrying on business in India which have registered
offices in London. Under section 34 of that Act :

‘¢ A company having a share eapital, whose objects comprise the transaction of
business in a colony, may, if so authorised by its articles, canse to be kept in any

«olony in which it transacts business, a branch register of members resident in that
colony.’’

And clause (3) of the same section says that :

‘¢ For the purpose of the provisions of this Act relating to colonial registers the
term ‘¢ colony '’ includes British India and the Commonwealth of Australia.’’

So that an English Company may be registered in London ; it may
have its registered office in any part of the United Kingdom or Great
Britain, and it can carry on business here. 1 hope this will make it clear
to the Assembly that the idea that we can. by pussing a law, prevent the
establishment in this country of any company which does not answer the
description which we wish to lay down with a view to promote the welfare
of the Indian people, is not well based. If that & the position, Sir, that
we cannot, by amending the Indian (‘ompanies Act, prevent the establish-

ment of ecompanies in this codntry if they have been registered under the
L3aLA Y
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English Companies Act, what is the other suggestion that has been held
out in order that we might fortify ourselves against the disadvantages
accruing from the present measure in its broad unlimited form ¥ 1 am
not aware of any. I shall be very glad to know if there is any definite
proposal which ean be put forward and which we can adopt in order to
meet the evil which faces us. If there is no such proposal, then I ask my
friends both on the Government Benches and on the other side most serious-
ly to consider the situation in which we are placed. This is the first time
that legislation for protecting an Indian industry is being considered by
this representative Assembly. We are here representing the people. We
are asked to support indirect taxation to the extent of a crore and a half
every vear, in order that we should save an industry which is valuable to
us all, and which we wish to live and grow. We are all willing generally,
the bulk of us are willing, to lend our full support to that industry. We
are willing that we should be responsible with the Government for placing
these burdens upon the people at large throughout the country in the
hope that the large gain which will result to the country in future will
compensate the people for the loss which they will at present bear. But
we want a very simple, a very definite, safeguard and limitation for which
we find a precedent in English legislation, for which we find the support
of the Fiscal Commission, which was appointed by the Government of India
themselves, and neither from the Government Benches nor from any other
supporter of the Bill have I heard anything vet as to why the Government
in framing the Bill, ignored the unanimous recommendation of the Fiscal
Commission. It may be said there was a majority report and a minority
report. The majority and the minority were agreed, Sir, on this point.
I have quoted the portion where the majority made their recommendation,
;Ellg' the minority agreed to that recommendation, for they said on page
‘“ We will at once proceed to state the eonditions which we think should be
il:i?ng?sw? in regard to foreign enterprise with reference to manufacturing industries
(1) Such companies should be incorporated and registered in India in rupee
capital.
(2) There should be a reasonable proportion of Indian directors on the boart.

(3) Reasonable facilities should be offered for the training of Indianm
appremntices.’’ .

They go on to say :

‘‘ As a matter of fact, there is no difference of opinion as regards the conditions
mentioned. The Government of India have themselves laid down these conditions
under a free trade policy in regard to all companies which get concessions. Our

eolleagues have also made recommendations on the same lines, if any concessions such
a8 bounties and subsidies are granted.’’

Up to that extent they were unanimous. But (the minority) went
beyond it, and this sentence is pregnant with wisdom which I commend
to Sir Basil Blackett and to those supporting the Bill. They say :

‘¢ There is in our opinion no distinetion between direct i i
tz esta._l_)lli:h i].lmilu.utriesh wit};lin %le tariff wall. In the“:f:e ioa:ece:?lleonaoﬁgn;h:ntngg
the people while in the other Government permit the ¢ i
me'_ang of higher _prim due to protective dut];:s." ¢ consumers to be exploited by
Thap is the reason why the minority wanted to broaden the recommendation.
Gove.rpme_nt. have not merely: not accepted the larger recommendation of
the minority, but they have ignored, without assigning any reason for it,
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the unanimous recommendation of the Commission. I submit, Sir, this is
not fair to the people. The people are at present in a very unfortunate
position. The Tata iron apd steel industry is a national industry. We
want that it should live, but we are put in this position, and my friends,
some of them who have spoken, have spoken under a sense of the fear that
if we press our amendment upon the Government, the Government might
refuse to accept it and thereby the passing of the Bill will be imperilled.
I hope, Sir, that this fear is misplaced ; I hope that every Member of the
Government, English as well as Indian, will stand by the people of India
and honestly do their duty by the people in putting in all the safeguards
that are needed in this Bill. I have nothing more to add on that question
than that I expect every Member of the Government to ‘put himself in the
position of the Indian consumer and see what he ought to do. I would
ask my English friends to put themselves in the position in which they
would be in the House of Commons if a measure like this were before that
House. I would ask them to say how they would view it in that sjtuation.
Would they agree to be willing parties to support a measure which does not
safeguard the interests of the general consumer !

There is another aspect which has heen pressed upon the House.
The Honourable the Finance Member dwelt on it, and several other
Members have dwelt upon it, namely, that you must promote interral
competition. If you do not let foreign ecapital come in, you will give a
.monopoly to the Tatas. Now, Sir, if my friends would take a little
more trouble and seek the light which English enactments on the sub-
ject give, they would find that they can introduce a provision in t*his
very Bill to guard against the monopolist Tatas racking the country by
the raising of prices. In the Overseas Trade Act, which I have referred
to, there is a provision that no steps should be taken to lend any support
to an industry unless it was proved to the satisfaction of a Committee
that it was carried on with reasonable efficiency and economy. You need
not be left to the merey. as Sir Basil Blackett said, of the Tatas, the
country need not be left to the merey of the Tata Company. He mis-
led the House when he said it. If vou leave the country to the mercy
of the Tatas, the Government and this Assembly will be responsible for
it. The English Act provides that, where the Government helps any
Company, it shall see that the companies work with reasonable efficieney
and economy. and all questions relating to labour, the treatment of
labour and of profits, can very properly be dealt with by the Govern-
ment when the Government are taxing the people in order to bolster
up the Tatas. The Government are entitled to put in a clause in this
very Bill that, in addition to the cther conditions laid down, the Govera-
ment are to be satisfied further that the Company is being worked with
reasonahle economy and efficiency ; that would give the protection which
is needed. Without taking charge of the works, the Government can
put in a clause by which they can assure themselves that the country
is not being overcharged by Tatas........

Mr. President : The Honourable Member is travelling far beyond
the subject before us.

Pandit Madan Mohan Malaviya : If that is your view, I must how
to it. I thought the previous speakers dealt with all these subjects, but
I will bow to your ruling. Therefore, I say it is possible to guard
against the danger of wantfof internal competition which some of my
friends have dwelt upon, and that it is possible to do it by putting in a
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elause such as they have in the English Acts. That does away with the
apprehensions of the evils of the want of internal competition. There
is nothing else that T can think of that stands in the way of the Govern-
ment aceepting the amendment which has been proposed, or the amend-
ment which I have proposed. or agreeing to a further modificatior of
that amendment which would be acceptable both to the Government and
the public. T submit. Sir. that many Members cannot make up their
minds to vote for the Bill as it stands, and if the Bill is defeated, T say
it with very great regret, the hlame of it will not lie upon those Members
who cannot support it in its present form, but upon the Government,

Lala Duni Chand (Ambala Division : Non-Muhammadan) : May T
say one thing ¥ For more than five hours I have been trying my hest
to eateh vour eve. but T have not succeeded so far,

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions :
Muhammadan Rural) : T heg to propose that the House do now adjourn
till to-morrow.

Mr. President : Order, order, the adjournment of the House is in
the hands of the Chair.

The Honourable 8ir Charles Innes : T must confess. Sir. that my
heart sank when I saw the Honourable Pandit Madan Mohan Malaviva
rise. When we are discussing a Resolution we have some safeguard in
the Chair, but when we are discussing a Bill we are entirely at the reerey
of the Honourable Pandit Madan Mohan Malaviya. But. Sir, T must be
careful against falling into the same trap as my Honourable friend. T
propose at this stage of the evening, when we are all tired, to be as brief as
possible in my remarks.

The main charge, as T understand it, that T have to meet is this. It
has been pointed out that in paragraph 292 of the Fiscal Commission’s
Report the Fiscal Commission made certain recommendations in respect
of bounties. They said that. when bounties or other concessions were
given. it would be reasonable to make certain stipulations regarding capital,
that the companies enjoying eoncessions should be incorporated and
registered in India with rupee capital, that there should be a reasonable
proportion of Indian directors on the board, and that reasonable facilities
should be offered for the training of Indian apprentices. And it has been
quite correctly pointed out that Government on one occasion did say that
that was their poliey in granting concessions to firms. 1 have been asked
quite definitely why, when that is our policy, when we have said so, in so
many words, when a recommendation of that sort has becn made to us
by the Fiscal Commission, we have not embodied it in this Bill. The
answer, 8ir, to that is quite simple. The first point is that there is a vecy
great difference between a poliey which the Government frame for their
own guidanee and a poliey which you pronose to incorporate in the law of
the land. The policy you frame for your guidance ean be adjusted to
the particular circumstances of sthe case. When you incorporate that
policy in the law of the land you have to define with great preeision
and indeed you have to stereotype all the incidents of that poliey. If, for
instance, you are prepared in any way to limit the amount of foreign
capital, you have got to decide what proportion of foreign ciupital you are
going to allow. If you are going in any way to interfere with the com-
position of the board of directors and to limi# the proportion of foreigners
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on that hoard, you have got to define that proportion. Now, Sir, obviously
before you can take action of that kind. it needs the most careful pre-
paration and the most careful thinking out ; and indeed T feel that in the
whole of our debate to-day we have heen on delieate and verv dangerous
ground. T claim that the course of the debate is entirelv in favour of
what T have just said. namely. that hefore von can ineorporate a poliey
of this kind in a Statute. yon mnst have the most careful preliminary
«*nd~ and investigation, for there has been no unanimity among Members
of the Assembly as to what the exaet ineidents of that policy ought to be.
Mr T.ohokare suegests that half the canital should be held bv natives
of Tndia. and half the directors should bhe natives of India. He has an
alternative suggestion that the company should bhe a rupee commany.
Mr. Patel has a suggestion that two-thirds of the capital should be Tndian.
ITe has also got an alternative suggestion. Mr. Pal has made another sug-
gestion. Mr. Duraiswami Aivangar has made another sngeestion, and the
Honourable Pandit has made yet another suggestion. Tt is perfectly
clear that nobody in this Iouse has got any clear ideas as to what the
incidents of this polieyv, if it is adopted. should be : and that, T elaim, is
the main justification for the position that T am abont to take up. T have
already assured Honourable Members that. acting on the recommendation
of the Select ("ommittee, we are prepared to take up this question ; we
are prepared to investigate it at once ; and, as the House knows, there is
attached to my Department an Advisory Committee of the Indian Legis-
lature. T am guite prepared to go into the guestion at onee with that
Advisory Committee ; but at the prerent stage 1 must make it perfeetly
clear that T am not prepared 1o go further. We are not prepared. as at
present advised, to agree to the introduetion of eclauses limiting foreign
capital and preseribing a proportion of Indians on the boards of directors
into this Bill—in the first place. for the reasons T have already given. and
in the second place, because I think that these clauses would be futile
and illogical. Tt would be futile for the reasons that I pecinted out this
morning to insert these provisions in regard to the clauses ahout bounties
on rails, and 1 repeat again with absolute confidence it is impossible that
any firm other than the Tata Iron and Steel Company could make rails
during the lifetime of this Bill. That being so. I see no neeessity to insert
these provisions into that clause. TIn the second place. 1 say it is illogical.
These bounties are after all merely a form of proteetion. If you are going
in for a policy of the kind which has been impressed upon us by Mr. Patel,
by Mr. Duraiswami Aiyvangar. by the Ionourable Pandit Malaviya and
by others, that policy should apply throughout, and should apply to duties
as well as to bounties. It would be impossible for us to work into this
Bill, in so far as duties are concerned, the poliey adumbrated by those
Honourable Members. You could confine it only to the bounties.

And now, Sir, before 1 sit down | should just like to make an ap-
peal to the House. The ITonoursble Pandit has said that we are coming
to a serious situation. If that is so, I ask the House to be guided in this
matter not by the Honourable Pandit Madan Mohan Malaviya but Dby
practical businessmen like Mr. Willson and by economists of Europcan
reputation like my Honourable Colleague on the right. 1 ask the House
to remember this. We have come before them with a fair offer and an
offer which many people have acknowledged to be far in advance of any-
thing done in India in this line before. 1 ask the House to remember
that in a matter of this kind there must be sqme give and take, and I do
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ask the House not, by insisting on amendments of this Kind, to put ihe
Government of India into a very serious difficulty, and not te rmperil
not only a great industry existing in India but also the future of the steel
industry of India. I appeal to every moderate minded man in this Homnse
to be satisfied with the assurance I have given that T am prepared to take
up at once the examination of this question. and to support the Govern-
ment in rejecting Mr. Patel’s amendment.

Pandit Motilal Nehru : Sir, I have no intention at this late hour
to inflict a speech on this House. I have hcon watching this debate with
the keenest interest and 1 can assure the F-use that all the timc ther: has
been a struggle going on in my mind between two prineiples— the prinei-
ple that indigenous industry should be protected against foreign invasion,
and the principle that foreign capital is as much necessary for the deve-
lopment of the country as Indian capital. During the continuance of
that conflict, T have tried to solve my difficulties by the help of the speeches
that have been made. That is the reason why I am the last person to
stand before this House in this debate. My difficulty is that, while there
is a genuine desire, and a very natural desire. on the part of this ITouse
to protect Indian industries from foreign invasion. there is the alternaive
that. if thev insist upon it, the effect will be that the Government wili not
accept the amendment and the Bill will practically be thrown out. 1 have
heen considering all this time as to what my plain duty is under the cir-
cumstances. It is true that we are entirely in the hands of the Govern-
ment so far as this Bill is concerned, if we do not want te throw it out.
Mr. Dumasia indulged in an appropriate figure of speech when he said
that the noose was round the necks of the consumers and the string in the
hands of the Tatas.

Mr. N. M. Dumasia : I only borrowed the metaphor used by my
friend Mr. Devaki Prasad Sinha.

Pandit Motilal Nehru : I think at the present moment that metaphor
applies more to this House and the Government than to the Tatas and the
consumers. The noose is round the neck of the House and the end of the
string is in the hands of my friend the Honourable Sir Charles Tnnes.
Now, it is said that it will be difficult to include in this Bill the ecomplex
provisions that would be necessary to attain the desired result, and indeed
we are ourselves not quite clear as to what it is that should be included in
the Bill. 1 admit that there is great force in this contention. But there
is nothing, in my humble judgment, to prevent this House from com-
mitting itself to the principle without going into any details whatever.
Assurances have been given from Government Benches that a new Com-
mittee or the old Advisory Committee or the Finance Committee will at
once be called upon to consider this matter and then the Government will
see what steps to take. That, T submit, is not a committal to any
policy whatever. The very least that I expect the Government to do
is to commit themselves to the principle underlying all thesc amendments
without committing themselves to any particular amendment or the de-
tails of it. Now when I am asking that, I am not asking anything new.
because we have it in the Fiscal Commission’s Report at page 161 where a
Member of this Government, the Honourable Mr. Chatterjee, on behalf
of Government stated : . '

[
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¥t The settled policy of the Government of India, as I think we have mentiuned
more than once in this Assembly, is that no concession should be given to any firms
in regard to industries in India, unless such firms have a rupee eapital, unless such
firms have a Froportion, at any rate, of Indian directors, and unless such firms gllow
facilities for Indian apprentices to be trained in their works. This has been mentioned
more than once, and I can only repeat this declaration.’”

That being the settled policy of the Government of India, if nothing
has happened to induce the Government to change that policy, where is
the difficulty and where is the harm in putting in a very innocent provision
in this Bill declaring that that is the policy ? Now as to how that may be
done, we might consider the alternative proposal of my friend Mr. Patel-—
I know it is not before the House—but I am just referring to it as my own
suggestion. I put it in my own way, and I would beg the attention of
my Honourable friends opposite to the alternative amendment that 1 pro-
pose. It would run something like this :

‘‘ Provided that nothing in sections 3 and 4 shall apply to any company, firm
or other person who starts the business of manufacturing steel rails, fish-plates or
iron or steel wagons after the passing of this Act except under such conditions as to
the proportion of Indian eapital and the Indian element in the management as may be
determined by the Governor General in Council in concurrence with the Indian
Legislative Assembly.’’

You have here tlie recognition of the principle leaving everytking
else in the hands of the Governor General in Counail to be given etfect
to by rules to be made by him with the concurrence of the Assembly.
It is a suggestion which 1 make with the concurrence of my Honourable
friend Mr. Patel who will be willing to adopt it as his own amendment,.
And when I put it forward as an amendment, I do not ask the Govern-
ment to go in the least out of their way, but to concede a principle to
which, in my humble judgement, they have been committed all these
years. While the control of this House is preserved, the amendment
is flexible enough to give the Government their proper share in the
determination and selection of the companies which will be entitled to
the benefit of these provisions, and what is more important it recognises
the principle on which the House insists. Beyond that, it does not go.
If necessary, I will move this as a formal amendment, but I hope that
my Honourable friends opposite will see their way to accept it.

Now, there is one thing which I wish very clearly to bring to the
notice of my Honourable friends opposite. The one predominant ncte of
the whole debate has been suspicion. suspicion, suspicion ; distrust, distrust,
distrust. On the one side, there is the suspicion of the Tatas, on the other
side, there is the distrust of the Government. Now I cannot say that such
suspicion and distrust is wholly unjustifiable. On the contrary, there is
good ground for it, as has been pointed out by speaker after speaker, in the
past history of this ecountry. So far as Tatas are concerned, that suspicion
ranges round the question of labour, its treatment and management. DBut,
that is not the point now before the IIouse. As regards the Government
I do not at all mean to convey that I agree with those Members who suspect
that the real object of this Bill is to introduce foreign companies into this
country. That is an extravagant assumption to make and I cannot he any
party to it. But that the Bill leaves a very wide door open tor such com-
panies to come in, there is not the slightest doubt. Not that I will not
welcome them when they come, if they will let us also have a finger in
the pie, but not otherwise. All I ask the Ilouse,to do is to acknowledge
this principle for the present and leave the rest to the rules to be made
by the Governor General in Cpuncil in concurrence with this House. That
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is my suggestion, Sir, and I hope and trust that it will be adopted by
my friends. I am willing to make any verbal alterations in my draft to
suit them ; but if they do not see their way to accept it, then I really will
be placed in a very difficult position because 1 cannot honestly ask the
House to forego this principle altogether and rest content with the promise
that the matter will be considered in a particular committee. T ¢ould
accept even that if it involved a recognition of the princinie—I do not
mean that I do not take that assurance such as it is—but what does it come
to ? It simply comes to this that you say to us : ** You people have taken
so much time over this question : all right we wiil discuss it with yon on
some future ocecasion.”” A non-committal sort of thing. I want this
House, including the Government Members, to recognise and declare a
principle only and leave the rest of the matter to be settled in the hest way
in which it can be done. That is my suggestion. Sir. and 1 formally move
this amendment :

‘¢ That at the end of clause 3, the following proviso be added, namely :

¢ Provided that nothing in this section und section 4 shall apply to auy company,
firm or other person who starts the business of manufacturing steel rails, fish-plates or
wagons after the passing of this Act except under such conditions as to the propor-

tion of Indian ecapital and Indian element in the management as may be determined
by the Governor General in Council in concurrence with the Indian Legislutive

LR

Assembly .

The Honourable 8ir Charles Innes : Sir, may I just say a few words
in regard to the amendment of which the Honourable Pandit Motilal
Nehru has just given notice. I understand that this is an amendment
not to the actual amendment which we are now discussing, that is, Mr.
Patel’s amendment, but to the alternative amendment which, I under-
stand, we are not diseussing at all at the present moment.

Mr. President : Pandit Motilal Nehru’s amendment will take the
place of all amendments on this subject. That is the suggestion. 1f it is
accepted, all the other amendments will go out.

The Honourable 8ir Charles Innes : It is rather difficult for me, Sir,
to agree to amendments being moved on the floor of the House on a very
controversial and difficult matter of this kind. The Honourable PPandit
has asked the Government to commit themselves to a principle and policy.
It has already been stated publicly in the Fiscal Commission’s Report
that Mr. Chatterjee, on behalf of Government, made this statement ;

“That no concession should be given to any firms in regard to industries in Indii
unless such firms have a- rupee capital, unless such firms have a proportion of Indian

directors, and unless such firms allow facilities for Indian apprentices to be trained
in their works."’

Pandit Motilal Nehru : We want nothing more.

The Honourable Sir Charles Innes : But why should Pandit Motilal
Nehru not be content with a declaration which is already stated ?

Pandit Motilal Nehru : The statement is not connected with the
steel industry and does not appear in the Bill,

The Honourable 8ir Charles Innes : The amendment of which he has
given notice goes beyond that ; it goes beyond anything thai Government
have ever committed themselves to.

Mr. President : I understand the Pandit is willing to adjust the
wording of the amendment to suit the views ~f Government,
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The Honourable 8ir Charles Innes :

‘¢ Kxcept under such conditions as may be determined by the Governor Genmeral
in Council in concurrence with the Indian Legislative Assembly.'’

I could not possibly agree straight off to an amendment. of that kind.
moreover, all we have ever agreed to is that such concessions should be given
to firms with a rupee capital, that is to say, the Indian investor i3 given
an opportunity of investing. We have never attempted to prescribe a
certain proportion of Indian capital and that introduces a new principle
as far as we are concerned which we must examine. We could not possibly
agree to that. I think the best plan would be, Sir, since I cannot possibly
agree to this amendment as it stands, that, if the House agrees, we should
adjourn till to-morrow.

Dr. H. 8. Gour : Sir, may I make a suggestion ¥ I am just making
a suggestion which I am sure my friend Pandit Motilal Nehru will accept.
Instead of tacking this clause on t¢ the provisions of clauses 3 and 4,
which are transitory, I would suggest the addition of an independent
clause at the end of the Bill to the effect that nothing hercin contained
shall apply to bounties except to cases covered by the Fiscal Commissior s
Tleport, section 292. In other words I want a separate declaration.

Mr. President : It can only apply to bounties and nothing else.

Mr. Chaman Lal : May I suggest, Sir, that the House might now
adjourn ?

The Honourable 8Sir Alexander Muddiman : Sir, before the House
adjourns, may I suggest that this subject has been thoroughly discussed
to-day and there should be no further discussion of it to-morrow mor-
ning 1

Mr. President : We had a full discussion of this subject and we
adjourn now in order to enable the Government to consider how far they
are prepared to meet Pandit Motilal Nehru’s suggestion, whether in its
present form or in some other modified form that may he agreed to.
Otherwise we will proceed to the voting on this amendment.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 5th June, 1924,
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